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LOK SABHA DEBATES

*>49
LOK SABHA

Friday, February 20, 195B/Phal0Kna
1, 1880 (Saka)

The Lok Sabha met at Eleven of
the Clock

[Ms. Speaker m the Chair]
ORAL ANSWERS TO QUESTIONS

Compulsory Social Servlc*
+

Shri Ram Krishan:
Shri Rajendra Singh:
Shri Tangamani:
Shri S. M. Banerjee:
Shri A K. Gopalan;
Shri Rhakt Darshan:
Shrt Sarju Pandey:
Dr. Ram Subhag Singh:
Shri AJit Singh Sarhadi:
Shri D. C. Sharma:
Shri Mohammed Ellas:

^Shri Hem Raj:
Will the Minister of Education be

pleased to state*

(a) whether it is a fact that the AU 
India Educational Conference has 
made any suggestions to introduce
compulsory Social service and discip
linary training in camp life as condi
tions precendent to conferment of
University degree*,

(b) if so, the consideration given to 
these suggestions by Government;

(c) the mam features of the scheme
as finally approved; and

id) steps taken to implement the 
name’

The Minister o f Education (Dr. K.
L. Shrimali): (a) Yes, Sir

(b) The Government is already en
gaged in preparing a scheme for Com
pulsory National Service and the rag-
343 L S D  - 1.
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gestions made by the All India Edu
cational Conference would be taken 
into consideration before the scheme
is finalised

(c) and (d) The various aspects
and implications of the scheme are
still under examination and no final
decision has yet been taken by the 
Government on any of them

Shri Ram Krishan: May I know whe
ther the views of the State Govern
ments and the universities were ascer
tained in this matter; and, if so, may
1 know the names of the States which
havt agreed to this Plan’

Dr. K. L Shrimali: That stage has
not yet arrived At the proper time
consultations will be made with all the 
bodies concerned

Shri D. C Sharma: What are the
various aspects of this problem which
are now under the study of the Gov
ernment—social, education and finaa- 
ciar

Dr. K. L Shrimali: All the aspects
of the scheme, what should be the
nature of the social service, what
should be the nature of training im
parted and how it should be worked
out etc are under examination

Shri Subbi&h Ambalam: What is the 
duration of the training in camp life
as proposed by the All India Educa
tional Conference*

Dr K L, Shrimali: 1 am only quot
ing from a report m the Hindustan
Times where it is said that the Con
ference has said that the period of
training should be six months

Shri Damani: According to the sug
gestions made, may I know whether
the training will be given in the urban
areas or in the rural areas, and whe
ther the period at training would be
continuous or in parts?
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Dr. K. L ShrinuiU: The All India 
Sducatianal Conference has suggested 
that thu service should apply to both 
men and women up to the age of SO 
and that it should be both in the 
urban areas and also m the rural areas

ftrr *rft
W f f  f% W  i f f  W  ^
is m  t  f t  fBTTOT 3 TR ft $  ’

Tio m o m o  *?rf?rer
$ far 'jfT iRTFm 

* *  arw «rk t t f t  qTfanwr
% tw t  ^mrTT i

Shri A K. Gopalan May I know 
whether according to this scheme stu
dents will be encouraged to go to 
villages and undertake some kind of 
useful social work and also physical 
training’

Dr K L Shrimali That is the 
whole idea, that during this period 
students should be engaged m some 
kind of social work and rural areas 
need more of this service than an> 
other part

Elemental Sulphur

J  Shn S C Samanta 
\Shn Suliodh Hansda.

Will the Minister for Steel Mines 
and Fuel be pleased to state

(a) what progiess has been made in 
the manufacture of elemental sulphur 
in Bihar,

(b) whether the Indian Bureau of 
Mines have ascertained the extent of 
pynte deposits, and

(c) if not, the reasons for delay7

Hie Parliamentary Secretary to the 
Minister of 8teel, Mines and Fuel (8hri 
Gajeadra Prasad Sinha): (a) Prelimi
nary tests earned out on a sample of 
pyrites despatched to Norway by the

National Industrial Development Cor
poration have proved satisfactory A  
team of experts has been proposed to 
examine the deposits from all aspects 
of the process in view and arrange for 
tests on pilot plant scale before ran* 
dering a complete project report

(b) The Indian Bureau of Mines 
have proved till date a quantity of 
over 5 million tons which is more than 
the required minimum

(c) Does not arise

Shri S C Samanta. Is it not a fact 
that the Norwegian expert was to 
come and give his report on the 
pyrites deposits m India, if so, may I 
know what has happened’

Shn Gajendra Praoad Sinha. Yes,
Sir, there is a proposal that a geo
logist party from Norway will come 
here

Shri S C Samanta Mi> I know the 
jveng,. amount of elemental sulphur 
that is being imported at present’

The Minister of Mines* and Oil 
(Shri K D Malaviya) 1 am afraid, 
Sir it is not possible for me just 
now to specify the quantity of free 
sulphur imported

Shri Subodh Hansda Are these 
pyrites deposits available only in 
Bihar 01 are they available m any 
other Stale’

Shri K D Malaviya The pyrites 
deposits m Amjaur only have so far 
been investigated and detailed pros 
pecting carried out There are reports 
of pyrites deposits in other parts of the 
country also

*  qrsqgaq f t  vng wih apr
3H T$ f t  xftT 'ERST 75TCT

<JfT «rr, SRT 3 *  w 
SWTT «W «P*ror f*RT TOT 
tf&fr TS& <Ff vaitasr



40J3 Oral Atuwers PHALGUNA 1, 1880 (SAKA) Oral Answers 2054

aft fco %« *nwfta: *  *
f r  %fWT«T 3 <pf % 'n f- 
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Shri V. F Nayar: May I know whe
ther the Indian Bureau of Mines have 
conducted a detailed and systematic 
investigation of the pyrites deposits m 
Wynad, Malabar, which extend to an 
area of 500 square miles*

Shri K D. Malaviya: No, Sir The
Indian Bureau of Mines have not yet 
undertaken any other detailed pros
pecting of pyrites deposits except those 
in Amjaur about which I have already 
.stated

Shri Bose. May I know whether the 
pyrites available from different parts 
of India have been analysed properly 
and the percentage of sulphur avail
able in them worked out*

Shri &. D. Malaviya: Some prelimi
nary survey has been done including 
analysis of pyrites available from 
various parts of the country

Shri Vidya Charan Shukla. Is it a 
fact that about five tons of sulphur 1* 
being wasted every daj as waste gas 
coming out of the Copper Corpora
tion of India works at Gatsila; if so, 
may I know what steps Government 
are taking to see that tni9 amount of 
sulphur is not wasted every day*

Shri K. D Malaviya: Some sulphur 
might be wasted m the copper exploi
tation area in Bihar, but there are 
many other question; which have to 
be examined before finally coming to 
the conclusion that this sulphur which 
comes out while extracting copper 
can really be economically exploited

8hrl Vidjrt Charan Shukla: Is it a 
fact that five tons are wasted?

Shri K. D Malaviya: I am not aware 
of the figure of five tons just now.

Study of Mining Project* by Polish

f  Shri Subodh Hansda:
*47*. J Shri S C 8amanta:

(_Shri R. C Majhi:
Will the Minister of Steel, Mines and 

Fuel be pleased to state:

(a) whether it is a fact that a team 
of Polish Experts has visited India to 
study the vanous Mining Projects in 
India that are proposed to be under
taken. by the Government,

(b) if so, when did they come and 
how long they stayed m India,

(c) whether they have submitted any 
jeport to the Government, and

(dj if so, the mam observations and 
1 pcommenda1 ion* in their report?

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel (Shri 
Gajendra Prasad Sinha): (a) No, Sir.

(b) to (d> Do not arise.

Shn Subodh Hansda: May I know
whether there was any proposal to in
vite the Polish experts to study our 
mining projects’

The Minister of Mines and Oil (Shri 
K. D. Malaviya): The situation is 
something like this There was an 
offer from the Polish Government to 
help us m the assessment of the 
copper areas of Khetri and some other 
areas We have sent some specimens 
for their preliminary examination. 
There is no question yet of inviting 
some Polish experts to advise us on 
this matter

Shri S. C. Samanta: May I know in
ternally who are doing things at pre
sent’

Shri K D. Malaviya: Internally?

Mr. Speaker: He wants to know, 
apart from the Polish experts, inter
nally who are doing things at praseitt.
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Shri K. O. Malaviya: The fedian 
Bureau of Mine* h ire  carried out a 
very systematic and detailed investi
gation of copper pyrites in this area, 
and we are also preparing a project 
report.

*»
(Ml Survey in Punjab

+
/ Shri Ajtt Singh Barhatf: 
\ShrI Hem Raj:

Will the Minister of Steel, Mines and 
Fuel be pleased to state:

(a) the progress made in the explo
ration of oil and gas in Janauri and 
Bathula in Punjab:

(b) whether it has been found com
mercially feasible to exploit the oil m 
these areas; and

(c) if so, to what extent*

The Parliamentary Secretary to the 
igfaih*—» of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): (a)
One deep well is being drilled at 
Bathula near Hoshiarpur The pre
sent depth of this well is 3439 metres 
In the Janauri Hills region, the pre
sence of a large anticlinal structure 
has been known for many years. One 
seismic party is, at present, operating 
in this region If satisfactory results 
are obtained, a deep test well may be 
drilled on this structure

I wish to take this opportunity of 
saying that the figure of 3939 metres, 
occurring in the reply to Unstarred 
question No. 181 (answered on 12-2- 
1959) due to a typographical error— 
may be read as 3439 metres

(b) It is too early to say
(c) Does not anse.

Shri Ajit Singh Sarhadi: Is the bor
ing to be limited to this area alone or 
is it to be extended?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): It all depends upon 
the results that we obtain after the 
production tests of the Hoshiarpur

well and some further investigation hi 
neighbouring areas.

Shri Bose: May I know whether 
some traces o f oil and gas have bean 
found in Jammu area also and whe
ther that area is geologically connected 
with the Jawalamukhi ana?

Shri K. D. Malaviya: Some traces ef 
oil and gas have been repented and 
indicated in some Jammu areas but It 
has no connection with Jawalamukhi.

Bangalore Airport

*418. Shri N. Keshava: Will the 
Minister of Defence be pleased te 
etate:

(a) whether any scheme for deve
lopment of the airport of Bangalore has 
been taken up; and

(b) if so, whether that would en
able the Jet aircrafts to operate at 
thic airport*

The Parliamentary Secretary to the 
Minister of Defence (Shri Patnhatiflime
Gaekwad): (a) Yes, Sir

<b) Yes, Sir

Shri Keshava: Is it not a fact that 
in spite of the fact that this aerodrome 
is being used by several airways, 
military as well as by HAL, no atten
tion is being paid to the construction 
of a suitable building to house the 
aerodrome* May we know xf there is 
any proposal for the construction of 
a suitable building*

The Minister of Defence (Shri 
Krishna Menon): This airport belongs 
to and is largely used by the Hindu
stan Aircraft Limited. If facilities are 
required for civil aviation, that is a 
matter for the Civil Aviation Deport
ment. I understand when the run
way is extended and when it comas 
through they propose to put up a ter
minal building.
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Central Zonal Ceondl
• «« . 8htl Vidya Charmn Shakla: 

Will the Minister of Home Affairs be 
pleated to state:

(a) whether the Committee appoint
ed by the Central Zonal Council at its 
third Meeting to look into the question 
ef formation of a common Police Re
serve Force for the zone has submit
ted its report;

(b) if so, nature of the recommen
dations made; and

(c) the action taken or proposed to 
be taken thereon?

The Minister of Hu m  Affairs (Shri 
G. B. Pant): (a) The Committee has 
aot yet submitted its final report.

(b) and (c) Do not arise
Shri Vldya Charaa Shakla: What 

are the precise reasons because of 
‘ which it u found necessary to form a 
common police force for the Central 
Zone?

Shri G. B. Pant: Will you please 
repeat your question’

Mr. Speaker: He wants to know the 
special considerations for organising a 
eommon police force for the Central 
Zone.

Shri G. B. Pant: The common police 
reserve force would result in greater 
efficiency and less expenditure for if 
two or more States have a common 
force which can be of help to than 
in emergencies* they will not have, 
to that extent, to maintain an equiva
lent force in their own respective 
States.

Shri Vidya Charaa Shakla: It is a 
fact that some difficulties are being 
experienced m forming a common re
serve force in the Central Zone? Is 
it because of that that the Committee 
hm not been able to finalise its re
port?

Shri G. Bw Pant: Obviously, there 
must be certain questions which de
serve-further attention. That is why 
no finality has yet been reached.

Shri AJtt Singh Sarhadi: Law and 
order being purely a State subject, 
would it be legally proper to have a 
common force of three or four States?

Shri G. B. Psat: Yes, if three or four 
States agree it will be equally desir
able.

eft T fW f filT : *  *1$ W IT
‘f i f R T  i  f a  f a a *  tflfr
f e n  |( tft’c fS w  *r ^  how
many States have agreed to join?
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w w  fez* *  3  * *
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Shri M. R. Krishna: May I know
whether the expenditure to mamtarn 
a common police force will be less 
than that of calling the military when
ever there is an emergency?

Shri G. B. Pant: 1 do not know #  
it has much to do with the milttaty* 
but the expenditure will be ten m  the
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States will be able to fall back upon 
a common reserve force in case of an 
emergency whenever there is trouble 
in one of the States which is a party 
to the common reserve force.

Shrl Braj Raj Singh: May I know 
whether this formation of a common 
police force is a step only m integrat
ing different States which are contigu
ous to each other’

Shri G. B. Pant: There i« no such 
intention behind it, but if the States 
desire to join hands in other matters 
those proposals can be considered

Free and Compulsory Primary 
Education 

i.
Shri Ram Krishan:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri R C Majhi:

1 Shri Shree Narayan Das: 
*474 ■( Pandit D N. Tiwary:

Shri Bhakt Darshan:
Shri D. C. Sharma:
Shri Siddiah:

I Shri Ajit Singh Sarhadi: 
^Sardar Iqbal Singh.

Will the Mjrubtei of Education be 
pleased to refer to the reply given to 
Starred Question No 478 on the 2nd 
December, 1958 and lay a statpment on 
the Table showing

(a) whethei Un Government have 
received the comments and sugges
tions of the State Governments on the 
draft legislation for introduction of 
free and compulsory primary Educa
tion as recommended by the All India 
Council for Elementary Education.

(b) if so, the nature of their views, 
and

(c) progress made so far in working 
out details and financial implications 
of the scheme’

The Minister of Education (Dr. K. 
L. Shrimali): (a) Yes, Sir A few 
replies have been received

(b) The views contained in those 
replies are generally in support of the 
main provisions of the draft legisla
tion.

(c) Preliminary estimates have been 
received from some States but the All- 
India requirement will become known 
only when the estimates prepared by 
all the State Governments and Ad
ministrations are received

Shri Ram Krishan: In the statement 
I find that a few replies have been 
received May I know the names of 
the States which have given their 
replies’

Dr. K L. Shrimali: So far the com
ments of the Governments of Andhra 
Piadesh, Madras, Bombay, Bihar and 
Uttar Pradesh and of the Union Terri
tory of Delhi havf been received

Shri Ram Krishan: May I know whe
ther any Slate has introduced free 
and compulsory education7

Dr. K. L. Shrimali: In some limited 
areas quite a number of State*; have 
introduced legislation

Pandit D. N. Tiwary: May I know
whether Government have any idea 
as to which of the States have so far 
introduced free primary education in 
their States’

Dr. K. L. Shrimali: I have already 
answered this question previously

Mr. Speaker: A few States have in
troduced free and compulsory educa
tion in some portions of the State

*rt ■mar srafa w  fore 
b*tt* fan q&nfar  vfrrvror *r

w  ***** $ SFpft
w t t£( ft ’

«To *70 Wo w  ^

•ft T# fa HPnft
q w f fa  iftsRT f t  w f a r  a*

* *r u  w  
f t  t v  % % fa *  f t

I  fa n»ppr
w d  f t  i i w w t f r t t  i 

v*rr ?  *n| nfw
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t  *Pft ^  ♦ wwt tt?it ? far
W  w fa  q?t *rfr«P?rr Trszfr *  *TT*j;
=TT fen 3TTW I

Shri AJit Singh Sarhadi: Is it the
intention of the Government to sub
sidise «the States m this regard, that 
is, in the mattei of compulsory edu
cations’

Or K L Shrimali' Yes, Sir
Shri S. C. Samaata. What is the in

tention of the Government where* the 
percentage of money that will be re
quired for its introduction is con- 
corned''

Dr. K L. Shrimali: All these matters 
havr to be determined in thi Third 
Five Year Plan

Shri Hem Barua* May I know 
whether it is a fact that at the 26th 

'meetmg of the Central Board of Edu
cation the hon Education Minister 
said that financial difficulties have 
caused the Government to cut down 
the target from the age group of 6— 
14 to 6—11’  If so, have Government 
examined thi> financial implications 
likely to be 'nvolved in the one great 
and compared it with the financial im
plications hkel\ to be involved in the 
other target’

Dr. K. L. Shrimali The Second Five 
Year Plan gives some indication of it 
and after a good deal of discussion it 
was found that though 6—14 age group 
is our ultimate target it is not likely 
to be fulfilled in the near future 
Therefore the panel of the Planning 
Commission reduced the target and 
suggested that we should approach 
the problem more realistically The 
target has now been reduced to 6— 11 
age group That too will require a 
large amount of money and is likely 
to be fulfilled onlv at the end of the 
Third Five Yepi Plan

Shri Panigrahi: May I know the 
total number of students m the coun
try now receiving free and compulsory 
primary education and the total 
amount of money spent so far by the 
Government of India on this account7

Dr. K. L Shrimali: I shall require 
notice for answering this question

t o t  i n v f h r  
w  fa? faMt % 

srciKM # *rr faMt Tp qftgR 
% sft# !top - farm ?
fa» tPT*- sFRifr ?  felT 3TR ift
1  ^  rPP ifr tot % vr fc-

«to vr* tftrori ?n>
■TT *FTt  n?rr 5 fFT T ?  =TifT ^TPTT f  I «TC 
fptrrff i  ft; farpft

f w  ~m  I

TOT HTSFPt %
V I H  4  c t  t  1 *  

f  fa- 5* h 3ft m 3 snftnr s W
f  ^ 1 %  f a i r  W T  'T ’ S R TTFT q f r R T  

S R h w  3[T ^ T T  V P f

*t w r fe n  stmt ’

» T «  W TO m o  t f e m i t  CSTPT rft 
7-rnr ^  art fastT v r  f t

f  I

Election Expense*

f  Shri Osman Ali Khan:
^ Shri Subbiah Ambalawi:

Will the Minister of Law be pleased
to ^tate ‘

(a) whether Government is con
sidering any proposal to reduce the 
expendituie on the conduct of elec
tion m future, and

(b) if so, what are the proposed 
measures’

The Minister of Law (Shri A. K
Sen): (a) and (b) The Election Com
mission have under consideration 
several measures lor the reduction of 
expenditure from public revenues in 
the conduct of elections Some of 
these are possibility of greater utilisa
tion of agencies like Gram Panchayat* 
in rural areas, the printing o f fib*



om t jtwRMrt n iR U t in r  mm o m  jtmwcri 2064

electoral rolls by tome cheaper, pro
cess of multigraphing, reduction of 
expenditure in the setting up of the 
polling stations, reduction in the num
ber o f person employed actually for 
the conduct of the elections and re
duction in the cost of transport of 
personnel and material

Shri O m a  Alt Khan: May I know 
what is the expenditure incurred by 
the Government on the conduct of the 
last elections and what is the saving 
in expenditure that is expected as a 
result of the proposed measure?

The Deputy Minister of Law 
(Shri Hajarnavis): At the first elec
tion, the expenditure was 
Rs. 10,45,47,099 which worked out to 
4.88 annas per voter. In the second 
general election, the expenditure 
amounted to Bs. 5,90,21,786 which 
worked out to 2.4 annas per voter. 
There is expected to be some saving 
in the next election How much it
would be, it b  difficult for me to say

Shri Osman All Khan: May I know 
whether the new marking system will 
result in any increase of expenditure 
m the conduct of elections*

Shri Hajarnavis; No It is not ex
pected that it would add to the ex- t
penditure. ,

Shri Subbiah Ambalam: May I know 
whether there is any proposal to re
duce the period within which general 
elections should be conducted through
out the country?

Shri Hajarnavis: That hardly arises 
out of this question

Mr. Speaker: This relates to elec
tion expenses.

Shri Thirwnaia Rao: The hon. Minis
ter said that they will utilise the 
services of Gram Panchayats. In 
what way are they going to utilise the 
Gram Panchayats for elections?

Shri Bajaraavis: Personnel of the 
Gfam Panchayats and probably the 
houses or buildings of Gram Pan
chayats.

Shri Thinunala las: Personnel
means, they have no paid employees, 
for, Gram Panchayats are run by elec

ted bodies, and pot all over the coun
try. Have the Government bestowed 
any thought about it before annotate- 
mg it in the House?

Shri Hajarnavis: Hus is one at the 
matters which the Election Commis
sion will take into consideration. 
These are proposals which the Elec
tion Commission will examine.

Teacher-puplI Hatio

•471 Pandit D. N. Tlwary: Will file 
Minister of Education be pleased to 
state the decision of the Government 
of India m the matter of teacher- 
pupil ratio for primary, secondary 
and higher secondary education?

The Minister at Education (Dr. K. 
L. Shrimali): The Ministry is of the 
view that tor primary, secondary and 
higher secondary education the num
ber of students per teacher should not 
exceed 40

Pandit D. N. Tiwary: May I know,
at present, what is the ratio generally 
in the country m the schools*

Dr. K. L. Shrimali: According to the
1956-57 statistics, the average number 
of pupils per teacher in the country 
is as follows

Primary schools 34
Middle schools 28
High schools 25

Shri Jadhav: May I know whether 
it is a fact that there is the shift 
system on account of the shortage of 
teachers in some of the States tor the 
first four standards of the primary 
schools and whether that ratio has 
been taken into consideration*

Dr. K. L. 8hrimali: I am not aware 
whether in primary schools there is 
shift system. But, it is true that we
have suggested to the State Govern
ments that for some time to come, 
they may have shift systems in order 
that the buildings may be utilised and 
sometimes the staff may also be utilis
ed.

Shri Hem Baraa: May I know whe
ther the attention of the Education
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Minister has been drawn to a state
ment made by the Prime Minister to 
the effect that we do not want more 
teachers, we want better teachers, and 
if so, whether the Government have 
examined how this proposal of the 
Prime Minister is going to affect the 
teacher-pupil ratio in the country?

Dr. K. L. Shrimali: I am not aware
of that statement. But, I think we 
want more teachers and better 
teachers if we have to extend our 
education and improve its quality.

Mr. Speaker; The one does not 
stand in the way of the other.

Pandit D. N. Ttwary: May I know 
whether the attention of the Govern
ment has been drawn to the fact that 
is several States at present, the ratio 
of pupils to teachers is of the order or 
90 or 60 in the secondary schools and 

,, whether any instructions have been 
sent to reduce this ratio?

Dr. K. L. Shrimali: We have sent 
instructions to the State Governments. 
We can only advise the State Gov
ernments The decisions have to be 
taken by the State Governments 
themselves.

Korba Coalfields
•4TJ. Shri T. B. Vittel Rao: Will the 

Minister of Steel, Mines and Fuel be 
pleased to state:

(a) the total quantity of coal rais
ed from the Korba coalfields during 
1998;

(b) the total amount spent on these 
coalfields upto the end of 1958; and

(c) whether the target of 4 million 
tons per annum set for this coalfield 
is likely to be achieved by the end of 
Second Plan period?

The Minister of Steel, Mines and 
Vtael (8ardar Swann Singh): (a) 
64,383 tons.

(b) 183 lakhs.
(c) The present arrangements are 

to reach a target of 1.6 million tone 
pet annum by the end of the current

pjjjj period and to raise another 2JS 
minion tons per annum in the Third 
pjgii with Soviet help under the 800 
tnHiion rouble credit agreement The 

jet of 1.6 million tons in the Korba 
eoajfields is likely to be achieved by 
t),e end of the Second Plan period.

gpri T. B. Vittal I t s :  In the second 
Pte/i, we have to raise 4 million tons 
frojn Korba. There is likely to be a 
gj^ftfall of 2.4 million tons. How is 
l}jls going to be made up in the pub- 
llc sector’

g&rdar Swann Singh: By stepping
u_ production from the other coal
fie ld

ghri T. B. Vittal Kao: From the 
0t^er coalfields? Probably the hon. 
]£ 0ister is referring to Karanpura. 
Already the target of Bisrampur and 
jhjlimili will have to be got there. 
Ig^y I know whether the National 
Coal Development Corporation is con
templating the raising of nearly S 
njjjlion tons by the end of the Second 
pj^n period in Karanpura coal fields?

£ardar Swann 8ingh: I do not
thjnk it will be necessary to raise as 
mi>ch as that, to reach the target that 

have set for ourselves in the public
sector

£hri T. B. Vittal Rao: May I know
Ihl reasons for revising this target in 
thl Korba coalfields?

£ardar Swann Singh: That is not so 
mt>ch revising the target as postpon- 

it a little to utilise the Soviet 
cr^dit, because the Soviet credit was 

materialise at a little later date. 
Therefore it was revised in such a way 
th*t we might take advantage of the 
Soviet credit for development.

Shri Vidya Charan Shakla: Then 
wfs  a proposal to set up a coal
fishery at Korba. May I know if 
this revising of target will postpone 
th* setting up of a coal washery there?

Sardar Swann Singh: A  coal
y^shery is proposed to be set up in 
gprba. The intention is to utilise the 
g0fviet credit for setting up the'
wl»hery.
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Shri Vtdya Charan Shakla: Will the 
coal washery come in the Second 
Plan period or will it be postponed 
to the Third Plan period*'

Sardar Swsran Singh: I think it
will not be ready by the end of the 
Second Plan period

Shri T. B Vittal Rao: May I know 
if we can achieve the target of 15 
million tons in the public sector bj 
the end of the Second Plan’

Sardar Swaran Singh: I do not 
think that 15 million ton* is the target 
set in the public sector for the Second 
Plan period It was 12 million

Shri T B. Vittal Rao. An additional 
3 million tom

Mr. Speaker: We art* going into the 
general question The hon Members' 
question is only relating to Korba.

Shri T. B. Vittal Rao* The target ha- 
been revised

Mr Speaker: Taiget of Korba, 4 
million tons, that he ha*. asked He 
is going to the general question

Shri T. B. Vittal Rao: It automa'i 
callv amounts to

Mr Speaker. It automatical! v 
amounts to many other things alv- 
The hon Member has put a numbci 
of questions regarding Korba, wh\ 
there has been revision and so on Wc 
are going Into the basic question 
Let him reserve u for a general 
debate

Shri T. B Vittal Rao: So many
things are involved

Description

Shrt P. G. Bom: May I know whe
ther the Korba coal mine is worked 
at present by manual labour or by 
coal cutting machines7

Sardar Swaran Singh: We started
with manual labour so far as the open 
cast quarry is concerned W e'are 
now using heavier earth-moving 
machinery, excavator as well as 
Euclid

Shunting Engines for Bhilai

+
I Shri Nagi Reddy: 
i Shrimatl Da Palcheudhnrh 

’ ! Shri D. V. Rao:
Lstal $uhta»a. Qhanv. -

Will the Minister of Steel, Mined ami 
Fuel be pleasod to state

(a) whether it is a fact that railway 
engines for purposes of shunting in 
the Bhilai Steel Mills Railway Siding 
hav» boon ordered from Russia, and

ib) if so, the details as to their 
category number, cost and date of 
delivery *

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): (a)
and (b) A statement is given 
below -

Statement

The following 37 diesel locomotives 
are being obtained from the US.SR 
for the Bhilai steel works

Qmnauy 
Not.

(«) Diesel locomotive, gauge 1676 mm adhesion weight 7<S ton*, 800 HP en
gine . • 11

(b) Diesel locomotive, gauge 1676 mm adhesion weight 50 ton*, 400 HP en
gine . . .  - 1 3

II. Mims: , .
(a) Diesel locomotive, gauge 1676 mm type o-*-2-o trailing weight w  tons,

750 HP. ■ ■ 8
<b) Diesel locomotive, gauge 1676 mm type : trailing weight 72 tons,

750 HP, orerfll sizes 12260 x  3140 X 4390 mm. 5
Total . . .  $7
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There is no separate price for the 
locomotives as sucb The 24 loco
motives for Ihe steel plant are part of 
the plant and equipment being import
ed from the U.SSR for the steel 
plant as a whole

The 13 locomotives for the mines 
aie part of the plant and equipment 
imported from the U S S R  for the 
sron ore mines and the limestone 
quarries as a whole For purposes of 
documentation, it has been agreed tha 
the total price for the entire plant and 
equipment should be divided by the 
total weight and a national price pti 
ton of plant and equipment derived 
On this basis, the cost per ton of 
plant and equipment for thr steel
p\&Ti\ psopeT •wc.VkW amttAYirt. \?> S
and for the mine* R« 4 250

Shri Nagi Reddy: May 1 know whe
ther the same type of agreements 
have been arrived at in the case of 
locomotives that would probably be 
necessary m other steel plants as part 
of the wholesale dea1 that we .ia\t* 
arrived at’

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): I would 
require separate notice because that is 
a detail With regard to other Jur- 
chases I will have to look up befoi‘
1 give a replv If separate notice is 
given I will give information

Shri Nagi Reddy: May 1 know whe
ther all the 37 locomotives have been 
received b\ now''

Sardar Swaran Singh: Not all
1 suppose, because t*n mining part has 
not yet started

Closure of Kulti Furnaces
I-

f  Shri A. K Go pa tan:
J Shri Tangamani:
"j Shri S. M Banerfee:

Shri Ram Krishan:

Will the Minister of Steel Mines 
sod Ftael be pleased to state

(a) whether the skilled workers 
rendered idle as a result of closing 
down of furnaces Nos 4 and 5 m 
Indian Iron and Steel Company at

Kulti have been absorbed in the Steel 
Pl*nt at Durgapur; and

lb) if so, the number of such per-
sor»‘«'

The Parliamentary Secretary to the 
Minister of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): (a)
and (b) Hindustan Steel selected 471 
skilled workirs fio»r thi workers 
refl'h rtd suiplus nt Kulti 08 workers 
ha.r be< n a1 lotted to Duigapur Steel 
Prujttt of which 55 havr so far join
ed at Durgapur

Shri A K. Gopalan: Is it a fact that 
tn£sc workers who have been taken 
by HSPL have not yet received their 
salar es, if so, what is the reason, 
what is the difficulty"

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): I can
not bchevt, it, because if those who 
h£Ve been beleeted have earned their 
salai’'  —by ‘ earned” I mean the 
completion o f the period for payment 
of salary, whether it u> a week or 15 
d»ys or a month—they should get the 
-.•Oarv, and if they have not received,
I shall certainly see that they get the 
salary

Shrimati Renu Chakravartty: May
I know if it has been brought to the 
notice of Government that the 
management m their retrenchment 
notice have said that 47 workers were 
given employment but they refused 
it. but the workers have said they 
were not offered any employment* 
rias the management taken up the 
ijiatter again with HSPL regarding 
these 47 persons’

Sardar Swaran Singh: I do not
think so

Shrimati Renu Chakravartty: May
I know if it is a fact that these 47 
persons have been selected, and if 
the HSPL will take them over’

Sardar Swaran Singh: That will
depend upon their suitability

Shrimali Renu Chakrawtty: If
they have been selected? My jtfafc 
,s that m the retrenchment nodes*
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tbs management says that 47 warksoni 
were given employment but they ra* 
fused it, but the workers say But 
they have neither received it nor 
have they gives any refusal slips. So, 
the management says they will again 
take up the matter with HSPL. That 
is the last letter which we have re
ceived from the Chief Minister of 
West Bengal. We want to know whe
ther this has been taken up with 
HSPL.

S u d u  Swann Singh: As to what
was received by the Chief Minister 
of West Bengal, probably the hon 
Member knows more titan I do, be
cause I do not know what has been 
received by the Chief Minister, but 
90 far as the basic question is con
cerned, it is quite obvious that Indian 
Iron telling the workers that they 
have been selected by HSPL is not 
binding upon HSPL unless HSPL 
have themselves accepted this and 
have employed th  ̂ particular num
ber o f workers that is mentioned by 
the hon. lady Member. What is stated 
by the management o f Indian Iron 
is not binding upon HSPL, because 
HSPL are the authority to select th# 
right type of suitable persons, and 
they cannot accept any suggestion or 
any undertaking which may or may 
not have been given by the earlier 
management to the workers.

Shri T. B. Vittal Bae: Could we 
know many workers who were re
trenched in nSCO were taken by 
HSPL?

Sardar Swanut Singh: That is con
tained in the main reply.

Stafmatl B e n  Chakrmvmrtty: But 
what is the figure? We could not 
catch it.

Sardar Swann Singh. Hindustan 
Steel selected 471 skilled workers from 
fee workers rendered surplus at 
KuW.

Sfari Magi BeMjr: What was the 
number ot workers that was rendered 
surplus at ICulti?

Sardar Swann Singh: The num
ber was 771.

Mr. Speaker: Shri Pxakash Vir
Shastri. Where is he? I think the 
hon. Member was here. Was he not 
there yesterday? If hon. Members 
go on changing their seats, .they 
cannot catch my ejre.

Fire at LAJP. Signals Centre, Gargaen
+

, U 1 /S h r i  Frakash Vir ShaaM: 
\Shrl Bhakt Danhan:

Will the Minister of Defence be 
pleased to state:

(a) the loss sustained by Govern
ment as a result of fire in the I.AF. 
Signals Centre in Gurgaon;

(b) whether an enquiry into this 
incident was instituted by Govern
ment; and

(c) if so, the findings thereof?
The Deputy Minister of Defence 

(Sardar Majlthla): (a) to (c). A Court 
of Inquiry has been ordered to in
vestigate the incident m accordance 
with Air Force Rules The proceed
ings have not yet been finalised. Hie 
amount of loss sustained by Govern
ment as a result o f the fire and the 
findings of the Court ot Inquiry can
not, therefore, be stated at present.

*?t vnrn f t *  wrarft
>fr *? r r  ?  ?ft t r a r r  ^  i

tout v # :
a w  fN*r *  i  i

tram  *r$tar: w  fjp#  n m *  
fan  n m  i

ftftrom inft *  wm  wfcnr 
«rt «tlgfcgtn r iw r r o ) : ( * )

% (n ) % fa p fi % *pparr
p r  TOTHfr % fW  q t  *31*
v m r n f t  f fw p u r  i w f r



£073 Oral AMwert FHALGUNA 1, IBM (SAKA) Oral Annocrs

«oft a *  *r*n<* «np ; t  » 
*«r fa* w n % t o t  *nwn: ^  f t  *i1H 
«fta *t£ wre i ^ n r ft «pt fofcr 
fa*^r*r ^  in archtttt i

SKrl Joachim Alva; As a result of 
the loss sustained here and also of a 
big conflagration that took place dur
ing the Palam Aerodrome incident, 
may I know whether the Government 
has reviewed the whole state of fire 
lighting equipment in the Indian Air 
Force Station, and whether the fire 
fighting equipment there m as good as 
the best to be found in any of the 
best air forces1

The Minister of Defence (Shri 
Krishna Menon): In this particular 
matter there was no question of using 
the fire-fighting equipment The 
building was built of inflamable mate
rial during the war and no fire-fighting 
equipment could have saved this 
place

vft MW <SFT ^pT cPP 1J5T 
$  srsH qr wnr ?o h x *
V t  *ft  I #  >TR5fr ^TjRIT j? f a

m f t r r  W  ^  q f««IP T
*  w t ft  T § % ’

Mr. Spanker: Why so much of delay’

Sardar Majithia: A lot of investiga
tion has to take place in this because 
there is no question of sabotage Why 
the fire took place, whether it is due 
to deterioration of certain wires or 
some short circuit took place aome 
where, what is the cause of that—all 
this is a technical matter, and it takes 
some tune

to*  ar̂ T *rr?$*r 
$ Kf ftPMH f o r  sfinre tprWBltf 
% fcr* wpr *np*r^ *r tffc 
w r f g  ft f-rarr ̂ mr<nr \ $  m i  * i$<n

% « * w  feat wi 1 1

Sardar Majithia: In the statement 
which I hud on the Table of the 
House immediately after this accident 
took place I had said that the work 
had started normally immediately 
after that

Mr. 8peaker: Which institution has 
taken over the work that was being 
done by this9 That was the question

Sardar Majithia: We had certain 
stand-by equipment, and all the work 
that was earned out by this station 
was not interrupted >

«ft W  T3fa : 4  srpRT 
£ f r  s *  m  w  wft % ^srar

Sardar Majithia* Very shortly

#  srwn
f  ft? w  «tpt % w fn v  f f e  t
falTC? HWH fW  $ ?

Sardar Majithia: That I am afraid
will have to wait till the court of en
quiry findings come up to the Minis
try

Shri M. R, Krishna; May I know
whether the members of the 
committee are all from the Air Force 
or from the serves including the State 
Government representatives?

Sardar Majithia: I am not sure of 
that, but they are under the Air Force 
rules, and if I am not wrong, they 
would be Air Force officers.

•ft to*? fft*R  
«w ?it *5  m  $  S fo r  *r?r <hf 

iropr ^ «nr «flr m r fcuro

I f i m w  w t -
»y r» #» -#» v  ■■ «W _A ----S  _

SraW Wn m  nt ^ I W ie  
(sterfw i) ftinr | 7
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Sartor MiJttUt; I do not think the 
P. St T Department is associated m 
this, because this is entirely an Air 
Force station

Shri V. K Krishna Menon: It would 
be impossible to have other civilian 
departments into this because this is 
conducted under the Air Force Regu
lations, and penalties attach to them 
if there is any negligence proved

fipft rrrrore ft  «  m fiw rq j

♦ f c v  a ft  * w r w t  * r r  fa r a T

5 tw ^ T , HU'S % rrnrfrw 
JR5T *«rr v  *r*5p«r *
n s  v a n  * t  s o t  ^  

( * )  * T T  >TTOT S R T T T  S R T

frr̂ TVT-
«Terr %  xrmp- *p f? s  «rr fa s rfa
p T  £ ,

( * )  q f c  F T , eft n *  Z V W m T r *  
m  q r a r  f ^ R T  % t f t 7  j t P t  w t

I

(> T ) q f c  J T F t , a r  n r f n r  W  f?5TT

*  *nr vnhrrey ^  *r *?t £ ’

f e t H T > T * t  ( j l o  m io  9fTo M t W T t )  

( * )  a rt, * n f t  i

(**) 75»f 3MT I

(*r) f̂ rf*T *rc s tr  ^rf^nr *  
?r*r f f i t  {ft, W Tfw 5ir t c > i  jp r r s r o  

% s m  vt smnfV fa  ^  W  <rnpr-
^ W t ( t  ®i> V T T *T  ? T  *M *1  5 J*" 1

A  n t  f a t s *  T T ^ fT  ^ rg c r r  $  
f r  ijir * t *nmr*r $ ffc w  
%  f R R  *  g f  i  i w r w

% f c  U W  3  ?r «n? fow r 
« n  f t  a rt srcrsre; * t  * f p & t  f i m -  

f n j f  * f t  H s r e t  *T 3 j r  v t  a m r  w V
*  «np  ?> »if 4t i q v  jftzV *ft fSpjw

■ft enm i y <  % fa *  ifk  
a** «<pft frit* m *  3  fcr ^  *t 
*ftr e iw n & O  ^  tarft
f t  Tj(t «JV » UT ’ft’ T $  *[* «fto *TfW5T
*  0 *  ttk&t fiRr% ant 

*t at p f % w  m  «to: sftft fp f %
* r « « i Pr t  w  iflr  r̂t <r ^  
’Pt v t f r o W  aff ^ tr 
T w t fotT t ^ r r t it 
■3^IH T̂T fr  ^  I v *  4  T̂Tt 
^t fflTSTT ^t T ^ %
^  ^ r r  ^  ’pr ^  r̂tftrar 

srm t f̂ f ?rf«T*T M ji anw 
f̂ rnrq- ^  ?> jnrrft ^  

vW st ?Wt fsp ;nP4<ree* farr  Kt 
3fT̂  I

«ft arr.T7iit ?nft »nrr srt ^ ^srr 
f«P f^ fr ^VTT % ST̂ET T O R
^ f̂t f f f n  SRTTT ft it
qisprer ^  %?2W «TWP % T T m  
^ t  f w  »mT | A 3TFRT :!ngrTT f  N: 
fs^ft ’ T sm s^ o  t  f?nrfw t  W  

HrP-i #: it

ff^  T R  ’T ^ w ft 'P- =pft f ^ r  7?=ft 
ft ’

Tio v?« *TTo «Tt<TFft JT? at
f w  ft f̂ p s»t arm fc fo  *tt*

^ fk^t *Pt fa r e  mp gv ?t ITT? ?r#
?ft TOT t  {% trap TTST n  OT TOR

fft vfrr r m  #  sm r 
v t « ?*r ^fcr % *rsrra: jp p ^  aft
^  | f S?Y 3?T % f?nfa> Tt VRW ?TTWT
# * tr  f?WT m  i tw  « N  jt *i#
t  fv  *r  ̂ {fcK s *r ^ft f*p»hT Pptrr 
W  *T V !  *S*T fipTT *mT I W f f*T<t 
Vt1?!P5I w  T>T*r# Vt WRT
ftwr trW r ^  wrt^r ^  tw t 
vfkpr f* rk  f w  anr*r i * *  ?w 
fnf?r % *rw# ?  wr x m f  #  w  tfjt
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| i tfr  jrt «tfV t o ij  fWV i
*rm

#  *W *T r.*pq?T gfaT *f?T HTVPTf.

t  r

Dr. M. S. Aney: May I know why 
Government did not take any steps to 
co-ordinate the decisions of the two 
conferences at an early date’  Pull 
twelve months have passed since 1957

Dr. K. L Shrimali: 1 have alreadv 
explained the position In 1953, the 
U P Government had called a con
ference, and I think most of the StaU 
representatives were there The re
commendations of the conference were 
more or less unanimous The Gov
ernment of India had accepted those 
recommendations In the meanwhile 
the U P Government had called an
other conference in 1957, and changed 
the recommendations. I do not know 
how many representatives were there 
This has created a considerable diffi
culty for the Government of India 
Since it is very important that as fat 
as script is concerned, there should 
be unanimity in this matter, I ain 
proposing to call the Education Minis
ters’ Conference as earl> as possible, 
in order to arrive at a final settlement 
with regard to thit. matter

I hope that the House aupreciates 
that in the matter of script there must 
be unanimity as far as possible

«fr TOT *T5! <T̂ t | fa
f a fa  $ n r  $  <nrr f e n ?  wJ * r n i  

3  * r  ? w  si*** $ sft 'sft 
f=r*hr fa*n arm W r  % ^  a v  

dir u tTf d  w  TOt Tfar
afPT, OTT STT7T % 'faror Tt O IW W I

f\ o WT° ^
w*c |  f a  a w  a *  ftrfir $  3  <feraT
’ i f f  f t  *raT, dry t w *; ^  i

feifa % otsttt #  at 
l i f t  ’
The following modifications and re

commendations were made by the 
1953 conference.

(i) to place the matra of short
to the left of the consonant to 
which it is attached.

dO to use all the three old form* 
ot> when it is joined with 
other letters, and 

(in) to form compound letters by 
dropping the vertical line 
where possible

T h r - .t  are the modifications which 
have been made They will affect the 
whole typewriter, and this matter has 
to be looked into once again I can 
assure the Hous<* that I am very 
anxio is to finalise this matter as quick
ly as possible, and it will be my 
earnest endeavour to place it before 
the Education Mimsteis’ Conference 
at an early date

Mr Speaker: The hon Minister <said 
about short <<%" Is there anything said
about the short form of and the
short form of *

Dr K L Shrimali: This is with re
gard to j  Jnc] •tq-' and also compound
letters

Mr Speaker. 1 am talking of short 
form of rr and shoit form of 
Havi any recommendations been made 
vtitti regard to them so as to bring 
them m line with Telugu and Tamil 
where there is short form of and
short form of “ sf," *

Dr K. L Shrimali: There is nothing.
I -.hall have to look into this.

Mr. Speaker: I am afraid South 
India will then complain that the north 
has ignored them

V  W  wN. *nft 3ft
ar ^  mwww fen «r
fa t  fcrerr yrr v*
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*  w w ww ft f  i *  w i i  *ig»r 
j  fa  arr*r# #  ft(t * ff  *t t#
| w ffa  sj^t $  w #  ^  f t
faatf w  *r ftparwr ft*  % i r o  *t*t*
f t  T #  f ,  i f K  I R T T T  *  * f t  *ftit-
fir a  fa lft  *f t  f a r t *  f t w r  fc i

IT» VI* HT» aftwft 1 H f̂t
fa ^ y rft at $• «ft* w 4 h s  f t  fr
W ffa ^^TfTTVT % * *  fft#*
f t  n ? r  fa n  i w  *f ^ r c  Jiftff 
%  f t w T  *p f t  *pt f t t T  m v p r v  «tt « f t r  
f w f t  w t t  fanar m fta r  ft isfi v r  
t o t w  <rr * f  3 *r  f a t  $ f V s F * w  
«r t̂ «f, i tnr f*r araft $  fa*fr ^Tftw 
* t  fa fw r f t  Ttftwr *5Eft i *to:
$  WHIT VTOT g fa  *t efa * f^ t  *  

V 1 W  3J5ITf '3TT s% »ft I

« ft  u r n *  f « f : »i? * t  fawn
i f f t w t  W  «w |H S T ft%  >TFTT |  3 V  *
ftw rr * r f w t  t r M m  ait ^  %  
f^ f t  fafa fairro t , ^r| % sfiro % 
f t  *n| %, ^ r  * t  *fr fsnft w  jww
fjpjT an îrr, q ft  v rv n t % v fa fw i 
aft ^  ajfar f*r ft ?t 
(  ^  ^  m  ^  w  * « n * r  9 *rt»ft
*T*Pft ’

«r« vto m o sftomft aft *t,
i v  <rr lit f v iF  f w  «n9irr *

**w n w im t'n -ftw T T  
jtm  i

Shri Bfeakt D n t a  rose—

Mr Speaker: All this will be taken 
note of. If any hon. Member has got 
an; suggestions to make, he may 
kindly send them on to the Minister 
of Education, and he will place them 
before the Education Ministers* Con
ference.

Or. X. L. M itaall: Yes

HflV ^  wfiwftBPR i  IflfrjftlflWt

**«*. «ft wm wl*r fw  fm t
jpft t t  fa rm , % <wrciftw
jm  Hm n v *  % v  **v *  #
^  *mft «6 f^r ^  fa  %jwr 
( v r # t )  % v fir fo w u  % jihr 
gRriftfirar ff«ft % t o w  w jtww  
% s w r % ’i r r t # w < t * f ,WT srofir 
? f I  ?

% «r *wt («i» *cto we s^rwt) 
arnj vr^ftr ^ <H>i < ft srT̂ T
% s ?p r^  ̂  t  «oS: nft uftsSw <»?ot

^ I nfii^fli fiRPT ^  
f $ n = R T  #  f  «ftr F f f i
*pr w i | nw r «pift ft  writ
^ 3W v%  »^ tt ft m  v *  «w - 
f^r?r ^ Rwt * w  i ^  «fhc 
*rvtt ’pr *ftr rarm  ̂ ft  T t̂ 11

# |?RT f̂ nl̂ v VPtT ’ ITfSr 
g fa  S*r % spc^^vTnftT  f t  sm w  
% snpr ftfa fzr vt fa«T | trftr 
TO SWmr #  % 3WT «<t
I  i

Some Bon. Members: May we b in
the reply m English also?

Dr. K. L. Shrimali: According tu 
information received from the Govern 
ment of Jammu and Kashmir, the 
records found at Leh date bade te 
Dogra regime. Their historical value, 
bulk and state of preservation can be 
assessed after these are properly exa
mined and arranged. The matter is 
receiving attention of the Jammu and 
Kashmir Government.

I would further like to add that I 
have personally mitten to the Frtoe 
Mini«t«»r of JaDuuu and Kashmir, ana 
1 «m awaiting hb npty in «his oatt«
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■ft wm : WFftV iH t «fr % 
wsrr % **  stffcr $tar | ftf 
w aj vttK w*ftr fl'WK Vf f?r 'Enapv
*  fiwnr $ 1 at w  srvrc  ***' 
w  « * * *  *  tfrf «nfarf »n{f wrwr
« n t f  ?

Wo Wo Wo (jh d lll: Wtf-
wrf $ 1 «*»£ *fk vrpfac 
i p ?f r  «i5t fiw nr |  « f t r  o t  %  ^ n :  
w fa r r t f  » t t # $  1

*ft *•  w f t * : t  «nftr a u to
& ng an?RT *rrg?rr jf ftr ftrcnfr yon l
#»__ »  ^  #»■ ._ fW *■ - - *  ■ ----
V * m  5 ,  A I N *  T O T T  f X m f t  W R T P iT

wmrrar ***** #  ̂  firsifa# t  w t

wwt iM $ r  % anr j s  ^ r #
„ft$  *  ? w t  m  % * 5  ifr t e r
fUT «JT f% f a f ^  vr iftf XfWT
m m  fenwt * t  ^  
w rtk  an^rr ? ftrafa# ?  ^  
mvfhr ^ w  w><nr bott f  7

IVl* f t <- f ib s  *>> j * - )

^ r i  c f ^  ** u>* 
dljf Ulr  ^1*3 v jj  J^U -  ,_j4* 

1^6*  *1—1** 2. 2. v~o>l*

^ kSxXj})i

L>** j J V  • J* J*

"£)&»&« (4! Iy» *L*4» ^

«L*1* -  If Jt .̂ i
( - 0 ** - W f M W i  r * w  wh

Dr. K. I* Shrimali; This ia a wider 
jjuestion which does not arise directly 
out o f the main question. If the hon. 
Member would five me notice, I shall 
answer that question.

S|tr( A . M. Tsriq: Thi» is ft question 
wpwtfiftg reoords found at Ladakh. 
94i Lfll&ML

fft Wo jjo m ft*  : flft PRTT#
wjnr 3  <nf ^  f  3 *  % ftwfirft 
*r «wr sifinr v f c  msfcr *  «stf 
q a m r  fv *JT  n r  « f f t  w r  
*ra 4 *fe  <t o t  ftm T  « n  ft?
x tm  * s w  w n  m  f t  to ft  
%  M  ? A ansfsrr ^ T f a r  f t r  ^  f t w -  

TT W  W < n T  ^ 3 R  *t ^  1

J*» ^  ^  ^  'I

i3<^“ ^  i
jjl V  1*5 <JUoft* ^  2. f*bs  t f t

Urfj ^  ^  >S«JUiy( yft« XS ^  l*J

jllil) ymjl ^)l< <J l|S

o * *  * ^  ^  «*«**> ^
^ 0  <ImL» 4̂

( - J S  ^ V » ^ l  U5

« r o  v r o  w o  : v tr  v
f i w  J f t f e r  ^ * r  1

t f t i m f f i * :  A ^  an?RT ^ m pjr 
g  ft? w t  «pt 3 « w f  *n r? r wmvr 
vti qr fa  & ^ n ip ft *tT * n s r  %  

y t f  f t m  ysr y r  3?t <ft *rai M«ffw 
•ft srrnft ’

» r o  v t o  m<> : 4  #  ar*^;
^  w f  ft^wer t t  ftwn 

^  <r  « r  ^ n :  ^
n n n ff t ?  r ^ K  f i w r  '*n ^ r r  1 

National Library, Calcvtta 
+

»im  / 8hri Sarin hadqr:
\ 8hri D. C. Sbarma:

Will the Minister o f Seienttflc B*- 
seaich and Coltwal Affairs be pleas
ed to refer to the reply given to Star* 
red Question No. 187 on the 24th 
November, 1858 and state:

(a) the progress since made in the 
construction o f an Annexe to the 
National Librtay, Calcutta;
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(b) the expenditure to be incurred 
on that building; and

(e) the amount to be provided for 
bodes?

The Minister of Scientific Research 
and Cultural Attain (Shri Hwnaynn 
Kabir): (a) The preliminary sketches 
have been drawn up and are under 
examination.

(b) This has not yet been worked 
out The amount available for the 
years 1959-61 is about Rs 7 lakhs

(c) This will be known after the 
budget has been passed

Some Hon. Members: In Hindi also

■it|irojjrvfcT (v )  JHTr«[*sn%
! * T  M  n t  t  T fa fT T

J t t  I

(sr) a *  vr f^rnr ^
?T»rnrr 1

fPPHT 5TT?T TOft TT*T T’Sft »pft

I  »

(«r) t o  m  «rar ,
1

srtTtarT
t  I  * 1  w  s ’fra it  ?

aft VfilT 51??, *WRT
swt 1

I may add that I have actually ap
proved the plans a few days ago

Shrimati Rena Cbaknvartty: May I 
know the capacity of the reading room 
for those who will be accommodated 
there, because it is now ‘crowding out* 
very much?

Shri Htunaynn Kabir: There has 
been a steady increase in the number 
of readers. In view of that, we are 
planning now to expand facilities, 
but till the detailed plans are drawn

up, I would not be able to give the 
exact figure

Shri Hem Baraa: May I know whe
ther Government are aware of the fact 
that this National Library in Calcutta 
is faced with a dilemma, the dilemma 
of closing down its lending •section, 
«nd if so, how far the construction of 
this proposed annexe is likely to help 
in the maintenance of this lending 
septum

Shri Humayua Kabir: Consistent 
wjth the duties it has to perform as 
one of the National Libraries, we pro
pose to extend the facilities and not 
curtail any of them

Shri Joachim Alva: Are sufficient r 
Iftnfo Vifotted "to the essential pro
cess of micro-filming?

Mr. Speaker: These are all detail* *

Shri Humayun Kabir, This question 
dpes not arise

Questions In Lok Sabha
+

*485 fShrt V  P. Nayar:
’ \  Shri Easwara Iyer:

Will the Minister of finance be 
pleased to state what is the total 
apnual expenditure of the Govern
ment of India in answering questions4 
in Parliament9

The Deputy Minister of Finance
($hii R  R. Bhagat): As indicated in' 
reply to the Starred Question No 963 
agked by Shn Kunhiraman on the 
20th March, 1950, it is difficult to give 
even an approximate figure of the 
annual expenditure incurred m 
answering questions m Parliament, as 
no staff is solely employed on the 
work connected with such questions 
The figure of Rs 80/- was, however, 
mentioned in the said reply as a verjr 
rough but conservative estimate of 
t)ie expenditure per question It is , 
possible that the cost is now somewtfat 
higher, as many questions are now 
asked in Hindi and the preparation of 
replies in Hindi and their translation 
ipto English means extra expenditure 
Betides, a larger number of copies of
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the replies are required by the Parlia
ment Secretariat However, on the 
basis of an expenditure of Rs 60/- 
for every question admitted and 
Rs. 15/- for every question that lapsed 
or was disallowed, the average annual 
expenditure for the three years 1956,
1957 find 1958 would be of the order 
of Rs. 10 lakhs approximately

Mr. Speaker: Is it the total for all 
the years?

Shri B. R. Bhagat: It is the annual 
figure.

Shri C. R. Narasimhan: What is the 
cost of this question?

’Ms.. ^

Shri V. P. Nayar: I And from the 
answer of Dr. John Matthai to the 
question, to which the hon. Deputy 

t Minister made a reference, that m 
1949 also the approximate expenditure 
per question was considered to be 
Rs 60. Do we take it that the cost 
per question has not increased all 
these years?

Shri B. R. Bhagat: I said that it is 
likely that the cost may have gone 
up, but it is very difficult to estimate 
precisely It is only a very rough 
estimate.

Mr. Speaker: What is the object of 
the questioner? If the hon. Minister 
should say that the cost is going up 
would he reduce his supplementary7

Shri V. P. Nayar: I think my sup- 
plementaries are of use for Govern
ment.

Mr. Speaker: That is all right What 
is the object of the question—pursu
ing this matter of Rs. 60—70 per 
question and Rs. 10 lakhs on the 
average per year? Hon. Members 
should not put these questions too 
strictly, because I will disallow ques
tions hereafter. To reduce the ex
penditure, the Government may make 
a suggestion, and I will have to cut off 
all the questions.

8hri Warlor: The public have an 
interest (Interruptions).

Shri V. P. Nayar: What was our
bfidget then and what is it now?

Mr. Speaker: Next question 

+

I p r  ftl? : 

tot ftnn nr? «ptr f t t

( * )  t o t  f r o w  
%  fare ^  qfarcT v r r S  n f  t ,  ^

\*t) -stfm
tot & v

( it# vto m o tfaroft )••
(¥ ) t f I

(w) ftrefT ifh: vsrm
mspmff % ***** *  *n*ft ^ srt 

*t farnr HHT-q?̂ r qr m  farr «rarfc 
«rfrfw  ? w y w  nwT 

5HT w  *T *T t  «P5*n«T
spr fsrerr % t o  swnr ^  1 1

JPIW fT :  TOT 3  S TR  *HRTT
g f t  art V hR #  RT % 1H 7 

irf t  % nfirixVT
| fa  ’'TCTOT ^  t

fa?RT  ̂ ’

Dr. K L. Shrimali: The hon. Mem
ber has asked with regard to the 
jp-ante which we give to voluntary 
organisations I would like to inform 
pira that during 1957-58, grants 
^mounting to Rs. 1,14,425 were sanc
tioned to 10 institutions for the handi
capped

w r  srsrm .- t o t^ ^ h  
g t o t  fa  fanrw #  forr *rar t  fa  *0 

z f t m  a *  apraT I,
fafl^r i

u* S* afawr ?
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Dr. K, L. Shrimali: I hays already 
said that grant* have teen sanctioned 
to 10 institutions for the handicapped

Shri Jhnlaa Singh: May I enquire 
if any appraisement has been made 
of the magnitude of the problem of 
handicapped children, and if these 
schemes are comprehensive enough to 
benefit all7

Dr K. L. Shrimali: A sample sur
vey is being made

*fr jr*m  ft?
#  finn »r t  t  f t  f r q y  t  
^  H U  % tr? rnmr $  w

W  ^  fa* smrn, <fr jrt i m  
f t  *pn | *  w r K»
s fr e  ift # 9

r °  *rr© m«> sftroft : aft ?r, 
mfcer snrnr f t  *rcr t  i inft <fr 
A m  * t  >n ^  ^fT s w  ft? 3*r $ 
ftra* | ^f«R ktn wrc 3 
Tr^r at v  «n«T vt jrtt s w  i

Shrimati Rena Chakravartty: May 1 
know if it has been brought to the 
notice of the hon Minister that one of 
the premier institutions for the deaf 
and dumb m Calcutta is being closed 
down for lack of funds7 If so, havt 
any funds been made available to that 
institution?

Dr. JL L. Shrimali: I shall see that 
no institution is closed down on ac
count of lack of fund* If the hon 
Member would kindly bring that to 
my notice, I will certainly look into 
the matter

Shrimati Rena Chakravartty: Is it a 
fact that deaf and dumb children are 
not allowed to inherit? It is a legal 
bar May I know whether in the 
schemes which we are thinking of for 
the welfare of handicapped children, 
this very unfair legal bar is being 
sought to be removed?

Mr. Speaker: I believe it ha* al
ready been removed under the Suc
cession Act.

Shrimati Rena Chakravartty: It is
an unfortunate thing. It has not been 
removed It is existing there The 
deaf and dumb are not allowed to 
inherit They are the people who 
should be supported most

Mr. Speaker: The hon lady Mem
ber knows how to bring m Bills 
will allow them

Shrimati Rena Chakravartty: It I
introduce them, they will never be ac
cepted'

Shri Jadhav: May i know whether 
there has been any assessment made of 
the problem of handicapped children?

Dr. K. L. Shrimali: I have already* 
said that a sample survey is being 
made

Life Insurance Corporation

*487 /  Shri Daman!:
\  ->hri Wodeyar:

Will the Minister of Finance be
pleased to state

(a) whether any reference has been 
made to Life Insurance Corporation of 
India to revive the facility of granting 
loans for building houses m the urban 
ueas, and

(b) if so, where does the mattei
land?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) No, Sir

(b) Does not arise.
Shri Damanl: May I know the

reasons for not continuing this practice 
which was being followed by the old 
companies?

Shri B. R. Bhagat: The Corporation' 
has decided not to advance money for 
house building by mortgage of pro
perty because there has been a heavy 
backlog of such bad cases. Besides 
that, the Corporation has various
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schemes for advancing money to 
housing societies started by State Gov
ernments and for its own employees 
as well.

Shri Damani: Has any progress been 
made in advancing money to middle 
income group housing schemes9 

»
Shri B. B. Bhagat: Yes. There is a 

scheme run by the various State Gov
ernments known as the middle income 
group housing scheme, and the LIC 
has decided to advance money to the 
tune of Rs. 3—4 crores per annum 
under this scheme.

Shri Damani: Out of this amount 
of Rs. 3—4 crores under the scheme, 
how much has been advanced m the 
first two years?

Shri B. R. Bhagat: I require notice
Shri Bimal Ghoae: The hon Minis- 

l ^ e r  wiH remember that when the 
question of LIC investments was dis
cussed here, an assurance was given 
that there was no bar to investing life 
insurance funds against mortgage of 
property. Has the situation changed 
since then?

Hie Minister of Finance (Shri 
Morarji Desai): May I say that when 
I said that there was no bar, I meant 
that there was no bar? That does not 
mean that they must give it bccame 
there is no bar.

Shri Thinunala Km: The hon Minis
ter has replied that loans will not be 
given to individuals for house con
struction. Has the policy been decid
ed that co-operative institutions also 
should be excluded from getting loans 
from the LIC for house construction7

Shri B. R. Bhagat: Co-operatives are 
being given loans.

Banaras Hindu University
+

f  Shri Wartor:
( . M I Shri Nagi Reddy:

\ Shri Vasodevan Nair: 
^ Shri Vajpayee:

Will the Minister of Education be 
pleased to refer to the reply given to

Starred Question No. 1148 on the 18th 
December, 1958, and state:

(a) whether Government have 
received the final audit reports of the 
Banaras Hindu University for the 
years 1956-57 and 1957-58 after recti
fication of the irregularities noted in 
the original audit reports; and

(b) if sot whether a copy of the 
audit reports will be placed on the 
Table?

The Minister of Education (Or. K. L. 
Shrimali): (a) No, Sir

(b) The audit reports will be placed 
on the Table of the House, when 
received

Some Hon. Members rose—
Mr. Speaker: The Question Hour is 

over.

WRITTEN ANSWERS TO QUES
TIONS

Selected Buildings Projects Team on 
Muitistoreyed Buildings

*478. Shri H. N. Makerjee: Will the 
Minister of Finance be pleased to state 
whether Government have examined 
the suggestions of the Selected Build
ings Projects Team’s report on multi- 
storeyed buildings7

The Deputy Minister of Finance
(Shri B. R. Bhagat): The recommen
dations of the Team have been for
mulated by a high level Panel after 
consulting several Chief Engineers 
The Central and State Governments 
have, therefore, been requested to 
adopt the norms suggested for the 
purpose of future planning and 
designing of such buildings The team 
has also prepared a pro forma to 
facilitate the implementation ot the 
norms.

Delhi House of Mina Ghalib

f  Shri D. C. Sharma:
* \Shri Bhakt Darshan:

Will the Minister of Scientific Be* 
search and Coltoral Affairs be pleased
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to refer to the reply given to Un
starred Question No, 95 cm the 29th 
November, IKK and state the progress 
made in acquiring the Delhi houae 
of Mirja Ghalib for the purpose of 
converting it into a memorial?

The Minister of Scientific Research 
and C d tu ii A h li i  (Shri Hiunayan 
Kabtr); The house had been declared 
as an evacuee property but the 
evacuee share of the house has been 
fixed and the property listed before 
the Competent Officer Delhi, for sepa
ration of the evacuee and non-evacuee 
interests. Further negotiations will 
be necessary to settle all claims be
fore a memorial can be erected. How. 
ever, the matter is being dealt with 
on a priority basis.

Survey of Living Conditions of 
Students

»4M J  Sbri ^^torahi:
\ Shri D. C. Sharma:

Will the Minister of Education be 
pleased to refer to the reply given to 
Unstarred Question Mo- 2027 on the 
18th December, 1956 and state-

(a) whether the pilot survey of 
living conditions of students has been 
completed;

(b> the places where this pilot sur
vey has been conducted; and

id  whether the pilot survey has 
proved useful m assessing the 
living conditions of students in the 
country?

The Minister ^  Education (Dr. K. 
I . Shrimali): («) No, Sir.

(b) The survey is being conducted 
in the Universities of Lucknow and 
Kerala.

(c) The usefulness of the survey 
can be determined only after the com
pletion of th# project.

Mater Vehicle Chassis 
f  Shri Subbiah Ambalam:

Shri Subodh Haasda:
*491. ^ Shri R. C. Majhi:

Sbri Ram Krishsn:
Shri Rameshwar Taatia:

Will the Minister of Defence be 
pleased to state:
"(a) the number of motor vehicle 

chassis that were maintained idle 
without body-building as in December, 
1958;

(b) for how long have they been
kept in such condition; 4

(c) whether any of them have 
deteriorated in storage;

(d) if so, the number and their 
value; and

(e) the annual recurring expendi
ture on storage and maintenance of 
these idle equipments ever since their 
purchase’

The Minister of Defence (Shri 
Krishna Menon): (a) and (b). Details 
of chassis awaiting body building as 
on the 31st December, 1958 are given 
below:—
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Tvpe of Chaw*. N.imr o f Bodv Bmld-r

Quantuy
awaiting

Body
Building

on
31-12*
195*

Period dur- Likely date 
ing which o f completion 
puichascii of body 

building 
vndcr

3 ton 4 X  4 Studebaker 

3 ton 4 X 4 Dodge •

3 ton 4  X  4 Dodge 

I ten 4 X 4 Dodge 

1 ton 4 X 4  Dodge •

^ ton 4 X  4 Studebrtter

M /s . Hindustan M oron  
Ltd

M K  Hyderabad Allwyn 
Metal 'Works Ltd.

M  Is. Hyderabad Allwyn 
Metal Works Ltd.

Mf». Anand Automobiles
Ltd.

M /s. An*nd Automobiles 
Ltd.

Metal & S»e*l Factory, 
Ishapore.

Tom

-82 Feb 58—  
June 58

3 « -3- i 959

99 M ar. 58—  
Oct. 58.

I 5' i - I 959

7 M ay 54~  
M at. 55-

31- 3*1959

Sept. 57—  
Jan. 58.

31- 1-1959

It8 Sept. $7—> 
Jan . 58.

a6- 4- I »59

96

M #4

Dec. j 6 .
31- 3-1959
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In addition there are also about 850 
chassis held in Depots which are a 
legacy from the last war, awaiting 
body building. The question of dis
posal of these chassis along with 
other pre-48 surplus vehicles is under 
consideration of Government.

(c) and (d). Every possible care 
is tak£n to look after the chassis in 
their storage and hence there is very 
little deterioration in storage.

(e) Information is being collected 
and will be laid on the Table of the 
Lok Sabha as soon as it is available.

Doable Taxation
♦ m . Dr. Bam Subhag Singh: Will 

the Minister of Finance be pleased to 
state:

(a) whether Government have re
cently negotiated an agreement with 
4he United Kingdom regarding relief

^ rom  double taxation of income in the 
two countries;

(b) if so, the nature of the agree
ment?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) and (b). The 
position regarding the stage of nego
tiations with the United Kingdom 
has been furnished in the statement 
laid on the Table of the House on 
13 th August, 1958 in reply to Starred 
Question No. 94. There has been no 
further progress in the matter.

Bid! Industry
/  Shri A. K. Gopalan:
\  Shri Warior:

Will the Minister of Finance be 
pleased to state:

(a) whether Government have 
received any representation from 
Bidi Manufacturers, private or co
operatives, regarding the unhealthy 
competition from low class cigarettes; 
and

»»
(b) if so, what action Government 

propose to take to remedy the situa
tion in order to give protection to the 
Bidi Industry?

The Deputy Minister of Finance 
(Shri B. B. Bhagat): (a) Yes Sir.

lb). In Government's opinion the 
contention of the petitioners that be
cause of an excise duty there is un
healthy competition between bins and 
low class cigarettes is misconceived as 
the total incidence of excise duty on 
cheaper cigarettes is much higher than 
that on hand-made biris.

Legal aid to Scheduled Castes sad 
Scheduled Tribe*

tShri M. B. Krishna:
Shri Siddiah:

Shri P. G. Deb:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether all the State Govern
ments have taken advantage of the 
free legal assistance scheme for Sche
duled Castes and Scheduled Tribes; 
and

(b) what is the amount so far dis
bursed by the Government of India 
to different States for providing such 
free legal assistance?

The Deputy Minister of Heine 
Affairs (Shrimati Alva): (a) and (b). 
A statement showing the States which 
have taken Central assistance for 
these schemes and the amounts sanc
tioned to each during 1956-57 and
1957-58 and amounts proposed to be 
sanctioned during 1958-59 for legal 
assistance to Scheduled Castes and 
Scheduled Tribes, is laid on the Table 
of the House. [See Appendix I, an- 
nexure No. 135.].

Scholarships

*495. Shri Anrobindo Ghosal: Will 
the Minister of Education be pleased 
to state:

(a) whether the Government have 
decided to reduce the ratio of over
seas scholarships for humanities, 
science and technology in 1959-80; 
and

(b) if so, the reasons therefor and 
in what proportion?
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Ik e  Minister eC Wdarsttea (Dr. K.L. 
Shriasell): (a) No, Or.

(b) Does not «riae. 

Teachin* Afrieulton fa Rural
Secondary Sehools

•494. Shri Wodeyar: Will the
Minister of Bdaeatioa be pleased to
to state

(a) whether it u  a tact that the 
scheme to provide facilities for teach
ing agriculture in 200 Rural Secondary 
Schools during the Second Plan has 
been curtailed, end

(b) if so, the reasons thereof7
The Minister of Bdueatkn (Dr. 

K. L. Shrimali): (a) Yes, Sir
(b) As very few States took advant

age of this Scheme it has been decid
ed to amalgamate it with the general 
scheme for the conversion of existing 
schools into multipurpose schools

Social Welfare Projects
•497. Shri Mahanty: Will the Minis

ter of Education be pleased to state

(a) whether there has been con
siderable shortfall in the establish
ment of social welfare projects under 
the auspices of the Centra) Social 
Welfare Board for rendering special
ly organised welfare services for 
woman and children against the plan
ned target,

(b) if so, the reasons therefor, and
(c) the total expenditure incurred 

during the first three years of the 
Second Plan on this account7

The Minister o f Education (Dr K. L. 
Shrimali): (a) Yes, Sir

(b) The target for 1956-57 was 330 
Welfare Extension Projects Only 106 
projects could be started during this 
period The main reason for the 
shortfall is that 50 per cent of the 
expenditure was to be met by the 
Central Social Welfare Board and 50 
per cent by public donations and 
grants from State Governments, and

public contributions ware not readily 
forthcoming.

From April, 1957, the scheme waa 
reviled and it was decided to start 
Welfare Extension Projects in Com* 
tnunity Development Blocks to be 
taken up for development by the 
Ministry o f Community Development 
Since locating Welfare Extension Pro* 
jects in the Community Development 
and Stage I Blocks is a continuous 
process, it is not possible to determine 
at this stage whether there will be 
some shortfall There has, however, 
been some delay m locating these pro
jects in Community Development and 
Stage I Blocks This is due to the 
following reasons*

(1) The Ministry of Community 
Development revised their original 
scheme on the recommendations of 
Balwant Rai Mehta Committee as a 
result of which the final allocation 0J4 
blocks was done in August, 1957 only

(2) Some time was taken m working 
out the details and finalising the 
scheme of coordinated type of Welfare 
Extension Projects in consultation with 
the Ministry of Community Develop 
ment

(3) The State Boards took some time 
in understanding all the details

(c) The information is being collect
ed

Terminal Tax at Howrah

•498. Shri Haider: Will the Minis
ter of Finance be pleased to state

(a) whether the Government have 
accepted a proposal of the West Ben
gal Government to levy a terminal tax 
on all goods booked from Howrah, 
and

(b) the anticipated yield % annually 
from this tax?

The Depoty Minister of Finance 
(Shri tL  K . Bhagat): (a} No Sir

(b) About Rupees 80 lakhs
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Completion of Koyna Project
fSbrl Goray:

•499. V Sbrl Assar:
I  Shri P. C. Borooah:

Will the Minister of Finance be 
pleased to state:

(a) whether the World Bank has 
agreed to extend financial help for 
the completion of the Koyna Project,

(b) if so, what will be the extent 
of that aid; and

(c) the terms on which the aid will 
be given?

The Deputy Minister of Finance 
(Shri B. B. Bhagat): (a) The Inter
national Bank for Reconstruction and 
Development has agreed to consider 
the grant of a loan to India for the 
completion of the Koyna Project

(b) and (c). Negotiations for a loan 
are yet to take place; it is, therefore, 
not possible to give an indication of 
the size or terms of the loan which 
will be subjects for negotiation

Scheduled Castes In Mysore
•509. Shri Siddlah: Will the Minis

ter of Home Affairs be pleased to refer 
to the reply given to Starred Ques
tion No 963 on the 15th December, 
1958, and state:

(a) whether the Government of 
Mysore have since sent their recom
mendations or an interim reply, re
garding the exclusion from the list of 
Scheduled Castes such of the com
munities as did not suffer from the 
stigma of untouchability; and

(b) if so, the action taken thereon9

The Deputy Minister of Home Affairs 
(Shrimati Alva): (a) No

(b) Does not arise.
Institute of Archaeology in New Delhi

•591. Shri Bam Krisban: Will the 
Minister of Scientific Research and Cul
tural Affairs be pleased to refer to the 
reply given to Starred Question No.

322 on the 28th November, 1988 and 
state;

(a) whether the scheme for openmg 
of an institute of Archaeology in New 
Delhi has been worked out; and

(b) if so, the details thereof?

The Minister of Scientific Research 
and Cultural Affairs (Shri Hamayun 
Kabir): (a) and (b) The curriculum 
and other details for a Training 
School, not an Institute of Archaeo
logy, have been worked out but the 
financial provision has not yet been 
made

Sports Stadium at Patna
*502 Pandit D. N. Tiwary: Will the 

Minister of Education be pleased to 
■state the action taken by the Govern
ment of India on the request of the 
Government of Bihar for financial aid 
for establishing a Sports Stadium at 
Patna’

The Minister of Education (Dr. K. L.
Shrimali): The matter will be placed 
before the All India Council of Sports 
for consideration

Small Collieries
*503. Shri T. B. Vittal Rao: Will the 

Minister of Steel, Mines and Fnel be
pleased to state*

(a) whether the Committee appoint
ed to promote voluntary amalgama
tion of small collieries has since made 
anv proposal or submitted its report; 
and

(b) if so, the nature thereof7

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and
(b) A copy of the terms of reference 
of the Committee is laid on the Table 
of the House [See Appendix I. an
nex ure No 136] The Committee is 
not required to make any proposals 
for the prior consideration of Govern
ment in connection with its work So 
far, 19 applications for voluntary 
amalgamation and adjustment of 
boundaries have been received by the
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Committee. The last date for the 
receipt of applications from the col* 
lieries is the Slst March, 1959.

Export of Fig bon

*5M. Shrimati Ha Palchoudhuri: 
Will the Minister of Steel, Mines and 
Fuel be pleased to state the details 
of steps taken recently to find foreign 
markets for the export of pig iron and 
the success achieved in this connec
tion?

The Minister o f Steel, Mines and 
Fuel (Sardar Swaran Singh): In con
sultation with our Trade Missions 
abroad, a study of foreign markets has 
been undertaken. Negotiations for 
the export of pig Iron through the 
trade are also in progress. An offer 
for the export of 20,000 tons of pig 
iron was accepted on 29.12.58.
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Central Social Welfare Board
*507. Shri Ajit Singh Sarhadi: Will 

the Minister of Education be pleased 
to state:

(a) the percentage of the total 
grants sanctioned by the Central 
Social Welfare Board to organisations 
working in rural areas; and

(b) whether any preference is shown 
to the social welfare organisations 
working in the rural areas?

The Minister of Education (Dr. K.L. 
Shrimali): (a) and (b). The percent* 
age cannot bo worked out since it is
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not possible to distinguish between 
organisations working exclusively in 
rural and urban areas. However, for 
rural areas exclusively, the Board 
has started a special programme called 
Welfare Extension Projects. These 
programmes are estimated to cost 
Rs. jj'8 crores out of the total provi
sion of Rs. 9‘2 crores of the Central 
Social Welfare Board for the 2nd 
Plan.

Training Boats
'Shri Mahanty:

Shri Subodh Hansda:
*508. Shri S. C. Samanta:

Shri R. C. Majhl:

Will the Minister of Defence 
pleased to state:

be

(a) whether the Ministry placed 
orders on the Director General, Sup
plies and Disposals in January, 1957 
for training boats, which could not 
meet the intended purpose;

(b) if so, what was the total amount 
st mfructuous expenditure thus in
volved; and

(cj what steps have been taken 
against the indenting authorities res
ponsible for this?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) In ac
cordance with the scale prescribed by 
Government in 1953 viz. one 25’ 
motor boat and one 30’ sailing cutter 
for a Senior Division of the Naval 
Wing of the N.C.C. an indent was 
placed in September 1956, for three 
motor boats and three sailing cutters, 
on Director General of Supplies and 
Disposals, to meet the requirements of 
the Senior Division Units of the Naval 
Wing of the N.C.C. at Bihar, Andhra 
end Nagpur.

In November 1956 at a meeting of 
all Naval N.C.C. Circle Commanders 
it came to light from experience gain
ed that motor boats and sailing cut
ters of the above type were not suit
able for the training of N.C.C. Cadets

A4 a result of the above decision, 
an attempt was made to cancel the 
contracts in February 1957. The 
DGS &D, however, stated that can
cellation at that stage would involve 
considerable mfructuous expenditure 
Considering that the motor boats and 
sailinS cutters ordered were of types 
uhi£n a n  in current use in Naval 
Service and can be issued to Naval 
ships and Establishments in replace
ment of unserviceable motor boats 
and sailing cutters, the contracts were 
allofved to stand.

(t>) No infructuous expenditure has 
beer1 involved.

(e) Does not arise as the boats per
taining to this particular indent would 
meet normal Naval requirements and 
no loss has been incurred by the 
State.

Balance of Payments with West Ger
many

•$09. Shri D. C. Sharma: Will the 
Minister of Finance be pleased to 
state*

O ) The present position of India’s 
balance of payments with West Ger
many > and

i y) in case it la adverse, the steps 
that, are being taken to meet it?

The Deputy Minister of Finance 
(Shfi B. R> Bhagat): (a) According to 
uie latest available data there was a 
current account deficit of Rs. 50*7 
crores m India’s balance of payments 
witP West Germany during April— 
September 1958, as compared to that 
of £s. 72*5 crores during the corres
ponding period of 1957.

(U) A  deficit with any one country 
ir a group of countries does not mat
ter, if resources a n  available to fin
ance the overall gap in the balance of 
payments. For bridging this gap, the 
measures adopted are:

(i) Severe restrictions on im
ports;

(ii) export promotion; and
(iii) securing of additional

foreign assistance.
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A m riw a  Private Capital

•Sl«. Dr. Bun Sttbhag Slash: Will 
the Minister of Finance be pleased to 
state:

(a) the quantum ol American pri
vate capital invested in India since 
Independence, and

(b) what is the trend of investment 
at present9

The Deputy Minister of Finance 
(Shri B. B. Bhagat): (a) The total 
quantum of U.S private capital in
vested in India as on the dates men
tioned below were as follows

30th June, 1948 Rs 1117 crores 
31st D ec, 1953 Rs 30 06 crores 
31st D ec, 1955 Rs 39 76 crores 
31st D ec, 1956 Rs 46 84 crores

Complete information for the 
periods prior to 30th June, 1948 and 
subsequent to 1956 is not available.

(b) The trend of American invest
ment in India has been increasing

Kerala Education BUI

, S11 j  Shri A. K. Gopalan*
* \Sbrl Kanban:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the Kerala Education 
Bill as amended by the Legislative As 
sembly of the State in accordance with 
the opinion of the Supreme Court has 
been received for obtaining Presi
dent’s assent;

(b) when was It received, and

’(c)* whether the President’s assent 
has been obtained?

The Minister of Hone Affairs (Shri 
G. B. Pant): (a) Ye*

(b) 12th January, 1959.
(c) Ye*.

Sing*x«ai Collieries
f m i  Bam XtU uu:

Shri T. B. Vittal Bao:
Shri Nagi Baddy:
Shrimati Farvathl Krishnan: 

*512. j  Shri D. V. Bao:
Shri Aurobindo Ghosal:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C Borooah:

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
ieply given to Starred Question No 
95 on the 19th November, 1958 and 
state

(a) whether any agreement regard
ing Central Government's participa
tion m the development of the Smga- 
rem Collieries has since been conclud
ed,

(b) if so, the details thereof, and

(c) what amount has been paid to 
the collieries upto the end of January, 
1959 and the foreign exchange releas-
d’

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh) (a) An
agreement has been reached with the 
Andhra Pradesh Government The 
formal instrument of agreement has 
also been drafted and sent to the 
State Government for execution

(b) A copy of the Agreement will 
be laid on the table of the House after 
it has been formally executed

(c) A sum of Rs. 10 lakhs had been 
advanced to the collieries as a loan 
up to the end of January, 1959 A 
further sum of Rs 60 lakhs will be 
advanced before the end of the cur- 
lent financial year. The foreign ex
change released in favour of the col
lieries up to the end of December, 
1958 amounted to Rs 54,33,542/-.

Dugda Coal Waabery

/Sh ri T. &  Vittal I s k  
\  Shri B. C. Majhi:

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to tte
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reply given to Starred Question No. 
74 on the 10th November, 10S8 and 
state:

(a) whether the contract for the 
Dugda Coal Waahery has been finalis
ed;

•
(b) if so, the firm to which it has 

been given; and

(c) when the plant is likely to be 
commissioned?

The Minister of Steel, Mines and 
Fuel (Sardar Swann Singh): (a) Yes
Sir

(b) Messrs McNally Pittsburg 
International Inc, U S A ,

(c) The plant is expected to be 
commissioned towards the end of 
1060

Free Convertibility of European Cur
rencies

f Shrimati 11a Palchoudhuri.
! Shri Rajendra Singh:
| Shri Sam Krishan:

•si4 i  ^  ®* Munisamy:
| Shri Damanl: 
j Shri Raghunath Singh:
| Dr. Ram Snbhag Singh.

 ̂Pandit D N. Tlwary:

Will the Minister of Finance be 
pleased to state:

(a) whether the devaluation ot 
Franc by France and the various other 
measures announced by other Euri - 
n an Governments including United 
Kingdom in regard to free converti
bility of their currencies have had 
any adverse effect on India’s economy 
or in regard to matters of her foreign 
trade; and

(b) if so, the steps taken to counter 
the adverse effects9

Tb Deputy Minister ef Finance 
(Shri B. R. Ehagat): (a) No.

(b) Does not arise.

Disturbance In Lajpatnagar (Delhi)

*515. Shri Vajpayee: Will the
Minister of Home Affairs be pleased
to state

(a) whether it is a fact that the 
police used tear-gas and resorted to 
lathi charges to disperse crowds in 
Lajpatnagar in Delhi on the 11th 
January, 1950;

(b) if so, the details of the Inci
dent; and

(c) the action taken m the matter’

The Minister of Home Affairs (Shri 
G. B. Pant): (a) and (b) An unfortu
nate incident occurred m the Central 
Market, La j pat Nagar, on the 11th 
January, 1959 when some mischief- 
mongers raised slogans and counter
slogans and hurled brickbats at each 
other The police had to resort to 
the use of tear-gas to bring the situa
tion under control No lathi-charge 
was made

(c) A case under Section 148-140- 
452-307 I PC  has been registered and 
is under investigation by the police

Diesel OH

*516. Shri Ajit Singh Sarhadl: Will 
the Minister of Steel, Mines and Fuel
be pleased to state*

(a) the total quantity of diesel oil 
needed for internal annual consump-
li m in India, and

(b) whether it is not possible to 
meet the demand from the three 
refineries by producing more?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) About 1.5 mil
lion tons

(b) Not yet m full despite the 
three coastal refineries having, during 
1958, produced Diesel Oils to the ex« 
tent of nearly double the quantities 
specified m their agreements.
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Alrermft

•817. Shri Mahanty: WiU the Minis
ter of D ctnce be pleased to state:

(a) whether Government negotiated 
contracts with private foreign manu
facturers in 1956-57 for supplying air
craft spares;

(b) if so, the total value of the 
orders placed and supplied;

(c) whether any part of it has been 
subsequently declared surplus; and

Id) if so, how the surplus has been 
disposed of?

Tike Minister of Defence (Shri 
Krishna Menon): (a) Yes.

(b) The information is being col
lected and will be laid on the Table 
of the Lok Sabha

(c) No.
(d) Does not arise.

World Bank Team

("Dr. Ram Subhag Singh:
*518. J Shri S. M Banerjee:

[  Shri Tangamani:
Will the Minister of Finance be 

pleased to state whether a team of 
World Bank officials had recently 
visited India to make an on the spot 
study of the economic situation of 
the country to determine the foreign 
exchange requirements for the re
maining period of the Second Five 
Year Plan?

The Deputy Minister of Finance 
(Shri B. &. Bhagat): A two-man team 
from the World Bank came here last 
month. It is customary with the 
World Bank to send such study teams 
to borrowing countries from time to 
time to make an appraisal of their 
economic position; the present Team 
came here with the purpose of bring
ing upto date the Bank's earlier as
sessment of India’s economic position 
and prospects made in the middle of 
1958. For their assessment, they made

an overall study of our foreign ex
change position, including require
ments for the remaining period of 
the Second Plan.

Retired Government Servants in 
Bhilai Steel Project

558. Shri Run Krishan: W ill' the 
Minister of Steel, Mines and Fuel be 
pleased to state the number of re
tired Government Servants re-em
ployed in the Bhilai Steel Project?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): The
number of retired Government ser
vants re-employed in Bhilai Steel 
Project (as on 31st January, 1959) 
is seventy-one.

Cultural Delegations
559. Shri Ram Krishan: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to state:

fa) the names of Cultural Delega
tions that visited India during 1958; 
and

(b) the total amount of expendi
ture incurred by the Government of 
India, Delegation-wise?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr.
M. M. Das): A statement is laid on 
the Table of the House [See Ap
pendix I, annexure No. 137].

Writ Petitions in Punjab High Coart

f  Shri Ram Krishan:
569. ^ Shri D C. Sharma:

I^Shri Dal jit Singh:
Will the Minister of Home Affairs 

be pleased to state:
(a) how many writ petitions and 

Habeas Corpus applications were ad
mitted by the High Court of Punjab 
in the year 1958;

(b) how many have been disposed 
o f and how many are pending; and

(c) in how many cases decisions 
were given against Government?
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The Minister In the Ministry of 
Home Affair* (Shri Datar): (a) to (e). 
The information is being collected and 
will be laid on the Table of the 
Sabha.

Women's Education

M l. Shri Ram Krishan: Will the
Minister of Education be pleased to 
state.

(a) the steps taken so far during 
the Second Five Year Plan period to 
promote women’s education m Union 
Territories, and

(b) the nature of the steps to be 
taken during the remaining period of 
Second Five Year Plan for the 
purpose7

Th« Minister of Education (Dr. K. L 
Shrimali): (a) The scheme entitled 
“Expansion of Girls’ Education and 
Training of Women Teachers” is be
ing implemented by four Union Ter
ritories

Other steps taken by individual 
Union Territories include the follow
ing:-—

1 Opening of new schools
2 Literacy drive under Com

munity Projects and National 
Extension Service pro
gramme

3 Setting up of Training Centres
under Medical and Public 
Health Departments

4. Grant o f loans for construction 
of Hostels attached to 
women’s colleges.

5 Introduction of Domestic
Science as a separate subject 
for girls in various High 
Schools

6 Appointment of Lady teachers

7 Supply ot additional equip
ment, Science apparatus and 
Library books to girls’ schools

8. Introduction o f Craft in some 
of the girls' institutions

9 Provision for Mobile Janta Col
leges for Women particularly 
in rural areas

10 Establishment of Social Edu
cation Centres for Women

11 Raising of Primary Schools to
Middle Schools. Junior Basic 
Schools to Senior Basic 
Schools, Middle Schools to 
Higher Secondary standards 
and conversion of some of the 
High Schools into Higher 
Secondary Schools

12 Enrolment of Women as 
Non-Collegiate students for 
certain courses

(b) The existing steps will conti
nue and the additional steps during 
the Plan will depend upon the deci
sions arrived at on the recommenda
tions of the National Committee on 
Women’s Education which have been 
received only recently

Fay Scales of Teachers o f Local Body 
Schools In Punjab

562. Shri Ram Krishan: Will the
Minister of Education be pleased to 
refer to the reply given to Starred 
Question No 293 on the 28th Novem
ber, 1958 and state

(a) whether the Punjab State Gov
ernment have included the scheme 
for the revision for salary scales of 
teachers of schools of local bodies in 
the Second Five Year Plan; and

(b) if so, the total amount given 
to the Government of Punjab for this 
purpose by the Central Government7

The Minister of Education (Dr.
K L Shrimali): (a) Yes, Sir.

(b) According to the new procedure 
introduced this year (1958-59) regard
ing payment of Central assistance, 
separate sanctions for individual 
schemes are not issued in advance to 
State Governments Instead, lump 
sum “ways and means advances’  to 
the extent of }  of the admissible 
Central assistance for all sectors o f 
development are released in regular
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monthly instalments beginning in 
May, 1958. The amount of Central 
grants that will be admissible to any 
State Government for any category 
of schemes will be calculated during 
the 4th Quarter of the year on 
receipt o f the actual progress 
achieved during the first three 
quarters and estimates for the 4th 
quarter and the ‘payment sanction* 
will be issued accordingly on receipt 
of this information.

Discretionary Funds of Ministries

563. Shri Bam Krishan: Will the 
Minister of Finance be pleased to 
state the amount granted to institu- 
tions^indiyjduals _m J^myab Slate Jlrnro 
the discretionary funds of various 
ministries of the Government of 
India during the last five years?

The Minister of Finance (Shri 
Morarji Desai): A statement is laid 
on the Table of the House [See Ap
pendix I, annexure No 138].

Stores Purchased from U.K.

564 Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state:

(a) the total value of stores pur
chased from U.K. during 1957-58; and

(b) the value of stores likely to 
be purchased dunng 1959-60*

The Deputy Minister of Defence 
(Shri Baghnmmaiah): (a) The value 
of stores purchased through our mis
sion in U.K dunng 1957-58 is Rs 
8040 60 lakhs. This figure repre
sents the value of stores purchased 
from the UK as well as from other 
European countries. No separate ac
counts are maintained in respect of 
stores purchased only from the UK.

(b) The value of stores to be 
purchased during 1959-60 cannot be 
given yet as it will depend on the 
funds which will be voted for the 
next year

Inoome-tax oases in the Bombay 
High Oewrt

565. Shri Pangarkar: Will the Minis
ter of Finance be pleased to state:

(a) the number of cases of Income- 
tax admitted in Bombay High Cpurt 
*tid Tribunal during 1967-56; and

(b) the number of Buch cases dis
posed of so far?

The Minister of Finance (Shri 
Morarji Desat):

(*i (0 In Bombay High Court 140
(11;  In the Income-tax Appellate

Tribunal • • 2510
(b) 0) By High Court • • 118

By Tri6un*f • 2006

Income-tax Payers in Bombay
566 Shri Pangarkar: Will the •

Minister of Finance be pleased to 
state the number of persons who pay 
income tax in Bombay district-wise 
at present’

The Minister of Finance (Shri 
Morarji Desai): A statement is laid 
<>h the Table of the House ISee Ap
pendix I, annexure No 139].

Private UK. Investments in India
f  Shri Pangarkar:

567. J Shri Baghunath Singh:
Shri D. C Sharma:

Will the Minister of Finance be 
Pleased to state the total amount of 
U K  investments in India during 
1&57-58 and 1958-59 so far in private 
&hd public sectors?

The Minister of Finance (Shri 
Morarji Desai): The available in
formation is contained in the state
ment given below, and relates to the 
allotments of shares to the residents 
of UK. during the years and is sub
ject to revision, particularly in the 
cfese of the year 1958-59. Fall in
formation which will give a com
plete picture of the investments re
ceived from the UiC. dunng the two
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years 1857*58 and 1858-59 is not yet 
available.

Statement

{In lakht of rupttt)
1957-58 J9S8-59

(April-October, 
Allotment of shares 1958)

to U . K .  residents 3,42 1, 17*
Note: The data are provisional.

These do not cover.
(a) investments in branches or 

U.K companies
(b) investments in the shape of 

retained profits, and
(c) investment*; m the shape of 

goods.
"Figures are incomplete as the 

full picture of allotments during this 
period is not known as yet.

Reurkeia Plant

568. Shri Morarka: Will the Muns
ter of Steel, Mines and Fuel be pleas
ed to state-

(a) whether the foreign contractor 
for the blast furnace in Rourkela was 
paid a sum of Rs. 5 75 lakhs (Rs 
2,00,000 DM plus Rs 3 50 lakhs) for 
sending foreign workmen to Rour
kela; and

(b) what are the actual expenses 
incurred by them m this connection 
to justify this payment’

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Slngb): (a)
and (b). A sum of Rs 5-75 lakhs was 
advanced to the foreign contractor of 
the blast furnace to meet the expenses 
on tariff wages, insurance, medical ex
penses etc., of the German skilled 
personnel sent by the foreign con
tractor The entire amount advanced 
has been utilised for the purpose.
Committees and Commissions under 

Ministry of Home Affairs 
L 589. Shri D. C. Sharma: Will the 

Minister of Home Affairs be pleased 
to state the names of Commissions 
and Committees which worked under 
the Ministry of Home Affairs dunng 
the period from August to Decem
ber, 19587 

843 L.S.D.—S.

The Minister of Home Affairs (Shrf 
G. B. Pant): 1. Central Advisory
Committee set up in pursuance of 
Section 115(5) of the States Reorga
nisation Act, 1956.

2. The All India Jail Manual Com
mittee.

3 Central Advisory Board for Hari- 
jan Welfare

4 Central Advisory Boards for Tri
bal Welfare

5. Warrant of Precedence Com
mittee

6 Rules Revision Committee
7 Standing Fire Advisory Com

mittee
8 Delhi Advisory Committee.
9 Himachal Pradesh Advisory Com

mittee
10 Manipur Advisory Committee.
11 Tnpura Advisory Committee
12 Commitee to enquire and re* 

port upon the causes of the break
down of drinking water supply to 
urban areas of Delhi on 17th August 
1958 and subsequent days.

13 Committee to go into the pro
blem of the growth and existence of 
labour basties in the urban areas of 
Delhi and make suggestions for its 
solution

Cultural Attaches in Indian Missions
570 Shri D. C Sharma: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) the number of Cultural 
Attaches in the Indian Missions ab
road,

(b) the number of those who know 
the languages of the country where 
thev are stationed; and

(c) the measures taken to make 
the Cultural Attaches stationed ab
road leam the national language of 
the country of their posting?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr.
M. M Das): (a) There are at pre
sent no separate posts of Cultural
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Attaches in our Missions abroad but 
our Educational and Publicity 
Officers generally look alter the cul
tural work in addition to their other 
duties.

(b) and (c) Do not arise.

Archaeological Survey of Madhya 
Pradesh

571. Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a) whether there is any proposal 
to conduct a survey of places of 
archaeological and historical import
ance in Madhya Pradesh during the 
Second Five Year Plan period; and

(b) the progress made so far9
The Deputy Minister of Scientific 

Research and Cultural Affairs (Dr. 
M M. Das): (a) Yes, Sir The Survey 
is in progress.

(b) During 1957-58, 1252 villages 
were surveyed, 1280 villages were 
surveyed during the current financial 
year upto December, 1958

Delhi Floods
572. Shri D. C Sharma: Will the 

Minister of Home Affairs be pleased 
to refer to the reply given to Un- 
starred Question No 2633 on the 24th 
September, 1958. and state the fur
ther progress made m the working of 
the Relief Committee set up to tackle 
Delhi floods7

The Minister of Home Affairs (Shri 
G. B Pant): The following action 
was taken by the Delhi Relief Com
mittee:—

(1) A complete list of the sites of 
the houses which had collapsed or had 
to be demolished dunng the recent 
heavy rains was prepared and trans
mitted ‘ to the Delhi Development 
Authority for acquisition of such 
sites.

(2) Deserving applications from 
those dishoused during the rains were 
scrutinised and forwarded to the

Delhi Development Authority for the 
allotment of accommodation m Jhil- 
rtula, Tahirpur. 236 families were 
allotted accommodation by the Autho
rity and are now in occupation of the 
quarters

Use of Hindi in Ministry of Defence

573. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to 
rfefer to the reply given to Unstarred 
Question No. 886 on the 26th August, 
1958 and state:

(a) the further progress made in 
the use of Hindi in the Defence Minis
try, its subordinate offices and Army 
f$eadqu»rtezs; and

(b) the further progress made in 
teaching Hindi to Defence personnel?

The Minister of Defence (Shri ‘ 
Krishna Menon): (a) and (b). Efforts, 
procedures and practices referred to 
m reply to the earlier Question con
tinue to be made/adopted. Armed 
Forces officers are obliged to learn 
Hindi Words of Command are in 
Hindi Progress m specific fields like 
teaching of Hindi, translation of
training Manuals etc is ascertained on 
an annual basis and an account thereof 
included m the Annual Report of the 
Mimstiv of Defence circulated to
Members of Parliament during the 
Budget Session

National Discipline Scheme
. . .  ( Shri D. C. Sharma:

' Shri Bhakt Darshan:
Will the Minister of Education be 

pleased to state*
(a) the number of students who 

were trained during 1958 under the 
National Discipline Scheme, State-
wise;

(b) the total number of children 
trained so far under the Scheme; and

(c) the number of schools, State- 
wise, where training is being imparted 
under the Scheme?
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The Minister of Education (Dr. K. L. 
Shrimali)* (a) The number of 
children on rolls of the Scheme on 
1st December, 1938 was as follows —

Delhi 18,208
Punjab 35*715
Madhya Pradesh 2,84^
Uttar Pradesh 4,802
BoJnl i> 66,714
Jammu and Kashmir 12,8'’$
West Bengal 22 632

Totai 1,63 -92

(b) 3,46,000

(c) Delhi 1 g
Punjab
Madhva Pradesh 4
Uttar Pradesh 17
Bombay 19
f.immu and K iMmur 20
West BtnjiAl 4

I oi m 292

N ote—The above figures p< rU»in to 
1 the student* being trained by the 

Central Government Physical Train
ing Instructors Besides, the State 
Governments of Bombay and Punjab 
also have 1heir own arrangements, 
undei the Education Ministry’s general 
supervision for training students under 
the Scherm fot v. hich they have 
allotted Rs 5 lakhs and Rs 2 lakhs 
respectively

Archaeological Survey in Punjab

SIS Shri D. C. Sha-ma- Will the 
Monster of Scientific Research and 
Cultural Affairs be pleased to refer 
to the reply given to Unstarred 
Question No 894 on the 26th August,
1958 and state

(a) further progress made with re
gard to the survey of ancient temples 
and places of archaeological and 
historical importance m Punjab.

(b) whether the Government have 
finalised the list of monuments of 
national importance m that State, and

1 (c) if so, when will it be laid on
the Table?

The Depaty Minister of Scientific 
Besearoh and Cultural Affairs (Dr. 
*• M. Das): (a) 221 more villages

were surveyed from August, 1958 
upto the end ot Decembei. 1958

(b) Not ve*
(c) Does not arise at this stage

Cases in Supreme Court

576 Shri V. P Nayar: Will the 
Minister of Law be pleased to state.

<a) thf number of cases in the 
Supr< me Court filed m 1958 in which 
1 he Attorney General and the Solici- 
'ir General have appeared (details to 

ut_ given foi both officers separately;,
(I) against State Governments,
(II) aguinsf labour m cases be 

tween labour and manage
ment and

(b) the number of cases m which 
stay ciders were issued on such 
1 asis’

The Minist" of Law (Shri A K 
Sen) (a) a * n (b) The information 
is not available with the Govern
ment as tht Attorney General of 
Ina'a and the Solicitor General of 
Inaia appeared in these cases in the 
capacity of Counsel for private par
ties

Industrial Disputes

577 Shri V P Nayar: Will the
Minister of Home Affairs be pleaded 
to state

(a) the number of cases arising 
fiom industrial disputes admitted m 
the Supreme Court of India m the 
years 1958, 1957 and 1958;

(b) the number of cases disposed of 
each year against the admission,

(c) the number of cases admitted 
m each of the years pending at pre
sent, and

(d) the numbei of cases m which 
stay orders (1) against labour (u) 
against management are m force at 
present’
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The Minister of Home Affairs (Shri 
G. B. Pant): (a) The number of such 
cases admitted by the Supreme Court 
during the years 1956, 1857 and 195B 
was respectively 24, 115 and 109

(b) The number of cases disposed 
of out of the above, during the three 
years 1956, 1957 and 1958 was res
pectively 4, 32 and 40

(c) Out of the number of cases 
mentioned in part (a) above, a total 
number of 172 cases was pending on 
1st February 1959 Out of these, 5 
cases were of the year 1956, 75 cases 
were of the year 1957 and 92 cases 
were of the year 1958

Id) The information is not readilv 
available

Commercial Banks

578. Shri Hem Raj. Will the Minis
ter of Finance be pleased to state

(a) the number and names of the 
commeicial banks, inspected by the 
Reserve Bank of India dunng the 
year, 1958, State-wise,

(b) the number and names o f the 
banks whose affairs were found un
satisfactory, State-wise,

(c) the number and names of the 
banks to whom warnings were issued 
State-wise, and

(d) the number and names of the 
banks whose licences were cancelled 
State-wise’

The Minister of Finance (Shri 
Morarji Desai)’ (a) to (d) Two state
ments are laid on the Table of the 
House indicating the number of com
mercial banks inspected by the Re
serve Bank of India. State-wise, and 
the action taken as a result of the 
insp< etions [See Appendix I, annex
ure No 140] It is not considered 
desirable to di closr the names of the 
institutions which were inspected, or 
in regard to which action as indicated 
was taken.

Cooperative Banks
879. Shri Hem Raj: Will the Minis

ter of Finance be pleased to state.
(a) the number and names of co

operative banks inspected by the Re
serve Bank of India dunng the year 
1056, State-wise, '

(b) the number and names of such 
blanks whose affairs were found un
satisfactory, State-wise, and

(c) the steps taken to correct them?
The Minister of Finance (Shri 

]V<orarji Desai): (a) A statement
spowmg the number of cooperative, 
apex, central, and other banks ins
pected during, the xear 1958 is placed 
below [See Appendix I, annexure . 
jjo 141] It is not considered desir
able to disclose the names of the 
particular institutions which were 
,fispected **

(b) The audit classification of co
operative societies does not corres
pond to a categorisation of the banks 
v >"ch were inspected into those which 
^rere satisfactory and those which 
r̂ei e not As t) t inspection which is 

conducted by the Reserve Bank of 
jpdia is based on an arrangement 
^hich has been voluntarily accepted 
by the societies, and is designed to 
servc the wider purpose of improving 
tfie structure of cooperative credit, it

also difficult to indicate any classi
fication on the lines proposed

(c) As a ruk, the defccts noticed 
are communicated to the institutions 
concerned, by the Reserve Bank of 
India, which calls for periodical re
ports on the progress made in re
moving these defects The position is 
also reviewed during subsequent ins
pections by the Reserve Bank

Appointment Board in Himachal 
Pradesh

580. Shri Daljit Singh: Will the 
jylmister of Home Affairs be pleased 
to state

(a) whether suggestions have been 
iftade bj Himachal Pradesh A dm inis-
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tratlon for the creation of an appoint
ment Board consisting of both official 
and non-official members, and

(b) if so, the action proposed to be 
taken in this matter7

The Minister of Home Affairs 
(Shri G. B. Pant): (a) No

(b) Dot';, not arise

Agricultural Income-Tax Tribunal in 
Himachal Pradesh

581. Shri Daljit Singh. Will the 
Minister of Home Affairs be pleased 
to state

(a) whether any agricultural 
income-tax tribunal exists m Hima
chal Pradesh, and

(b) if so, the number of sittings held
* during 1958-59 and number of cases

decided7

The Minister in the Ministry of
l i  Home Affairs (Shri Datar): (a) and

(b) Agricultural income-tax has not 
been introduced m Himachal Pradesh 
Hence this question does not arise

Teachers’ Training
582 Shri A. K. Gopalan: Will the 

Minister of Education be pleased to 
state

<a) whothcu thr Government of 
India give any subsid> to State Gov
ernments for giving stipends to gradu
ates undergoing teachers’ training in 
the States, and

lb) if so, to which States and the 
amount given m 1958-597

The Minister of Education (Dr. K L. 
Shrimali): (a) No, Sir

(b) Does not arise

Pathankot Accident
» .  fShrimatf Mafida Ahmed.

‘ \  Shri Kaghonath Singh:
Will the Minister of Defence be 

pleased to lay a statement on the 
Table regarding accident on Dharam- 
sala Road, about 25 miles from 
Pathankot, on the 26th January, 1959 
in which six armymen were killed and 
nine Injured?

The Minister of Defence (Slurl 
Krishna Menon): On the 26th January
1959 at about 1115 am  a military 
vehicle (a three ton lorry), driven by 
a sepoy, while moving in a convoy 
carrying military personnel to Hoshiar- 
pur on bona fide duty, unfortunately 
met with an accident on the Pathan- 
kot-Dtaramsala Road The vehicle 
fell down m a ditch and, as a result, 
six persons died instantaneously and 
nine others were injured The injured 
personnel were immediately removed 
to the Military Hospital where one of 
them succumbed to his injuries 0,1 the 
27th Januiry, 1959 The circum- 
stanr* s leading to the accident are 
being investigated by a Court of 
Inqun>

Students’ Hostels
584. Shri Siddiah. Will the Minister 

of Education be pleased to refer to the 
reply given to Unstarred Question 
No 148? on the 15th December, 1958 
and state

(a) the names of institutions to 
 ̂hich grants have boon sanctioned for 

construction of hostels,
(b) the conditions to be satisfied 

before the grant is made,
(c) whether the hostels are meant 

for roitcgc or high school students;
frli whether any institutions in 

Mysoio had applied for the above 
gram iring the vear 1958-59 and

ft) if so, *he names of the institu
tions and the reasons for not sanc
tioning the grant7

The Minister of Education (Dr. K. L. 
Shrimali): (a) to (e) A statement is 
laid on the Table of the Housi [See 
Appendix 1, annexure No 142 ]

Supply of liron and Steel to Mysore
585. Shri Siddiah: Will the Minister 

of Steel, Mines and Fuel be pleased 
to refer to the reply given to Unstar
red Question No 1274 on the 10th 
December, 1958 and state*

(a) whether the Iron and Steel 
allotted to Mysore State for the period
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April-October, 1958 has been fully 
despatched;

(b) if so, when, and
(c) if not, the reasons for the delay’
The Minister of Steel, Mine* and 

Fuel (Sardar Swaran Singh): (a) and
(b) Figures of despatches to Mysore 
State m September and after are not 
available I would, however, like to 
8dd that there is a time lag between 
allotment and supply and therefore the 
allotment of a particulai period is nol 
despatched during that period and 
supplies made are against older allot
ments as well

(c) The reasons for delay in des
patches are the increasing demand foi 
steel, the fact that indigenous produc 
tion is jet insufficient to meet the

demand and the shortage of foreign 
exchange resulting in lessei imports.

Mysore High Court

586. Shri Siddiah: Will the Minister 
of Home Affairs be pleased to refer to 
the reply given to Unstarred Question 
No 1276 on the 10th December, 1958 
and state:

(a) whether the information regard- 
mg writ petitions and Habeas Corpus 
application1* admitted in Mysore High 
Couit is now available, and

(b) whethoi it will be laid on the 
Tahir"*

The Minister of Home Affairs (Shri 
G. B Pant): (a) and (b; Y<“  A
Matt mint î  given below —

\ii"in i
i tmi i it \ tiii i t ' sp i i in u i \ h i h 

1 ■ > 11 Ir <i i >1 n i t l i 
l t  5 ’ ’ - I "  I I - ' '  i l l '  i ■>

Will IM l
Orp.is ipj’li 1 i

Scheduled Castes and Scheduled 
Tribes

587. Shri Siddiah: Will Lie Muiulci 
of Home Affairs be pleased to lefer to 
the reply given 4o Unstaired Question 
No 1275 on the 10th Decembei, 1958 
and state the number of ca^es in which 
sympathetic consideration to the 
claims of Scheduled Castes and Tribes 
has been given by various Ministries 
regarding the promotion to selection 
posts9

The Minister in the Ministry of 
Home Affairs (Shri Datar): The 
required information is not available, 
nor will collection of such information 
be commensurate with the time and 
labour involved

I'lO'ifcultons under I'uloudiability 
lOffciue-) Art in Mysore

Shri Siddiah. vVnl the Minister 
ot Home Affairs lie pleased io state

t u the mimbei of peison-. pioweut- 
ed m Mwirc StaU under the Untouch- 
ability (Offences) Act during 1957-58 
and 1958 59 so far, and

(b) the number of persons convicted 
and acquitted m these cases9

The Minister of Home Affairs (Shri 
G B. Pant): (a) and (b) The infor
mation is being obtained from the 
Government of Mysore and will be 
laid on the Table of the House when 
received.
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Scheduled Castes in Mysore

589. Shri Slddiah: Will the Minister 
of Home Affairs be pleased to refer 
to the reply given to Unstarred Ques
tion No 1215 on the 10th December, 
1958 and state

(«) whether the Progress Repott on 
ihe centrally sponsored schemes foi

ameliorating the conditions of Sche
duled Castes has been received from 
the Government of Mysore, and

(b) if so, whether a copy of the 
same will be placed on the Table’

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) Yes, Sir

(b) A statement is given below —

Written Answers 2126

S t a t e m e n t

Amount
Nairn, of Schcmc spjiu Pnvsical targets achic\ed Remarks

' R 11 lakhs)
(. Housing'including colonisation 3 12 711 houses . . Some roads and

sj u '<>n w o-ks 
i'i ni a g n c u l-  
rur lo lo n k k ir e  
m p '  x?rv.‘ss

3 D rin k in g  W a ie i W i l l '  o  2krt 11  w ills  (.instructed  inJ
s \st-ils in progress

3 C om m u n n v C e irr«.s-t.Mw Sc-huo! B u ild in gs o  143 s <- tr-s  op  n td  apd
u> isir 1 >1 of 4 huil 1
in s ’- is 111 pt «;r

4  O u ta g e  fn d ir  r u s  0 14 3 C> >p n  i\ S 1
S 1 up ii>d i )  f m ills  
s l L d  11 'r i d  s

5 A g rn u li ir . r o -S  4J •’ (-*« i f  w II K.ks p ur-
I 'lJ  d ,  1 v-ltll s h id
c > ->'ru d \ii J if'ru.ul 

ur 1 11 1 * \ u i  o  126 
f m 1

Gim rm.itnt-, foi undt nk»ng the pro- 
c.a ’ivm of htUirni up of model villages 
fo ’ Sc'1' ciukd Castvs and Scheduled 
Tribt uunnp 1958 597

The Deputv Minister of Home 
Affairs (Shnmati Alva). A statement 
is given below —

S t a t e m e n t

Amount allot
ted for

SI
N o

Name of Stsu Name of C uegory of Backward Classes model villa
ges during 
1958-59

(R*> in lakh*)

T Auam Scheduled 1'r ib i' 1 90

a Madhya Pradesh Scheduled Tribes 0 60

3. Kerala. . Scheduled Castes 5 *oo

Model Villages for Scheduled Castes 
and Scheduled Tribes

590. Shri Slddiah Will the Minister 
o f Home Affairs be pU iscd to refe* 
to the reph gntn to Staned Question 
No 960 on tht 15th December 1958 
and state the amount allotted bv the 
Central Government to vanous State
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Scheduled Castes 
KM f  Shri Siddiah: 

\  Shri Panrarkar:
Will the Minister of Home Affairs 

be pleased to state:

(a) which are the castes which do 
not suffer from the stigma of untouch- 
ability but which are included in the 
list of Scheduled Castes in each State 
and Union Territory; and

(b) what action has been taken so 
far to remedy the defect’

The Deputy Minister ot Home 
Affairs (Shrimati Alva): (a) As far as
Government of India are aware only 
in the list of Scheduled Castes pertain
ing to the Mysore State, the following 
communities which do not suffer from 
the stigma of untouchability, have 
been included:—

1. Banjara or Lambam
2. Bhovi
3 Gantichori
4. Handijogi
5 Kemparis
6 Koracha
7 Korama
8 Shilleykyatha
9 Sudugadasidda

(b) These Castes cannot be removed 
from the list of Scheduled Castes 
without Parliamentary legislation for 
the revision of the Scheduled Castes 
and Scheduled Tribes Lists Modifica
tion Order, 1956 Such a revision is, 
however, contemplated and the State 
Governments Union Administrations 
have been requested to send their 
proposals for the revision of these lists 
The Government of Mysore have been 
requested specifically not to include 
these communities m their proposals 
for the revision of the lists. All the 
State GovernmentslUnion Administra
tions have also been requested not to 
recommend any caste, which does not 
suffer from the stigma of untouch- 
abillty to be included in the lists of 
Scheduled Castes, and also to recom
mend the exclusion of any such caste 
from the list, if it has already been 
included.

Scheduled Castes and Scheduled 
Tribe3 in Mysore

592. Shri Siddiah: Will the
Minister of Home Affairs be pleased 
to refer to the reply given to Unstar
red Question No. 1272 on the 10th 
December, 1958, and state :

(a) whether the recommendations 
of the State Ministers' Conference 
have been implemented by the Mysore 
Government;

(b) if so, the results achieved so 
far; and

(c) the amount, if any, spent for 
that purpose’

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) to (c).
Information regarding the action 
taken by the Mysore Government on 
recommendations Nos 2, 3(u), 3(iii), 
3(iv) and 5 of the State Ministers' 
Conference was laid on the Table of 1 
the House in answer to Question 
No 1272 referred to by the Member. 
A1, regards other recommendations 
with which the State Governments are 
concerned, information is yet awaited 
from the Mysore Government

Flag Day
f  Shri P. K. Deo:

\Shri B C. Prodhan:
Will the Minister of Defence be 

pleased to state:
(a) the total amount collected on 

the Flag Day on the 5th December, 
1958, and

(b) how the amount raised will be 
spent’

The Deputy Minister of Defence 
(Sardar Majithia): (a) The informa
tion is not yet available; State Gov
ernments and other agencies, entrusted 
with the organisation of Flag Day 
collections on 5 th December 1958, are 
expected to report total collections 
made only by the 31st March, 1959.

(b) The manner in which the collec
tions made on the Flag Day are allo
cated and utilized was indicated in
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answer to part (b) of Unstarred Ques
tion Ho 2130 in the Lok Sabha on 
20th December 1957 and is also being 
mentioned m a statement to be laid 
on the Table of the Lok Sabha in 
implementation of the assurance aris
ing out of answer to supplementanes 
to Starred Question No 1591 dated the 
9th September, 1957 Collections made 
on the Flag Day on 5th December,
1958 will also be similarly allocated 
and utilized unless the Managing 
Committee of the Flag Day Fund 
decides to make any change

Export of Iron Ore to Japan

M /  Shri P. K. Deo:
894 \  Shri B. C. Prodhan:
Will the Minister of Finance be 

' pleased to state
(a) the main features of the agree

ment entered into between the Gov-
►emmtnt of Japan and the Government 

of India for the annual export of two 
million tons of iron ore to Japan,

(b) the rates at which the ores will 
be supplied, and

(c) the conditions of deferred pay
ment for Japan's eight million dollars 
long-term-loan regaidmg mining 
equipment7

The Minister of Finance (Shri 
Morarji Desai): (a) and (b) The
memorandum of agreement dated 19th 
March, 1958 is laid on the Table of 
the Sabha [See Appendix I, an- 
nexure No 143 ]

(c) The terms and conditions of the 
yen loan will be negotiated nearer 
the time when the credit is actually 
to be drawn upon

Loans to States

M - f  Shri P. K. Deo;
\  Shri B. C. Prodhan:

Will the Minister of Finance be 
pleased to state the amount of loans 
given to various States by the Central 
Government during the years 1955-56, 
1956*67, 1957-58 and 1958-59 so far, 
State-wise?

The Minister of Finance (Shri 
Morarji Dosai): A statement is laid 
on the Table of the Sabha [See
Appendix I, annexure No 144 ]

Land for Scheduled Castes and 
Scheduled Tribes

596. Shri Siddiah: Will the Minister 
of Home Affairs be pleased to refer to 
the reply given to Unstarred Question 
No 132 on the 19th November, 1958 
and state*

(a) whether the information regard
ing allotment of land to Scheduled- 
Castes Tribes from other States, 
including Mysore, has been received; 
and

(b) if so, whether it will be laid on 
the Table’

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) and (b)
A statement is laid on the Table of 
the House [See Appendix I, an
nexure No 145 ] Information in 
legard to allotment of land to Sche
duled Castes from the States of Uttar 
Pradesh. Jammu and Kashmir, Pondi
cherry, Manipur and Himachal Pra
desh and m regard to Scheduled Tribes 
from the States of Madras, Madhya 
Pradesh, Rajasthan, Uttar Pradesh, 
Jammu and Kashmir, Pondicherry and 
Himachal Pradesh, is still awaited
Medical Relief to Scheduled Castes 

and Scheduled Tribes
597 Shri Siddiah: Will the Minister 

of Home Affairs be pleased to state*
(a) whether the Central Govern

ment have any scheme to provide 
medical relief to Scheduled Castes 
and Scheduled Tribes and other Back
ward Classes dunng the year 1958-59,

(b) if so, the nature of the assist
ance that will be given by the Central 
Government to the State Governments 
for this purpose, and

(c) whether it is a fact that Bihar 
Government has sanctioned such a 
scheme recently’

Tbe Deputy Minister of Home 
Affairs (Shrimati Alva): (a) Yes, Sir.
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(b) 50 per cent of the expenditure 
incurred on State Plan Schemes and 
the whole of the expenditure incurred 
on Centrally Sponsored Programme 
are met by the Centra] Government

(c) The Government of India have 
not yet leceived information on this 
point

Central Excise Collectorate, Baroda

590. Shri K. U. Par mar: Will the 
Mimstei of Finance be pleased to 
state

(a) the total number of Cla-i- 1, II,
III and IV staff undei the Cen'nl 
Excuse Collectorate, Baroda,

(b) numbei of Scheduled Caste 
persons among them c itrgoi \ w î e

(c) whither pcicentagc of pusl*. 
fixed for the Scheduled Ca t< pe-son 
has been filled and

(d) if not, the lea^on-* thciefoi ’
The Minster of Finance (Shu 

Morarji l)e->ai). ' \) to (d) flu mfoi 
mat ion is being <olle<tori aiir1 will he 
laid on the Table of the llou 'i

Property Returns

f  Shn S C. Samanta 
J Shn Snbodh Ilansda 

’ Shri Rameshwar Tantia*
^ Shrimati Ila Palchondhun.

Will the Minister of Home Affairs 
be pleaded to state

(a) whether it is a fact that accord 
mg to Central Civil Services (Con 
duct) Rules, 1955 Government servants 
have to report to the pre-»cnbed 
authority whenever they accept an\ 
dowry, purchase moveables like jewel
lery etc., purchase land, building and 
other materials e tc ,

(b) if so, the number of such reports 
received b> Government during 1957- 
58,

(c) how many cases of non* 
compliance of the above Rules have 
been reported and by whom; and

(d) the action taken thereon’
The Minister hi the Ministry of 

Home Affairs <Shrt Da tar); (a) Yes

(b), (r) and (d) The information 
is being collected and will be laid on 
the Table of the House as soon as 
possible «

Trained Personnel in Geology 
Department

f  Shri Subodh Ilansda:
600. J Shri S. C. Samanta*

Shri R. C. Majht:
Will the Mmistei of Steel, Mines and 

Fuel be pleased to state
(a ) whethei it is a fact that there
mioi tage of trained personnel m the • 

Geological Suive-v of India,

ib> if so, what siep~> Government 
ha\ « iki-n to meet p'ohlem ‘

>< ) whether theie !•> am propo-al to 
'i t  up i permanent ti dining college
1 > t aimng geologists in India and

(i11 ji so the* locat on theieof0

The Minister of Steel, Mines and 
Iuel (Sardar Swaran Singh), (a) to

* fvl) Thi Geological Survej of India 
Iti hi been facing sho tage of
li ui i u per.mnel in the opei. market 
foi »nplo>ment in thi> i)epaiimont 
Th< G< 1 ig'c.i' Sur\e'j of l.idia has 
mitnti ri sp»ci il tidining courts for 
the jumoi leUuieis of the Univoisities 
with a wew to improve the fieid train
ing impuifod bv the Universities 
Then is also a scheme to train about 
100 post-graduates with the officers of 
the Geological Survey of India for a 
period of 5 to 6 months

2 Since the Universities aie turn
ing out sufficient number of geologv 
graduates, it is not intended to set up 
a separate training college To sup
plement, however, the field training of 
university graduates, schemes men
tioned m para 1 above have been 
launched by the Geological Survey of 
India
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Leave Travel Concession
«01. Shri A. M. Tariq. Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that the 
Central Government employees have 
been denied the opportunity of avail* 
ing the leave travel concession upto 
Srinagar;

(b) whether it is also a fact that 
requests have been made to the Minis
try of Home Affans to liberalise the 
present leave travel concession scheme, 
and

(c) how man> employees of the 
Central Government whose home town 
is Srinagar have availed themselves 
o f the benefit of this concession upto 
the end of December, 1958”

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a' Undoi 
the Leavt Travel Concession Scheme 
the trawl concession is restricted to 
journey b> 1 ail The concession in 
respect of pci sons proceeding to Sri 
nagar will therefoie be admissible 
onlv upto Pathankot, the tailway 
station ncau* t to the home-lown of 
the Government seivants

(b) Yes The question of libeiali- 
sation of the concession will depend on 
the recommendations of the Pav 
Commission

<c) The information will be collect
ed and will be laid on the Table or 
the House as soon as possible

Use of Regional and Hindi Languages

602. Shri N. Keshava: Will the 
Minister of Home Affairs be pleased 
to state.

(a) the name' of States where 
regional languages are used for pur
poses of regional administration; and

(b) the progress made in the use of 
Hindi for intpr-States and all India 
purposes’

The Minister of Home Affairs 
(Shri G B Pant): (a) and (b) A
statement is laid on the Table of the 
House [See Appendix I, annexure 
No 14*5 |

Life Insurance Corporation

,  f  Shri N. Keshava:
1 Shrimati Ila Palchoudhuri:

Will the Ministei of Finance be 
pleased to state:

(a 1 the amount of new business 
done year-wise since the inception of 
the Life Insurance Coiporation, region 
and zone-wise, and

fbj what is the corresponding lapsed 
bu»inev> foi the same period’

The Minister of Finance (Shri 
Morarji Desai): (a)

^Figures in C "* '* -*  >*f R up-csi

Z me l-9*s6 to IOS" 195s
31-12-56 (adj is 'id

upio  
26-1-19

■Northern S-u 33 &9 3*> ii
Central 9 42 35 7i 41 30
Eastern !> 74 6s 01 6S-41
Southern 13 *4 "4 14 84-34
Western Ji'97 64 71 75-79
Foreign • 3‘ >9 5 40 4-80

Total 54 77 281*90 3I3-85
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(Figures in CfOres o f Ropecs)

1-9-56 to  1957 1958
31-12-56 (adjusted

upto 
26-1-59)

(b ) (Sums assured and bonust-s)

Northern 4 0 6 10 62
Central O 22 3 05
Eastern . 12*3 35-13
Southern 324 14 07
Western 24-69 52 75
Foreign Nil* O 26*

T otai 44-59 I I5-&8

Since the accounts o f the Corpo
ration lot the year *1958 
arc not yet complete, the in
formation is not available

•These figures relate only to the New Business of the Corporation in the Foreign Terri tone* 
Lapses m respect of existing Foreign Business of Units under the Control of the Zones are in
cluded in the figures pertaining to the respective Zones.

to refer to the reply given to Unstar
red Question No 1030 on the 5th

Quarters for Workers of Steel Plants 
804. Shri Vidya Charan Shukla:

Will the Minister of Steel, Mines and 
Fuel be pleased to refer to the reply 
given to Unstarred Question No 1142 
on the 30th August, 1958 and state the 
progress made in the construction of 
quarters for the workers of Bhilai and 
Ourgapur Steel Plants?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): Sincp
the 30th August, 1958, the following 
quarters have been built at Bhilai and 
Durgapur-—

Bhilai—3,371 temporary 
—1,174 permanent 

Durgapur—1,113 permanent 
Aeroplanes Purchased for the Armed 

Forces
605. Shri Ram Krishan: Will the

Minister of Defence be pleased to 
state

(a) the number of aeroplanes pur
chased for the Armed Forces during
1958-59; and 

fb) the total amount spent thereon7

The Deputy Minister of Defence 
(Sardar Majithia): (a) and (b). It is 
not in the public interest to give out 
the information

Regional Languages in Punjab
. . .  J  Shri Ram Krishan:

\Shri D C Sharma:
Will the Minister of Scientific Re

search and Cultural Affairs be pleased

December, 1958 and state at what 
stage is the question of giving grants- 
m*aid to Punjab State for develop
ment of regional languages’

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr.
M. M. Das): It has been decided to 
give n grant equal to 50 per cent of 
the estimated expenditure this year 
on the preparation and publication of 
the first volume of a Hindi Encyclo
paedia in Punjabi

West German Scholarships
601. Shri Ram Krishan: Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to refer 
to the* reply given to Starred Question 
No 460 on the 2nd December, 1958 
and state

(a) whether all the Scholarships 
offered by the West German Govern
ment (Hamburg Chamber of Com 
merce) for practical training of Indian 
nationals m West Germany have since 
been utilised; and

(b) if not, the reasons therefor’

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) No, Sir.

(b) It has not been possible to get 
a sufficient number of suitable candi
dates so far.
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Cut In Andhra Pradeah 
_  fShri Nad Beddy: 

\Shri D. V. Bao:

WU1 the Minister of Steel, Mines and 
Tael be pleased to state

•
(a) the extent of coal-bearing area 

and its potential capacity in Andhra 
Pradesh at present,

(b) the details of the proposals to 
increase its production to the 
maximum,

(c) the amount of additional capital 
necessary for the same, and

(d) the extent to which the expen
diture is going to be incurred dunng 
the Second Five Year Plan period’

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) The 
area of coal-beanng formations al
ready exposed in the Godavari Valley 
is of the order of 700 square miles It 
is estimated that such formations may 
exist over an additional area of about
4,500 square miles underneath over- 
lying rocks

Only the following reserves have 
been estimated so far

Million
Tom

Tandur-Jungaon
Karlapalli orJKanurm 2 z
Singatcm or Ycllandu 156

(b) The Singarem Collieries Co, 
Ltd, which holds several leases, has a 
programme for producing 3 million 
tons annually by the end of the current 
Plan period The production in 1958 
was more than 2 1 million tons

(c) About Rs 7*57 crores, as esti
mated by the Smgareni Collieries C o,

' Ltd.

(d) The entire expenditure will be 
incurred during the current Plan 
period and the first year of the Hurd 
Plan.

National Laboratories
M». Shri V. P Nayar: Will the

Minister of Scientific Research m l  
Cultural Affairs be pleased to state 
how many meetings of the executive 
councils of national laboratories were 
held during 1958’

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr 
M M Das): Twenty-four

Banaras Hindu University
f  Shri Tangamani:

610  ̂ Shri S M Banerjee.
(_ Shn A K Gopalan:

Will the Minister of Education be 
piedstd to stat< whether the grant 
stopped by the University Grants 
Commission for the Banaras Hindu 
University has now been restored’

The Minister of Education (Dr K. L. 
Shrimali) The University Grants 
Commission had never stopped pay
ment of giants* to the Banaras Hindu 
Umvorntj But in view of the dis
turbed conditions that prevailed m the 
Um\ersitv sometime back, the Com
mission had called for the Vice- 
Chancellor’s assurance regarding the 
safotv of funds and the University’s 
ability to disburse the same As the 
Departments of the University have 
started working normall}, u ere is now 
no restriction in regard to the funds 
being made available to thf» Univer
sity

Survey of India

611 Shri S. M Banerjee \V 11 the 
Mmistei of Scientific Research and 
Cultural Affairs bt pleased to state

(a) whether any percentage haa 
been fixed for the retention of Army 
Officers m the Survev of India,

(b) if so what is the pt" cent age,
(c) jvhether this perctrtage has 

affected the chances of promotion of 
Class II civilian officers in the depart
ment, and
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(d) steps taken by Government to 
safeguard the interests of the civilian 
officers?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Yes. In Class I
Service only.

(b) 50 per cent.
(c) No
(d) 25 per cent of the vacancies in 

Class I Service of the Survey of India 
above the grade of Deputy Superin
tending Surveyor are filled by promo
tion of Class II civilian officers

Steel Re-Rolling Mills in U P.
612. Shri S. M. Banerjee: Wilt the 

Minister of Steel, Mines and Fuel be
pleased to state

(a) the number of steel re-rolling 
mills m UP at present,

(b) their capacity, and
(c) the numbr-r of such mills likely 

to br established during the Second 
Five Year Plan period9

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh: (a)
Twenty-three sanctioned under the 
Iron and Steel Control Order and 7 
unauthorised

(b) About U9.000 tons per annum on 
one-ohift basis of which 38,600 is 
recognised for purposes of allotment 
of raw material

(c) No new re-rolling mills arc to 
be set up but the cases of the seven 
unauthorised units are under con
sideration

Rocket Experiments in India 
613. Shri Vajpayee: Will the Minis

ter of Scientific Research and Cultural
Aifain be pleased to state:

(a) whether it is a fact that a 
single-stage 250 lb rocket was launch
ed by the Astronomical Society, 
Mysore, on December 26, 1958;

fb) whether it is also a fact that the 
rocket reached a height of 3,000 to
4,000 feet before it fell to earth;

(c) if so, the details thereof; and
(d) whether Government propose to 

help the Society m this regard?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) to (c). Information is 
being collected and will be la&d on 
the Table of the House.

(d) Government have no such pro
posal under consideration at present.

f t  3WIM 
TOOTft 8RT fsra 
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Linguistic Minorities
615. Shri Vajpayee: Will the Minis

ter of Home Affairs be pleased to 
state

(a) whethei there is any pioposal 
for the provision of educational facili
ties for th<* children of linguistic 
minorities

(b) if so the broad outlines of ’ he 
scheme, and

(c) when the scheme is likelj to 
be finalised7

The Minister of Home Affairs (Shri 
G. B Pant): (a) to (c) The Memo
randum on safeguards for linguistic 
minorities, which was laid on the 
Table of this House on the 4th Sep
tember, 1956 and was later issued to 
State Governments, provides for the 
educational facilities to be given to 
linguistic minorities. No further 
scheme regarding such facilities is 
under consideration.

Steel Plant at Kaughat 
f  Shri S. C. Gppta:

6M. J  Sardar A. S. Salgal:
V Pandit J. P. Jyottahl:

Will the Minister jof Steel, Mines and 
Awl be pleased to*state:

fa) whether it is a fact that the 
Madhya Pradesh Government have 
approached Government of India for 
the establishment of a steel plant at 
Raughat; and

(b) if so, the decision taken thereon?
The Minister of Steel, Mines and 

Fuel (Sardar 8waran Singh): (a) No, 
Sir

fb) Does not arise
Landless Scheduled Castes and 

Scheduled Tribes
617. Shri Ram Garib: Will the Minis

ter of Home Affairs be pleased to* 
<-tau how many families have been 
benefited since the Central Govern
ment advised the States to distribute 
'.and to the landless Scheduled Castes 
and Ex-criminal Tribes free of cost?

The Deputy Minister of Home Affairs 
(Shrimati Alva): Information is being 
collected from the State Governments 
and will be laid on the Table of the 
Houst
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Marine Fossils of Warkallai
f Shri V. P. Nayar:

<20. W Shri Punnoose:
 ̂Shri Kodlyan

Will the Minister o f  Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Unstarred Question No 
1504 on the 15th December, 1958 and 
state the reasons for not studying m 
detail the marine fossils collected dur
ing the investigation at Warkallai7

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): The
marine fossils collected during the 
course of investigation for lignite at 
Warkallai have since been studied m 
detail and identified The details of 
the fossils so far identified are as 

ifollows
Pelecypods Glycimens (Pectunu- 

lus sp ) Area anadara, Pinna 
sp Crassatellites sulcatus, 
Cyrena sp , Cardium sp , 
Ervillia sp, Ptenna sp

Gastro-pods Nenta sp , Natica sp , 
Tuns Clavatula asperulata, 
Vermis sp, Pyrgulifera sp, 
Centhium sp, Rimella nmosa,

Cypraea sp., Purpura tncarin- 
atus, Leiostoma pyrus, Fasio- 
lana turbellina, Latinus erati- 
culatus, Harpa mutiea, Oliva 
clavula, Conus ponderosus, 
Scaphandria conicus, Limnnae 
sp, Helix sp «

The collection contains Echmius 
spines and operculum of Turbo

Repair of “Suryadaya”

<21. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state

(a) whether the repair work m the 
new building for Eastern Command 
known as ' Suryadaya” has been com- * 
pleted,

lb) if so, the total amount spent on 
such repair, and

(c) whether any enquiry has been 
instituted to ascertain the reasons for 
such early damage to the newlv con
structed building7

The Minister of Defence (Shri 
Krishna Menon). (a) No repairs have 
been carried out to the buildings 

‘ known a& “Suryadaya”

(b) and tc) Do not arise 

Defence Production Board

622 Shri S M. Banerjee. Will the 
Mim&ter of Defence be pleased to 
state

(a) whether any meeting of the 
Dcfence Production Board was held 
m 1958 and

(b) if so, decisions taken therein’
The Deputy Minister of Defence 

(Shri Raghuramaiah): (a) Yes Four 
meetings were held in 1958

(b) The decisions were mostly 
related to matters concerning 
indigenous production of certain 
defence equipments which it is not con
sidered to be in public interest to 
disclose
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Central sad State Social W d h n  
Board*

Itt . Shri V. Eachann: Will the 
Minister of Kdneattoa be pleased to 
Jay a statement on the Table show
ing:

U) whether there are any Sche
duled Castes members in the Central 
and State Social Welfare Boards;

(b) if so, how many; and
(c) the names of such members?
The'Minister of Education (Dr. K. L. 

Shrimali): (a) to (c). (i) None on 
the Central Social Welfare Board.

(ii) live  on the State Social Welfare 
Boards as follows:—

1. Smt. J. M. Rajmani Devi
(Andhra Pradesh), ,

2. Smt. Rukminiamma (Mysore),
3. Smt Jyoti Venkatachalam

(Madras),
4. Smt. Anasuyabai Borkar (Bom

bay),

5. Shri Bhagat Mangat Ram
(Jammu and Kashmir).
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UntoqduUlity

525. Shri B. K. Oaikwad: Will the 
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that there 
are certain communities which are 
treated as untouchables but not in
cluded in the list of scheduled castes; 
and

(b) the names of such communities 
and their population State-wise?

The Deputy Minister of Boms 
Affairs (Shrimati Alva): (a) and (b). 
Dunng the course of discussions in 
the Rajya Sabha and the Lok Sabha 
on Scheduled Castes and Scheduled 
Tribes Order (Amendment) Bill, 1956, 
several Members of Parliament com
mented on the exclusion of several 
castes from the lists of scheduled 
castes. An assurance was then given 
on behalf of the Government that such 
of those excluded castes as were 
found to suffer from the stigma of 
untouchability would be included 
again in the lists and, in the mean
time, the State Governments/Union 
Administrations have been requested 
to give such castes all the benefits 
extended to and enjoyed by the sche
duled castes, except in the matter of 
special representation in the State 
legislatures and in 'Parliament. The 
Government of India are not, how
ever, aware whether ffiere are actually 
any such castes as no State Govern
ments/Union Administiptions have so 
far furnished any lists thereof. Care 
will be taken to ensure thSt all castes 
which are suffering from the stigma 
of untouchability are included in the 
revised lists of scheduled castee for 
which the State Governments/Union
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Administrations have been requested 
to wad their proposals. As soon as 
proposals from all the State Govern
ments/Union Administrations are 
received a comprehensive legislation 
will be introduced in the Parliament 
to amend the Scheduled Castes and 
Scheduled Tribes Lists Modification 
Order, 1956.

Scheduled Castes and Scheduled Tribee 
Assistants in the Central Secretariat

<26. Shri B. K. Gaikwad: Will the 
Minister of Heme Affairs be pleased 
to state:

(a) whether it is a fact that the
Union Public Service Commission will 
hold an examination in April 1959 for 
recruitment o f Scheduled Tribes in 
Grade IV (Assistants) of the Central 
Secretariat Service,

Examination

(b) the present percentage ot Sche
duled Tribes and Scheduled Castes 
Assistants in the Central Secretariat 
Service; and

(c) if the required percentage of 
the Scheduled Castes is not yet reach
ed, what special attempts the Govern
ment have made to recruit Scheduled 
Castes candidates?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) Yes.

(b) and (c). Hie reservation of 
12| per cent, for the Scheduled Castes 
and 5 per cent, for the Scheduled 
Tribes in the Assistants' Grade of the 
Central Secretariat Service applies 
only to appointments made on the 
basis of competitive examinations.' 
Direct recruitment to this Grade has 
so far been made as follows:—

Total Scheduled Scheduled 
recruit- Caste* Tribe i 
ment

Assistant's Grade Examination, July, 193$ 
(for Scheduled Castes and Scheduled Tnbes only) 
Assistants* Grade Examination, November, 195$ 
Assistant's Grade Examination, July 1957

Total

It will be seen that the quota 
reserved for the Scheduled Castes has 
been filled. No special steps m this 
regard are, therefore, necessary.

Re-finance Corporation
627. Shri Damani: Will the Minister 

of Finance be pleased to refer to the 
reply given to Unstarred Question No 
480 on the 28th November, 1958, and

Name of Industry

98 95 3
800 19 1
400 49

. 1,298 163 4
state progress made m the working of 
Re-finance Corporation for Industry 
Private Ltd.?

The Minister of Finance (Shri 
Morarji Desai): The Re-finance Cor
poration for Industry (Private) Ltd 
sanctioned seven loans amounting to 
Rs 213 lakhs during the period from 
the 1st November, 1958 to the 31st 
January, 1959 as under:—

Number of appli
cations in respect Amount 

of which refinance sanctioned 
is sought

(Rs. in 
lakhs)

Feno-Manganese ..........................................  x 40
Textiles—Cotton ..................................  2 47
Cement .................................................... 1 5° <
Pharmaceuticals and Pharmaceutical chemicals 1 11
Electrical Manufacturing................................... 1 15
E n g in e e r in g .................................................... 1 30

No amount against these loans was, however, disbursed during this period.
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Grants to Private M w rttaal 
Institutions in Panjab

m  f  Shri D. C. Shanoa:
• \Shrl Daljit 8in«h:

Will the Minister of Maeatfon be 
pleased to refer to the reply given to 
Unsfarred Question No 270 on the 
ISth August, 1958 and state

(a) further names of the private 
educational institutions of the Punjab 
which applied for non-recurring 
grants from the Central Government 
during 1958-59,

(b) the amount sanctioned to each 
institution,

(c) whether some such cases are 
■till pending disposal, and

(d) if so, by what date the pending 
cases will be disposed of*

The Minister of Education (Dr. K. L. 
Shrimali): (a) and (b) A  statement 
is laid on the Table of the Sabha [See 
Appendix I, annexure No 148]

(c) Yes, Sir
(d) The cases are likely to be dis

posed of by the end of March, 1959

Crimes in Delhi

<t». Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased to 
state:

(a) the number of crimes registered 
in Delhi during 1958, under the follow
ing categories, month-wise

(1) Murder,
(xi) assault on women,
(111) unnatural offences,
(iv) dacoity,
(v) robbery,

(vi) theft,
(vii) cheating, tod
(viii) other crimes'

(b) the number at cases under each 
head in part (a) a^ove which remained 
undetected and the reasons therefor;

(c) the number of cases sent up for 
trial and the conviction* secured, and

(d) the number of cases, in which 
strictures were passed against police 
by the Judiciary and the action taken 
thereon*

The Minister of Home Affairs (Shri 
G. B. Pant): (a) to (c) A statement 
is laid on the Table of the House 
[See Appendix I, annexure No 149.]

(d) No

Social Service Camps in Gnrdaspnr 
District

MO. Shn D C. Sharma: Will the 
Minister of Education be pleased to 
state

(a) the total number and names of 
Labour and Social Service camps for 
students and other youth held with 
Centra] aid m Gurdaspur district dur
ing 1958,

(b) the total number and names of 
such camps to be held there during 
1959,

(c) total amount spent on each 
camp,

(d) the nature of work done, and
(e) the procedure adopted for selec

tion of sites and method followed for 
obtaining public co-operation9

The Minister of Education (Dr. K. L. 
Shrimali): (a) to (d) A  statement is 
laid on the Table of the Sabha [See 
Appendix I, annexure No 150]

(e) The work site and the work 
itself are normally selected in con
sultation with the Block Development 
Officers or other State Government 
Officers of the area The camp organi
sers obtain their co-operation as well 
as of the people through local 
Panchayats
Visit at the Marshal of Royal Air Fen*

tt l. Shri Rajendra Singh: Will the 
Minister of Defence be pleased to 
state*

(a) whether it is a fact that th* 
Marshal of the Royal Air Force, who
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b  an 1  30,000 mite Inspection tour of 
the RAJT. unite g t a M i  visited Delhi 
la Jaauaqr, 1*89; and

(b) if so, the purpose of hit visit 
here?

The Minister of Defence (Shri 
Krishna Menan): (a) and (b). The 
Marshal of the Royal Air Force stop
ped for a day at Delhi while on his 
Inspection tour of R.A.F. units over-

m .

Three-Tear Degree Coarse
'Shri Vajpayee:
Shri Shree Narayan Das: 
Shri Bbakt Darsban:
Shri S. ML BaserJee:
Shri Wodeyar:
Shri Mohan Swarup:
Shri Fangarkar:
Shri Hem Raj:

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 169 on the 24th 
November, 1958 and state:

(a) whether the Committee appoint
ed to report how universities in U.P., 
Bombay and West Bengal could over
come the difficulties they faced in 
introducing the three-year degree 
course under the Chairmanship of Shri 
C. D. Deshmukh has since submitted 
its report;

(b) if so, the nature of recommenda
tions made;

they have been(c) whether 
examined;

(d) the progress made so far in the 
implementation of those recommenda
tions; and

(e) the expenditure involved in 
their implementation?

The Minister of Education (Dr. K. L. 
Shrimali): (a) Yes, Sir.

(b) Tbe Second Deshmukh Com
mittee has made two main recom
mendations with reference to the diffi
culties faced by the universities in 
Uttar Pradesh and the university of

Bombay In the introduction at tts  
Three-Year Degree Course:

(1) On educational grounds the pro
posal of flie f£P. Government to bat* 
the three-year degree course after tba 
intermediate examination may ho 
accepted but the UP. Government 
should examine the other aspects of 
fhls question such as, the expenditure 
involved for the parents b ?  the addi
tion of one year, the equivalence at 
intermediate examination eis-a-oie 
other Universities, the financial impre
cations of the proposal etc.

(ii) In view of the fact that seven 
out of eight universities in Bombay 
State have not experienced the difficul- * 
ties felt by the University of Bombay 
in reorganising university education 
on the recommended pattern, and in 
view of the fact that other States and 
Universities in other States have been 
resolving the difficulties mentioned toy 
the Bombay University, Bombay Uni-* 
versity may be requested to recon
sider the position.

2. As regards the problems faced by 
the Calcutta University in West 
Bengal in the introduction of the 
Three-Year Degree Course, the Com
mittee did not make any specific 
recommendation as the position is 
complicated on account of the very 
large number of students in some of 
the colleges in Calcutta. (This posi
tion is, being examined separately by 
the University Grants Commission).

(c) The report is under examina
tion.

(d) and (e). Do not arise.
Chuja Plants in Manipur

633. Shri L. Achaw Singh: Will the 
Minister of Finance be pleased to 
state:

(a) whether the plantation of Gaqja 
plants has been totally stopped in 
Manipur by the Administration;

(b) whether any smuggling of 
Ganja from Manipur was detected 
during the last 3 or 4 months; and

(c) if so, the number of such oases?
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The Minister o f Finance (Shrl 
Merarji Dcsnl): (a) Plantation of
Gaxtfa has been stopped in Manipur 
with effect from the 1st April, 1958.

(b) Yes.
•

(e) 12 cases involving a quantity at.
11 seers 1 tola were detected diving 
October, November and December, 
IBM.

«, Educational Grants to Delhi 
Corporation

1% CM. Shri Earn Kiisbaa: Will the 
Minister of Education be pleased to 
state:

*** (a) whether it is a fact that Delhi 
Corporation has asked for additional 
grants for education; and

(b) if so, nature of the steps taken 
in this regard?

The Minister of Education (Dr. K. 1* 
Shrimali): (a) No, Sir.

(b) Does not arise.

Translation of Hindi Literature la 
lig lo M l languages

0 5 . Shri Bam Krishan: Will the 
Minister of Scientific Beaeartfc and 
Cultural Affairs be pleased to state 
the nature of steps taken or proposed 
to be taken to translate masterpieces 
from Hindi literature into every 
regional language for the benefit of 
those who do not knew Hindi?

The Pqpt|  Minister' of Scientific 
lM isrth  and Cultural Attain (Dr. 
ML ML Dm): The Sahitya Akademi has 
a Scheme ot translating 37 Hindi 
classics into regional languages.

Cases hi the City CivO Court, Calcutta

636. Shri SaMasan Ghoee: Will the 
Minister of Law be pleased to state:

(a) in how many cases or suits 
pending or disposed of during 1958 
the Government o f India was the 
plaintiff and the amount of claim 
involved in them and the amount 
decreed in favour of the Government 
uptil now in the City Civil Court, 
Calcutta;

(b) in how many cases or suits, the 
Government of India was the defend
ant during the same period and the 
amount claimed against the Govern
ment uptil now in the said court; and

(c) how many disposed of cases or 
suits have ended in compromises
the amount involved in these cases?

The Deputy Minister o f Law (Shut 
Hajaraavis): (a) Number o f cases or 
suits in the City Civil Court, Calcutta* 
in which the Government of was 
the plaintiff:

(0 Pending at the beginning
of the year 1958 . 2

(it) Instituted during the
year 1958 . . .  1

Number of cases or suits 
ditpoied of by the Court 
during 1958 . . .  2

Amount involved : JU.
(i) In the suits disposed of - <5,608 

(n) In the pending suits 258

Total jJM*
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Amount decreed in tbs Wit*
dteposed of . • *9®*“®*(Including com)

(b) Number of «»e* or wits to.the 
Citt Civil Court, Calcutta, in which 
the Government of India * *  the 
defendant :

(•) Pending at die beginning of
the year 1958 36

(«0 Instituted during the
year 1958 • 34

T otal 90

Amount involved in the Rs.
above suits 333*39' *5

(c) Number of cise* or *uin 
which ended in compro
mise daring 1958 *

Amount involved 3*>” 7 n

Community Bali, New Delhi

H 7, shri Btjendn Singh: Will the 
Minister of Hone Affaire be pleased 
to state:

(a) whether it is a fact that there 
is a proposal to transfer the manage
ment of Community Hall m New 
Delhi to the Gandhi Smarak Harijan 
Shiksha Samiti; and

(b) if so, the reasons therefor-’

Die Deputy Minister 01 Home 
Affairs (Shrimati Alva): (a) Yes.

(b) The object underlying the pro
posal is that the Hall, which hse been 
built for the benefit of Harijans, may 
be used for Harijan Welfare to a 
greater extent. The Gandhi Smarak 
Harijan Shiksha Samiti, which is 
affiliated to the Harijan Sevak Sangh, 
propose to use the Hall as headquar
ter* for carrying out their family 
welfare schemes in Harijan Bastis all 
over Delhi.

Probation of Offenders Act

688. Shri Rajendra Singh: Will the 
Minister of Hose Affair* be pleased

to refer to the reply gives to Unstar- 
red Question No. 089 on the 31st 
August, 1068 and state the further 
progress made in various States re
garding the enforcement of the Proba
tion of Offenders Act, 1958 and the 
framing of rules thereunder?

The Deputy Minister of Aoesa 
Affairs (Shrimati Alva): The Act has 
not yet been brought into force as 
the State Governments and Union 
Territories are preparing the rales 
thereunder.

Technical Inetltute In Orissa

<39. Shri Panigrahl: Will the Minis
ter of Home Affairs be pleased to 
state: i

(a) whether Government have1 
sanctioned any grants-in-aid for con
struction of the technical training 
institute at Takhatpur in the district 
of Mayurbhanj in Orissa;

(b) if so, what were the grants-in 
aid originally made for the years 1998 
57, 1957-58 and 1958-59; and

(c) whether these grants-ui-aidl 
were reduced later?

The Deputy Minister of Home 
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) and (c). For the year 1956-57, 
an amount of Rs. 3 00 lakhc was origi
nally sanctioned and also paid in full 
as grant-in-aid for the institute. Dur
ing 1957-58, the amount originally 
sanctioned for the purpose was Rs. 5.72 
iakhs, while only a sum of Rs. 3.193 
lakhs was actually paid to the State 
Government on the basis of their re
vised requirements for the institute. 
For 1959-59, an amount of Rs. 4.48 
lakhs has been approved Under the  ̂
revised procedure, the grant-in-aid is 
released monthiy in the form of Ways 
and Means Advances by the Ministry 
of Finance to be adjusted finally on 
the basis of actutfl expenditure.
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Stack Verification te (Maaaet 
Factories

<48. Shri Subbiah AmMim; Will 
the Minuter of Defease be pleased to 
state:

(a) whether any stock verifications 
weifc carried out during 1958 in the 
three Central Ordnance Depots;

(b) if so, the details of the same 
showing the surplus and deficient 
items and their values;

(c) what steps are being taken to 
dispose of these surpluses and make 
up the deficiencies; and

(d) what measures the government 
propose to take to check such waste7

* No «f items found surplus 
Value of surplus items

No. of items found deficient 
Value of deficient items

(c) Surpluses and deficiencies 
revealed during Stock Verification are 
generally paper discrepancies, being 
attributable to accounting errors, 
incorrect identification, omission of 
certain locations during stock check 
and incorrect marking on packages 
The cases of real surplusesideficiencies 
are, therefore, very few, and do not 
generally warrant a disposal or pro
vision action

(d) Suipluses or deficiencies reveal- 
ed during stock verification do not 
involve any wastage as they are 
mainly paper discrepancies as stated 
above Actual surpluses discovered 
during Stock Verification ate taken on 
charge and utilised subsequently 
Deficiencies are enquired into 
thoroughly and disciplinary action 
taken where necessary

Assam Oil Refinery

M l Shri AJlt Singh Sarhadi: Will 
the Minister of Steel, Mines and Fuel

The Deputy Minister of Defease 
(Shri Raghuramaiah): (a) It is pre
sumed that the three Central Ordnance 
Depots referred to are those which 
were mentioned in Para No 23 of 
Audit Report Defence Services, 1958, 
v iz , Central Ordnance Depots at Dehu, 
Agra and Delhi Cantonments The 
Stock Verification in Ordnance Depots 
is done once every financial year. 
Verification for the 1957-58 cycle was 
earned out in these three depots and 
the one for 1958-59 is in progress 
which will be completed by 31st 
March, 1959

(b) Details about the surpluses and 
deficiencies revealed as a result of 
stock verification for 1957-58 cycle are 
given below —

COD
DEHU

COD
AGRA

COD
DELHI

CANTT.

*.673 3.89a *>771
Rs < 65 Rs a 25 Rs. 6 o$
Lakhs Lakhs Lakha

*.695 3.330 3,136
Rs. 1-35 Rs. x 66 Rs. 0 68

Lakhs Lrkhs Lakhs
be pleased to state what T ham t C 
any, have been finalised for the dis
tribution of processed oil from the 
Assam Refinery and details thereof"

The Minister of Mines and Oil (Shri 
K D. Malaviya): The Assam refinery 
is scheduled to be m production in 
early 1961 Arrangements for the uis- 
tnbution of the products of that re
finery are under consideration and 
have not been finalised yet

Haases for Scheduled Castes in Delhi

642. Shri Kumbhar: Will the Minis
ter of Home Affairs be pleased to 
kUte

(a) whether Cential Government 
allocated any amount for Scheduled 
Caste Housing Scheme m the villages 
of Delhi during 1958-59 so far,

(b) if so, the nature of the scheme;

(c) whether all the houseless Sche
duled Caste families are to be housed
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under this Scheme during thia period; 
and _

(A) if n6t, jvhether any further 
programme is fb be bunched for this 
purpose?

9 m  Depoty Minister of Heme 
A ftta i (Shrimati Alva): (•) Yes, Sir.

(b) The Harijans living in rural 
areas of Delhi who do hot ovfrn any 
pucca house and possess at least 40 
sq. yards of land are eligible to re
ceive grants of housing subsidy urto 
Bs. 750 each for construction of their 
houses. The beneficiary is expected 
to contribute Bs. 500 in the f&rm of 
land, labour or material.

(c) No.
(d) n ils scheme for housing will be 

continued during the years 1050-60 
and 1060-01, within the funds avail
able.
Evening Educational Institutions in 

Union Territories

M l ' Sbfl Knmbhar: Will the Minis
ter o f Education be pleased to refer 
to the reply given to Unstarred Ques
tion No. 2002 on the 18th December, 
1050 regarding evening educational 
institutions at present financially 
helped by the Central Government in 
Union territories and state:

(a) the number of students in  these
institutions (territory-wise); ; >

(b) the number of students belong
ing to scheduled castes and tribes and 
other backward classes and women 
students; and

(c) the special privileges given to 
them?

The Minister of Education (Dr. K. 
L. Shrimali): (a) ’to (c). A state
ment is laid on the Table of the Sabha. 
[See Appendix I, annexure No. 1511.
Caaeellattoa of Requisitions Placed on 

UJ\S.C.
644. Shri Jhnlan Sinha: Will the 

Minister of Home Affairs be pleased 
^  state:

(a) whether it is a fact that nine 
posts were advertised during 1057-58

to be filled in consultation with the 
Union Public Service Commission but 
the requisitions were cancelled after 
the candidates had been already 
interviewed;

(b) if so, the number of candidates 
who applied for those posts, those 
who were found eligible and those 
who were called for and appeared at 
the interview therefor; and' "

(c) whether any estimate has been 
made of the expenditure Incurred and 
the preliminary loss entertained by 
them due to circumstances for which 
they were not responsible?

The Minister in tfcft Matatry of 
Home Affairs (Shri Datar): (a) The
Union Public Service Commission ad
vertised 12 posts in 1857-56 which 
were subsequently cancelled on re
quests received from the Ministries 
concerned after the candidates were' 
interviewed.

(b) 374 candidates applied for these
12 posts.. Out of these candidates, 
144 were called fur interview and 118 
actually appeared for the interview.

(c) No such estimate has been made.' 
The Union Public Service Commission, 
however, contribute towards, .the ex -- 
penies incurred by the candidates by 
paying second class railway fare f<-r 
journeys performed by them each 
way.

Life1 Insurance Corporation

045. Shrl Anirudh. 8tnha: Will the" 
Minister of Flnanee be plemed to 
state the percentage of revival of 
lapsed policies of the Life Insurance 
Corporation issued from 1st JanuatsC 
1057 to 31st December, 1056?

The Minister of Finance (Shri 
Morarfl Deaal): Since the accounts of 
the Life Insurance Corporation for the 
year 1058 have not beat completed, 
the information is not available.
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Life Insurance Corporation
a ,  f  Shri AnroMado fllwri: 
*” • \  Shri Wodeyar: ,

Will the Minister of Finance be 
pleased to state:

(a) whether any housing co-opera- 
tives have applied to Life Insurance 
Corporation for funds; and

(b) if so, how many and from what 
States?

The Minister o f Finaaae 
Morarji Decal): (a) Yes, Sir.

(Shri

(b) The Corporation has so far re
ceived IQ applications from Co-opera- 

*%lve Housing Societies for loan?. Out 
of these applications, T applications 
are from the State of Bombay, and one 
each from the State of West Bengal, 
Madras and Uttar Pradesh.

• <fhe Corporation has also received 
gpflications for loans from the Bom
bay Co-operative Housing Finance 
gaiety Limited m Bombay State and 
thl proposed Central Co-operative 
Housing Mortgage Bank in Madras

itene of Transit Passes in Tripura
p * . Shri Baagriil Thaknr: Will the 

yrrmater of Home Affairs be pleased 
to *teter-

(a) whether it is a* fact that due fo  
^je non-availability of transit-pass in 
tj,ne a number of trucks and lorries, 
loaded with jute, have to stand by atk 
tj,e road-side at the guard-past ofc 

Smnlret'tor^vk4 to ̂ wvai issyai

(b) If so, the reason* therefor; and

(c) the steps Government propose 
X# take to pcevent such delay?

The Minister in the Ministry « f  
j^ome Affairs (Shri Datar): The in
timation is being collected and will 
]je laid on the Table of the House.

*fWt « fir

:  w r  f t n r r  v f t 1 
arcnt-tf f«rr :

t  *  <mr *rnfr *urar ^
t ,  ’

( w )  «w t  |  f a  f i r r o r
% fa t  ^  jtsjt v *  f t
*ii

(n ) ufr *t, rm sr % faqf* 
t  ftwnr % fm  vrr«r f ;

(* ) t o  w  *rt»fr ?
ftwn * f t  (it®  * t»  wr<> afem ft), 

( i f )  % ( * )  t o  ippr an
t#  $ «mHm <nrr «wsr tw '
i t  i
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M b m t  School Tnchen a| Bombay
619 Shri F u p t k ir :  Will the Minis

ter of HaeiUim be pleased to state
(a) whether the scheme for im

provement of the salaries at primary 
Jchool teachers formulated by the 
Bombay State as part of its educa
tional development programme has 
been received by the Central Gov

ernment, and
(b) if so, the action taken thereon9

The Minister of Education (Or. K. 
I*. Shrimali): (a) Yes, Sir

(b) Appropriate Central Assistance 
u  being given for the same

Currency Circulation
651 Shri Pangarkar: Will the Minis

ter of Finance be pleased to state
(a) the value in rupees of one, two, 

four and eight anna coins in circula
tion upto the end of January, 1930, 
.and

(b) the estimated time when the 
Government expect to replace all the 
above coins by decimal coins9

The Minister of Finance (Shri 
Morarji Deaai). (a) In the absence of 
information about the coins destroyed 
thrown away or buried underground 
by the members of the public, etc , ttte 
coins destroyed in Burma during the 
penod of occupation during the last 
war and the quantity of coins left in 
those parts of the old India which 
now form Pakistan, it is not possible* 
to give a correct answer to the ques
tion A very rough estimate, bn the 
basis of coins issued and cows with
drawn upto the 30th November, 1058 
(the latest date for which figures are 

.available), is gi\en below
(Value m lakhs Rs )

1 Anna 9,26
2 Annas 7,76
4 Annas 18,95
8 Annas 18,85

(b) All attempts are being made to 
^withdraw from circulation the coins of 
the anna-pie senes as quickly as

possible but the success of the with- 
drawal depends upon many factors 
such as the capacity of the mints to 
produce new coma, readiness on the 
part of the people to part with old 
coins and the adequacy of facilities lor 
exchange, it is difficult to fix any time 
limit yet

Indian Institute of Technology, 
Bombay

652. Shri Ajlt Singh Sarhadi: Will 
the Minister of Scientific K d n n k  
and Cultural Affairs be pleased to
state

(a) the total accommodation for 
students, trainees and research scho
lars in Indian Institute of Technology,' 
Bombay and the mode of admission; 
and

(b) whether competitive examine* 
tion for admission will be held in 
different centres as in the case of 
Indian Institute of Technology, 
Kharagpur7

The Deputy Minister for ScientMe 
Research and Cultural Affairs (Dr.
M M Das): (a) 1 The Institute nnen 
fully established will provide facilities 
for about 1500 students m the first 
degree courses and about 500 students 
in post-graduate courses and research

2 For 1959-60 session, 195 gtudents 
are proposed to be admitted to the 
first degree courses and about 70 stu
dents to post-graduate courses and 
lesearch

3 Admission to the Institute is made 
on an all-India basis The present 
procedure is the total number of seats 
available m the first degree courses 
is distributed m a certain proportion 
to all Universities|State Boards of 
Intermediate Examination and the 
be>,t candidates from each Umveisity 
or State Board are selected on the 
basis of marks secured by them in the 
qualifying examination. For post
graduate courses and research, admis
sion is made solely on the basis of 
merit

(b) The matter is under the con
sideration of the Board at Governors 
of the Institute



at«S Written Answers PHALGUNA 1, 1880 CSAKA) Written Answers aiStf

Stedy of British Method! of Taxation
853. Shrl Kalilu Singh: WiU the

Minister of Finance be pleased to 
■tale

(a) whether four Indian officer*
aent to Britain on the invitation ot the
British Council to study British
methods of taxation have finished 
their course and practical work, and

(b) if so, who arc these officers'
The Minister of Finance (Shrl

Morarji Desat). (a) Yes, Sir

(b) The officers are
1 Shn S K Snvastava, Deputy 

Director, Directorate of Reve
nue Intelligence, New Delhi
2 Shn B V Mundkur, Under 
Secretary, Central Board of 
Revenue 3 Shn L S
Marthandam Under Secre
tary Central Board of Reve
nue 4 Shn V Uaun 
Shankar, Under Secretary. 
Central Board of Revenue

A)1 the four are members o the 
Indian Revenue Ser\ ite

Republic Day Parade

<54.
Shri Rraj Raj Singh 
Shri Rajendra Singli 
Shrl Hem Raj 
Shri D C Sharma

Will the Minisiei of Defence be 
pleased to state

(a) the expenditure incurred in con
nection with Republic Day Parade and 
Beating of Retreat, 1959 item-wise, 
and

(b) the numbei of visitoi and guest 
passes issued in this connection show
ing separately the number issued 
through MPs, through other sources 
nnd through officers of the Defence 
Ministry*

The Minister of Defence (Shri 
Krishna Menon): (a) Accounts for 
the Republic Day Celebrations 1959,

have not yet been finalised. A  state
ment of expenditure will be placed on 
the Table of the Lok Sabhe when the 
accounts are completed

(b) A statement is laid on the Table 
of the Sabha [See Appendix I, an
nexure No. 152].

Ashram Schools for Tribal Children

655. Shri Daljtt Singh: Will the
Minister of Home Affairs be pleased 
to state the amount given to the 
Punjab State by the Central Govern- 
ment for the establishment ot Ashram 
Schools during 1957-58 and 1958-59 to 
far for the benefit of the Tnbal 
children'*

The Deputy Minister of Home 
Affairs (Shrimati Alva): No provmon 
has been made by the Punjab Govern
ment for the establishment of Ashram 
Schools under the Backward Classes 
Sector of the Second Five Year Plnn 
Consequently no assistance has been 
given for the purpose by the Centre 
during the years 1957-58 and 1958-59

HWfW IWff V W W W  
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Altowanm for RBaMm
CBS. Shri A. M. Tariq; Will the 

Minister of HMne Affairs be pleased 
to sMttc:

(a) the money drawn by the Cabinet 
Ministers, Deputy Ministers, Ministers 
of State on toure during the years 
1954-55, 1956-57, 1957-58 and 1958-59 
so far; and

(b) whether there is any Commit
tee which sanctions the expenditure 
incurred by the Ministers on tours?

The Minister of Home Affairs (Shri 
G. B Pant): (a)

’"Year Amount
Bs.

1954-55 .. 4-71 lakhs
1956-57 ..  8*21 lakhs
1957-58 . 5-57 lakhs
1958-59 .. 1:34 lakhs (up

to September,
1958 as booked
in the office of
the A.G.C.R.)

(b) No; .tbe grant of travelling 
allowance to Ministers and Deputy

llhiistem is governed by the provl- 
sions of the Ministers (Allowances, 
Medical Treatment and other privi
leges) Buies, 1957, copies of which 
have already been laid on the T«b2e 
of the House.

fm g ro t  % w  ^  uPwfri

**e . «ft vntfNr w H * : w  
^  wi% f* r  ^  %  :

(v ) wr »f? a*  t  fv  zm: r t r
*rcvrc *  ^  ?rm *f qrftstf*
* * *  # ftrwfwr

(w ) *jfr ft, *
tar ***** ^  w tt M *  fiwr I  ?

TO-ocrf «ft© *• m )  :
( * )  I

(*r) w w  tott t
Oriya Drama

669. Shri Panignhl: Will the Minis
ter of Scientific Research and Cattval 
Affairs be pleased to refer to the reply 
given to Unstarred Question No. 78ft 
on the 2nd December, 1958 and state:

(a) whether the Sangeet Natak 
Akademi has taken a decision about 

^giving of grants for promotion of Oriya 
Drama for 1958-59; and

(b) the names of organisations in
Orissa which received grants from the 
Sangeet Natak Akademi in 1957-58 and 
the amount thereof?

The Deputy Minister at M eaM b 
H tw rrli and Cultural Affairs (Dr. 
M. M. Daa): (a) Yes, Sir.

(b) Tbe Sangeet Natak Akademi 
sanctioned grants to the following 
organisations in Orissa in 1057-54:—

Amount 
aanctiootd 

Ri.
7.000 
1,800
5.000
»|8C0 ___________

N«me of the Institution
i." National M«ulc Anodsdon, Cuttack 
a. Grins Sangeet Fufehad, Puri 
j. Kak Vikath Kendra, Cuttack 
4. Annapurna Theatre Group * B *, Cuttack
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PneMUk far Delhi School Children
8tL ghri Vajpayee: Wttl the Minu

ter of Education be pleased to state:
(a) whether there u  a scheme to 

distribute free milk to school children 
m Delhi,

(b) it so, the broad features there
of, 4nd

(c) the amount sanctioned as Cen
tral assistance for the scheme

The Minister of Education (Dr. K 
1 „ Shrimali): (a) to (c) At present 
there is no scheme for free supply of 
milk to school children m the schools

> run or aided by the Delhi Administra
tion The Delhi Municipal Corpora- 
*£»on, Incwwer, 'prtspom \o tnaippYy Vst* 
milk to under-nourished children only 
(and not to all children) In the schools 
under its jurisdiction The Corpora
tion has earmarked a sum of Rupees 
one lakh for this purpose m the next 
year’s budget Dried powdered milk 
will be supplied by the U N LCEF 
and the Red Cross Society for distri
bution The preparation of milk from 
powder will be the responsibility of 
the Corporation No financial assist
ance has been given by the Union 
Ministry of Education to the Delhi 
Municipal Corporation for this pur
pose

Scholarships to Artists
Shri P. G. Sen:
Shrl Barman:

862. -I Shrl S. C Samanta:
Shri Jhalan Singh:
Shri Bibhutl Mishra:

Will the Minister of Scientific Re
search and Cultural Affairs be pleased 
to state

(a) whether the Selection Board has 
finalised its report for award of 
scholarships to young artists,

(b) how many of them appeared be
fore the Selection Board and how 
many were selected,

(c) whether any persons have been 
selected from Bihar, and

(d) if so, their number and names?
TO* Deputy Minister for Seleattle 

Research and Cultural Affairs (Dr. 
M- M. Das): (a) Yes, Sir

(b) 860 and 46 respectively.
(c) No, Sir
(d) Does not arise

Bombay High Court
868. Shrl Jadhav: Will the Minister 

of Home Affairs be pleased to state:
(a) the total number ot Judges la 

the High Court of Bombay at presents
(b) whether it is a fact that the 

present number of judges fall short ot 
tt*e numbers required tor Aup m l of 
tpe volume of work that is at 
present pending in the High Court,

(c) the number and nature of differ
ent cases with break up pending in 
tpe High Court at present, and

(d) the action proposed to be taken 
lfl the matter’

The Minister o f Home Affairs (Shrl
0  B. Pant)- (a) The sanctioned 
strength of the Bombay High Court is 
sixteen permanent Judges and four 
Additional Judges

<b) No
(c) Civil

(x) Original Side 
(2) Appellate Side

Criminal

T otal

M )112/368

913
iM u

(d) The High Court is taking all 
possible steps to bnng down the 
ju T ears

Granulation Plant

gg. J  Shri P. K. Deo:
I  Shri B. C Prodhaa:

Will the Minister of Stas), Hines 
*nd Fuel be pleased to state:

(a) whether Government have any 
proposal for the setting up o f a 
Granulation Plant m any steel plant



W ritten A tv w rt fUBRUAR* » ,  » »  Re Motion for 2 17a
Adjournment

•tte tor the manufacture of cement 
from slag;

(b) if so, in which Steel Plant; and
(c) whether any application has 

been received to put up such a plant 
in Private Sector7

The Minister of Steel, Mines and 
Foal (Sardar Swaran Singh): (a) to
(c) The question of manufacture of 
cement from blast furnace slag was 
kept in mind while planning the lay
out of the three new steel works 
Sufficient room is left m each of the 
works for a slag granulation plant to 
be erected whenever it is decided to 
have one Not all slag is suitable for 
cement making Whether it »  su.t- 
able or not will depend upon a vanct> 
of factors regarding the raw materials 
which go into the blast furnace This 
can therefore, be determined only 
after experience of production for a 
few months But pnma facie there is 
reason to believe that the slag will 
be suitable If it is actually found 
suitable, the slag of Bhilai will be 
granulated for making cement by the 
Associated Cement Company Simi
larly the slag of Rourkela if found 
suitable is expected to be utilised by 
the Cement Works at Rajgangpur So 
far no cement manufacturer has ex
pressed definite interest in using the 
slag of Durgapur

No application has been received 
from any private parties to put up 
granulation plant in any of the three 
steel plants

Museum at Lethal

^  /S h r i P. S . Deo:
*  Shri B C. Prodhan:

Wi'l the Minister of Scientific Re
search and Cultural Allaire be pleas* 
«d to state*

(a) whether it is a fact that there 
is a proposal to build a Museum at 
Lothal; and

(b) if so, its coatT

th e  Deptaty MtaMer el Sdestiflc 
Waaasrnh and Cultural A ftin  (Dr. 
M. M. Daa)i (a) Yes, Sir

(b) The cost has not yet been work
ed out

JL2 hrs
HE MOTION FOR ADJOURNMENT

Shri Braj Raj Singh (Firozabad) 
You have been pleased to write to me 
that my adjournment motion on a 
bomb explosion resulting in four 
deaths in a village near about Alisha-^ 
bad has been rejected on the ground 
that I may elicit information by way 
of a question I may submit that in 
the Uttar Pradesh Assembly day be
fore yesterday the Chief Minister 
made a statement, and no further in
formation is to be elicited Informa-, 
tion has been given there My sub
mission is, this is a direct responsi
bility of the Defence Ministry of the 
Government of India Military exer
cise is talcing place and a mortar 
bomb has been left there Why did 
they not take adequate steps to re
move that bomb The bomb explod
ed and four deaths have taken place 
In Agra and Jhansi also deaths have 
taken place previously It comes 
directly under the Defence Ministry 
and if they do not take adequate 
steps these deaths would continue to 
take place when bombs explode That 
is why 1 want the adjournment motion 
to be admitted I do not want only 
further information to be given which 
may be within the knowledge of *1 e 
Government of India

Mr. Speaker: What I said was this 
This matter was taken up before the 
hon Member himself As he himself 
has pointed out, the question came 
up in the U P. Assembly and the Chief 
Minister, Shn Sampurnanand m giv
ing his reply said that there was a 
bomb made of brass metal and the 
man who picked it up wanted to break 
it open with a hammer. la the 
Defence Ministry directly responsible 
for that man breaking that with a 
hammer? (Interruption*).
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Order pleatfe. It is true it is a 
defence mater. But it is not that every 
matter that relates to Defence that 
can be brought forward by way of an 
adjournment motion. All that I said 
was that a question may be put and 
that J. will ask the Minister to answer 
it. Does the hon. Member feel that 
we should adjourn this House to look 
into this matter of the death of 4 
persons .

Shri BraJ Raj Singh: Four death* 
have taken place

Mr. 8peaker: It is by accident that 
1 four persons were there. The man who 
noticed that bomb beat it with a 
hammer to And out what exactly it 
was. Therefore, let us not spend our 
time in . . . .

Shri Nagl Reddy (Anantapur). If 1 
' find something on the road, I do not 
expect it to be a bomb. I would cer
tainly like to know what it is.

Mr. Speaker: Order; order I am 
not prepared to allow the time of the 
House to be taken up by this. The 
purpose can be better saved by put
ting a question. Thereafter, if any
thing like regular indifference 011 the 
part of Government comes to light, 
this House can from time to time get 
opportunities. I can allow any num
ber of question or discussions Now, 
at this stage, I only said that instead 
erf taking away the tune of the House 
by an adjournment motion, if the hon. 
Member were to put a question, I will 
allow it and the hon. Minister will 
throw more light on this matter. If 
we are not still satisfied, let us see. 
We are not dispersing immediately. 
We might have a special sitting to 
discuss this matter if necessary.

Shri BraJ Raj Singh: I cannot dis- 
euas a matter of policy there; that is 
the thing. Information is there; 4 
deaths have taken place.

Mr. Speaker: The hon. Member will 
wait for the Defence Jtinistry to come 
*9  tor discussion in the General 
Budget

12.M kn.
PAPERS LAID ON THE TABLE

Amendment to Displaced Person*
(Compensation and Rehabtlita- 

noif) Rules

The Minister of Rehabilitation and 
Minority AffaSra (Shri Mefar Chaaff 
Khanna): Sir, 1 beg to lay on the 
Table, under sub-section (3) 
of Section 40 of the Displaced 
Persons (Compensation and Rehabi
litation) Act, 1954, a copy of Notifica
tion No GS.R 163/R-Amdt. XXX 
dated the 7th February, 1959 making 
certain further amendment to the 
Displaced Persons (Compensation and 
Rehabilitation) Rules, 1955. [Placed 
tn Library. See No LT-1225/59.]

Notification under All India Services 
Act

Tbe Deputy Minister of Home 
Affairs (Shrimati Alva): Sir, on be
half of Shri Da tar 1 beg to re-lay on 
the Table, under sub-section (2) o f 
Section 3 of the All India Services 
Act, 1951, a copy of Notification 
No G.S.R 1163 dated the 13th Decem
ber, 1958. [Placed m Library. See- 
No LT-1226/59 ]
Notification under Inter-State 

Corporations Act

Shrimati Alva: Sir, on behalf o f  
Shri Datar, I beg to lay on the Table, 
under Sub-section (5) of section 4 o f 
the Inter-State Corporations Act, 1957, 
a copy of the Rajasthan Khadi and 
Village Industries Board Order, 1959, 
pubbshed in Notification No. G.S.R. 
118 dated the 31st January, 1959, 
[Placed tn Library. See No. LT-1227/ 
59.]

A mendments to Central Excise R u m
Tbe Deputy Minister of Finance 

(Shri B. R. Bhagat): Sir, I beg to lay 
on the Table, under section S8 of 
the Central Excises and Salt Act, 1944, 
a copy of each at the following Noti
fications making certain further 
amendments to the Central 
Rules. 1944:—
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<i)-G.&R. No. 183 dated the 14th 

February, 1989.

<ii) &S31. No. 184 dated the 14th 
February, 1909. [Placed in 
Library. See No. LT-1228/59.]

3SJS hr*.
COMMITTEE OF PRIVILEGES 

E ig h th  R e p o r t

ttmvAmr Bnkam Singh (Bhatinda): 
Sir, I beg to present the Eighth 
Report of the Committee of Privi
leges.

Shri Bl. R. Masani (Ranchi—East): 
We do not yet know the contents of 
the Report. But in view of the in
terest in the matter that was evinced 
earlier when the reference was made, 
may I request you to fix a jdate for 
the discussion of the Report in due 
course.

Mr. Speaker: The hon. Member will 
kindly read the rules.

"After the report has been pre
sented, the Chairman or any 
member of the Committee or any 
other member may move that, the 
report be taken into considera
tion......... "
If no suCh" motion 'comes in, of 

course, the question of privilege will 
lapse. Hie hon. Member can table 
a motion.

Shri M. R. Masani: Very well, Sir.
Shri V. P. Nayar (Quilon): Is he 

a member of the Committee?
Mr. Speaker: He can table a motion 

whether he is a member of the Com
mittee or not.

8Sr! "Eaawari Iyer’ (Trivandrum): 
Sir, Rule 818 reads: r * *■

"After the report Igas been 
presented, the Chairman or. any 
member of the Committee or any 
jotter member . . .  - ~ • .u

Importance

Mr. Speaker: The hon. Member la 
•any other "taember’.

Shrl Easwmra Iyer: Thou the .rule 
say* the discussion shall be far half 
an hour.

Mr. Speaker: It it open to any mem
ber to give notice.

Shrl M. R. Maaaai: Thank you,
Sir.

18-06 hra.

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE
Alleged harrassment or a makhiao*

PARTY
Shri B. K. Gaikwad (Nasik): Si*, 

under Rule 197, I beg to call the 
attention of the Minister of Home 
Affairs to the following matter of 
urgent public importance and I re
quest that he may make a statement 
thereon:

“The alleged harassment of a 
marriage party of - Scheduled 
Castes in a village in Tehri (UP.) 
on the 14th January, 1959.”
The Minister of Home Affairs (S U  

G. B. Pant): A Hanjan marriage party 
with Dola-Palik -was stopped on the 
14th January, 1959, while returning 
from village Pangnyana to village 
Dhoong Patti Gyarahgaon in Tehrir 
Garhwal because some caste Hindus 
took objection to the Dola-Palik being 
carried through the village. A  large 
number of people collected at the 
place and the Patwari of the villas* 
assisted by four police constables was 
unable to control the situation. At 
the request of the Sub-Divisional 
Magistrate, Kirtinagar, the Superinten
dent of Police then sent an armed 
police guard with some constabtaa 
The Tehsildar, 'Deoprayag and Statk* 
Officer, Kirtinagar also reached ttu 
village. The marriage party passed 
the village safely on ted February
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1909. Since then enquiries have been 
made in the matter by the District 
Magistrate, Tehri-Garhwal, who has 
assured the persons concerned that 
due and proper action will be taken 
according to law The Sub-Division- 
•1 Magistrate, Kirtinagar, has already 
issued warrants against 27 persons 
The Government of Uttar Pradesh 
has been advised to take action 
against the people concerned bIso 
under the Untouchability (Offences) 
Act, 1955.

12-08 hrs
BUSINESS OF THE HOUSE

Hie Minister of Parliamentary 
^Affairs (Shri Satya Narayan Sinha): 

With your permission, Sir, I rise to 
announce that Government Business m 
this Housp for the week commencing 
28rd February will consist of—

( 1) Further consideration and 
passing of the Workmen’s 
Compensation (Amendment) 
Bill, 1958, as passed by Rajya 
Sabha;

(2) Discussion and voting of 
Supplementary Demands for 
Grants (General) for 1958-59,

<3) Consideration and passing of 
the Indian Income-Tax 
(Amendment) Bill, 1959;

(4) Consideration of amendments 
made by Rajya Sabha in the 
Parliament (Prevention of 
Disqualification) Bill, 1958;

(5) Consideration and passmg of 
the Indian Electricity 
(Amendment) Bill, 1958, as 
reported by the Joint Com
mittee,

<6) General Discussion on the 
Railway Budget for 1959-60 
will commence on 25th Feb
ruary; and

(7) Presentation of the General 
Budget for 1959-60 at 5 p a .  
on 28th February, Saturday.

.J O  <Ai) LSD.—I.

1880 (SAKA) Motion re Deterio- 2178 
ration in the 
Standard of Games 

and Sports
Raja Mahendra Pratap (Mathura): 

Sir, four days ago I presented an 
application and I would also draw 
attention to the fact that no reply has 
been given to me.

Mr. Speaker: For what?
Raja Mahendra Pratap. It waa

about the advertisement about dances 
in 4 hotels I presented it four days 
ago

Mr Speaker: I rejected it
Raja Mahendra Pratap: I wanted

the information
Mr Speaker: I have given the in

formation
Shri T. B. Vittal Rao (Khammam): 

I want one clarification, Sir, regarding 
the business for next week It is said 
that the discussion on the Railway 
Budget will begin on the 25th There 
are two or three other legislative 
business before this House If they 
are not completed by then, will they 
be held over’

Shri Satya Narayan Sinha: Certain
ly

Shn T B. Vittal Rao: But there is 
the Income-Tax Ordinance also

Shri Satya Narayan Sinha: It will
be completed

Mr. Speaker: As we proceed boa. 
Members w 11 know when we will
conclude Everything lies in the
hands of the House.

12-16 b n
MOTION RE. DETERIORATION IN 

THE STANDARD OF GAMES 
AND SPORTS

Shri T B Vittal Rao (Khammam): 
Mr Speaker, I beg to move:

“That this House expresses its 
concern at the deterioration in the 
standard of games and sports in 
the country especially of cricket 
and urges upon the Government 
to take suitable measure* to
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improve the quality of Indian
athletics.”
Mr. Speaker: Why cannot this stand 

over till after this part-heard Bill is 
over? What is the hurry for this?

Shri T. B. Vittal Rao: I do not mind, 
but the Minister concerned is not 
here.

Mr. Speaker: Normally part-heard 
matters must have preference over 
other matters. I do not know why 
this has been shifted

Shri T. B. Vittal Bao: This has been 
allotted 2£ hours today. After these 
2}  hours, the non-official business 
begins. Therefore, this has to be 
completed. So, there would not be 
any place for the Government busi
ness today.

Mr Speaker: Very well
Shri T. B. Vittal Bao: Sir, while 

moving this motion I suffer from a 
handicap. This motion should have 
been moved by Shn H. N. Mukerjee 
but he has left for Calcutta due to the 
sudden illness of his son Ho has 
been making some study on the de
terioration of standards m sports, 
especially after the defeat of the 
Indian Hockey team in the Asian 
games at Tokyo It has comc* into « 
the lime-hght following the pw- 
fornrince of our cricketfers during 
the last test matches with tht* West 
Indies M> infoimit>on is that after 
the selection of the captain bv the 
Selection Board—I am informed most 
reliably—several of the other players 
refused to co-opr-rate with him 1 
was really surprised to hear that. Tins 
captain—I do not know him though 
he comes from the same place as I 
come from—has been playing for the 
last 15-16 years and has been 
considered to be a very fast bowler in 
those days and has been a very good 
sportsman. After he had been 
selected and asked to lead the team, 
several players refused to co-operate 
with him with the result that our 
performance in one of the test 
matches had been very poor. Later on

Standard o f Garnet 
and Sports

one amazing thing we have found with 
our cricket team is tne selection o f  
captains. At no time did we see such a 
thing. Our team* went abroad to Eng
land, to West Indies and other places 
and they have done well. But we have 
not seen captains being changed three 
or four times. Here in . our 
country we were playing against 
a foreign country which has sent not 
its very best team. Probably it is 
not their very best team because three 
of the best players were not included. 
The Board of Control for Cricket in 
our country was almost thinking of 
cancelling this team because three o f  
its best players were not visiting 
India—Worrell, and Walcott. How 
small does it look if captaincy ia 
changed three times? It is utter lack 
of discipline or whatever you may call 
it. It is unfortunate and I do not 
like to blame anybody. But there in 
something wrong which goes to show' 
that things are not all right with the 
Board of Control or the Selection 
Board This matter must be looked 
into

There is one more thing Our team, 
is visiting England very soon and 
probably the selection of this team 
will take placo within two days hence.
I hope that proper selection will be 
made and certain standards of 
behaviour will be formulated in con
sultation with the plavcrs and the 
organisations Otherwise, let them 
not repeat whit has been done here— 
changing the captains verv often. 
Some years ago, we were able to 
accomplish much in the field of 
ciu'kct Today, we have come to the 
position in our country where there is 
no fast bowler at all like Mohamad 
Nis ,ar We have, it seems, been doing 
well when there was no proper train
ing at all Now, there is the RaJ- 
kuman coaching scheme Then we 
did not receive encouragement as we 
are receiving now But \ye are not 
faring well as we did in the past. 
There are some defects in the Rai- 
kumari coaching scheme but that is n 
different matter. What I mean to gay 
is that in spite of these things our 
standards art not improving.
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I find a big statistical data mentioned 
in the ad hoc committee’s re
port on sports in which they have 
said that our standards were not 
deteriorating Statistics show that 
The Asian games were organised m 
Delhi in 1951 We were second in that 
Then we participated m the Manila 
Asi&n Games and there we were 
fourth Recently, in Tokyo we were 
seventh Statistically, it will be 
correct to sav that there has been no 
deterioration if you take, for instance, 
the time for the 100 matres race and 
compare the time taken before and 
the time taken now But what I say 
u  this In the games where 24 coun
tries take part in Asian games, we 
have receded from the 2nd place to 
the 7th place The other countries 
have advanced while we have not If 
you accept that there has been no 
deterioration, you should agree that 
we have not advanved to the extent 
the other countries have That itself 
shows that the standards have not 
improved but deteriorated Instead 
of going forward, we are going back
wards Imagine this In the Asian 
games today there is not the People’s 
Republic of China, which has got 
a population of 600 million If that is 
also included I do not know where 
our countiy will stand

In the ad hoi committees report I 
find that scrmt statistical data had 
been gi\tn ibout thi vKition of 
teams for ho<_K(\ I'm\ have selected 
five from the polic of which one is 
an er-uni\(iMt\ student tluee from 
the railw »\ of which oru is an ex 
university student intf of the others 
one student n d  t* > honv tovhes 
and six otheis Ot h th< other day 
when th*» R3ilw n Mm sii i pit mteri 
his Budget he vers rightly said that 
the railwaymen had held the cham
pionship m hocke> (yin Hon 
Member and kahadi) I do not 
My all the pla ers who participated in 
the national championship should be 
invited but I do not taow  why only 
three had been included from the 
national champions This requires 
tggpe sort of an catenation Moreover, 
1 4pd that in some at the federations

1, 1680 {SAKA) Deterioration in the 21 Si 
Standard oj Games 

and Sports
people an holding the post for several 
vears I have personally nothing 
against those people but I venture to
• uggest that those who art not sports
men at all

Shri Frank Anthony (Nominated— 
Anglo Indians) Have they got ani 
sporting instinct’

Shn T B Vittal Rao. They do have 
the sporting instinct, but, if they con
tinue to hold the saxne office for a 
number of years, as m the case of the 
President, it will not be correct I do 
not mind their helping the sport m 
their advisory capacity, for there are 
some who have really contributed to 
the sport and have played it and they 
arc. on the Board of Control They 
have contributed a good lot, but there 
are some other people occupying posi
tions which they should not occupy 
This has to be looked into by the 
Government because when they give 
grants they should be very careful

Then I find that the encouragement 
given to sports in the schools and 
colleges is not m proportion to the 
increase in the strength of the students 
in various schools and colleges In 
some schools plans for buildings 
are sanctioned when the schools have 
got no pla> ground at all Theie are 
several such schools I found one 
school which ha<' j,ot about 600 
studmt« locitt ! in the busiest pait of 
the town and when in casts of sports 
thcv will have to go «m- 
o*het thr<< mi es from ine 
school to p’ v  eames This 
should not b< the ca e Therefore, I 
sugcest that more attention should be 
paid lor sports in colleges and schools 
There should be provision for more 
plav grounds in sthoo's and colleges

Then int« r-school sports and 
games arc hi Id and various champion
ships are contested In addition to 
that I would like that mter-distnct 
tournaments are also held in the 
various States Usually we see only 
the police of the States meeting 
frequently at sports and games I 
would like this to be extended I am 
not against it That should contmuc,
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but in addition to that, every State 
should conduct inter-district competi
tions once a year and inter-dutnct 
tournaments in games once a year.

About the employment of coache* 
m the schools and colleges which are 
the training grounds for training best 
sportsmen and who can accomplish 
best results m the national and inter
national games and sports, I should 
like to see that proper attention is 
paid to this aspect in schools and 
colleges The old drill-master method 
of training m sports should be given 
up Instead, properly qualified coaches 
should be appointed This will help 
building up a proper sports organiza
tion m our country With these words,
1 move the motion

Mr Speaker Motion moved

“That this House expresses its 
concern at the deterioration in the 
standard of fiamei and sports in 
the country especially of cricket 
and urges upon the Government 
to take suitable measures to 
improve the qualit\ of Indian 
ath'etics"

I hdve received notice of an amend 
ment by Shn M C Jain Is he 
moving it’

Shri M C Jain (Kaithal) Yes, Sir 
I beg to move

That m the ongmal motion
omit “especially of cricket”
Mr. Speaker: I will call him after

wards Shn Jaipal Singh
Shri Jaipal Singh (Ranchi West— 

Reserved—Sch Tribes) Mr Speaker 
Sir, m a way, I am not sorry that you 
were pleased to allow some time for 
a discussion on this subject today 
But I hope it does not mean that a 
full-dress debate on the report of the 
od hoc committee on sports will there
by be precluded hereafter I do thfrik 
the subject is important enough for 
this House to exercise itself more fully 
in due course

Today, I have not very much to say 
except to ask hon Members to be a 
bit patient till the report is submitted 
to Parliament Then they will find 
whether the recommendations

Shri V. P. Nayar (Quilon) It is 
available m the Library

Shri Jaipal Singh. I think it will 
be

Shrl V. P. Nayar: It is

Shri Jaipal Singh: Then, if it is
available already, two hours are not 
enough, one whole day should be 
devoted to the entire report
12-25 kn
[Shrimati Renu Chakravaktty m the 

Chair]
Hon Members as a whole have not 

had the time to go through the report 
I doubt whither many have read the 
report Ther* is> no doubt whatever 
that all lj, not well in the realm of 
sport., jn this country I would only 
like to talk about a matter which
might be of help to this country in 
the immediate future

Refeienct has been made to cricket 
I am not here to sit in judgement My 
hon friends are there They are the 
great cricketers The crickct captain 
of thn Pdihament team unfortunately 
has gone out There are other cnck- 
ters They are m a better position to 
talk about cricket But I would ask 
hon Members not to judge things by 
our failure in performances You are 
a bad sportsman if you cannot take 
your defeat sportingly Let us not 
judge Melbourne, Tokyo or even the 
recent test matches against West 
Indies, because by our own stupidity, 
by our bad leadership, may be faulty 
selection, we could not do as well as 
we might have done I flunk we would 
be lacking in the sense of sportsman
ship if we had to measure ourselves 
against other countries by their 
standards Admittedly, a great coun
try like this should produce better
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results. I accept that. As to what 
should be done to improve standards, 
to improve the situation, I think that 
natter had better be taken up in the 
full-dress debate later on.

Coming to this problem of cricket, 
alrc&dy everybody knows it, and I 
am giving out no secrets. There are 
persons lobbying for leadership of the 
next visit of our team abroad. Now, 
having seen what has happened only 
recently,—it is still very fresh in our 
minds,—I would ask not only those 
who are in authority, who are in the 
control of cricket, in this country but 
also Government to take a little more 
interest in seeing to it that we send 
out such persons as are fit ambassa
dors of this country. You cannot get 
a better ambassador than a good 
sportsman. That thing has not been 
fully appreciated, particularly by our 
politicians, not only here but through
out the country.

In my Minute of Dissent, it is very 
strong tobacco,—I regret,—I do not 
regret in fact—but I have said things 
bluntly, because then alone my views 
would have arrested the attention 
which they richly deserve.

1 have said that there is someone 
lobbying. It is also equally patent 
that the person who is lobbying is an 
undesirable person. It is no good the 
hon. Minister or the Board of Control 
for Cricket sheltering itself behind the 
fact, “Well, it is an autonomous 
organization and so what can we do?" 
Autonomy when it suits people is a 
very good thing, but when things go 
wrong, then they come forward and 
accuse the Government. The Com
mittee of which I had the privilege to 
be a member has made the report. I 
do not mind confessing that when I 
was first invited by my hon. friend, 1 
declined to join it, for obvious reasons, 
which are expressed in the Minute of 
Dissent. But when he made a subse
quent appeal that I had not better run 
away from the job, I readily agreed, 
and as I said, we tried to do our best. 
We had two other hon. Members of 
Parliament, very eminent sportsmen
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in the past. You will see, and I think 
on the whole, considering the very 
short time we had, we have not done 
too bad a job.

So, my immediate appeal is about 
the sending of the cricket team abroad. 
There is the big boss of cricket sitting 
there.

An Hon. Member: Ex-Chairman.
Shri Jaipal Singh: Once a boss

always a boss. I would appeal to him 
to use his good offices in full co
operation with Government and to 
ensure that the catastrophies of the 
past are not repeated. There is very 
much more I can say, but I would 
prefer not to say things on this occa
sion. But there is one appeal that I 
wish to make and it is to us, politi
cians. My hon. friend just now said 
that there are office-bearers who do 
not play games and they continue to 
be bosses. In fairness, are we any 
more competent, most of us, to talk of 
sports? Let us be fair to ourselves. 
One can take the wrong angle in this 
matter. One can be a very good 
sportsman without actually playing.

One of my main differences with the 
committee’s recommendations has 
been on that issue. The committee as 
a whole, by a majority, thinks that if 
you permit a person to hold a top 
office only for a few years you have 
remedied the whole matter. The com
mittee has been blind to tbe fact that 
you can get a good person who can for 
ever be in office doing good work. You 
are not going to get rid of the 
trouble by limiting the tenure of 
office-bearers.

As far as I can read the situation, 
what is really wrong is with leader
ship; not only political, but, in every 
other form, leadership is wrong in the 
country at the present moment. You 
can go from State to State. I have 
had the pleasure of being associated 
with various sports organisations in 
Bengal, Bihar and then in Delhi. 
Except for our beloved Prime Minis
ter, what leadership^ do we get from
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the Treasury Benches9 Of course, our 
Deputy Ministers are first class sports
men and they should come to the front 
benches; then it will be all right. I 
have no doubt in my mind about it.

•

Shri V. P. Nayar: What about Par
liamentary Secretaries7

Shri Jaipal Singh: What interest do 
they take* This House has already 
set an example four years ago; we 
played that wonderful match and you, 
Madam, were one of the leaders in it. 
We all know what a friendly atmos
phere is created That parliamentary 
cncftet' team is going to pi'ay again on 
the 14th and 15th of next month 
Similarly I look forward to this House 
sending its team on a goodwill
mission to the Banaras Hindu Univer
sity I have only mentioned two 
instances We have a personal
responsibility in the matter We shall 
be doing no good to ourselves or to 
the country if we just criticise The 
question is what part can we play in 
bettering the situation

I feel very strongly that if at the 
State level, the Ministers take a little 
more healthy interest in giving
personal and frequent patronage to 
various tournaments, visiting colleges 
and the like, the situation will imme
diately improve But our Ministers 
are interested in visiting places wheffe 
photographs will be taken I have 
already said that the Deput} Ministers 
here are a model to our senior Minis
ters and therefore, they should be 
promoted to the front benches

I know you and I feel very strongly, 
Madam, about Calcutta and the way 
it ha$ been neglected There is no 
stadium. The biggest city in this coun
try is without a stadium and Govern
ment have been just thinking and 
thinking They go on thinking ad 
mfinttum, when something immediate 
has to be done. I am very glad that 
even my own backward State of Bihar 
has written to the Central Govern
ment for assistance for building a 
studlum at Patna.’ But Patna is  the

Wrong place for it; it should be built 
either at Ranchi or at Jamshedpur, 
the most unsporting cabinet in the 
Vho'e of India is in Patna T am 
taaking an objective assessment. , All 
these 20 years in the field of politics, 
) have been trying to make then 
Sports-minded, but so far I have not 
Succeeded.

I would like hon. Members lo  take
* reasonable view of the situation, 
things are not very good, of course. 
When the report comes before the 
blouse and is debated here, I hope (he 
business Advisory Committee will 
$ive at least 10 houre to debate ft, 
because it is a thing that will have to 

gone into very very thoroughly. It 
^ a matter of our giving our support 
Jh regard to finance. I hope there will 

large sums made available At that 
time, I think it would be appropriate 
for us to go into details, but mean
while, I think we should congratulate 
£>r Shrimali for appointing the ad hoe 
commHtee on sports at long last, 
although it was at the wrong instance.
I hope he is not scared by the Press 
cnticism I think too much note has 
been taken of the Press cnticism 
about what happened at Melbourne 
and Tokyo I do not think that that 
sHould have been taken so much 
notice of that a committee of this sort 
*ras necessary It was necessary for 
other reasons and not for wHat 
happened at Melbourne and Tokyo

My main point is, let us not ruh 
a<wav with the impression that we can 
beat other countries in the race’flSfWe 
a're A different approach, a different 
Process, has to be brought into being 
**, with our 380 million people, we are 
t<> produce better sportsmen than we 
^ave been doing in the past

There is another important thing 
that people forget. It Is not the 
Physical performance alone that is 
1Tnportant in sports II is th« 
character of the persons that is much 
ntore important. People forget that 
people seem to think that if somebody 
cfan run 100 metres in such and such
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• time, he is a wonderful man That 
is wrong Even bome of our cncKeters 
who are good players are not fit repre
sentatives of this country to be sent 
•broad

Shri V. P. Nayar: I am glad that the 
hon Minister confessed to thw when 
we had a discussion in 1955 that for 
virtually 28 years of hiB service, he 
has not played any game, nor even m 
his student days

Mr. Chairman* There are a large 
number of Members who desire to

, participate I propose to give 10 
minutes to each hon Member If 
many perorations are not made one 
can finish in 10 minutes

'  Shri Jaipal Singh He was a mem
ber of the Indian Olympic Association

l0 Mr. Chairman: We will see how the 
debate progresses

Shri V P Nayar: It was my lot in 
1955 to bring to the notice of Govern
ment by a discussion the serious 
deterioration in the standards of sports 
and games As a matter of fact, I 
have here the records of India m 
almost every game listed down, with 
the records of other countries, but in 
view of your warning, I do not pro
pose to go into details I had been 
rather distressed by the hon Minis 
ter*s attitude towards this House in 
respect of presenting the report It 
was necessary for us to ring up several 
times to get even one cop>, which 
ultimately came only yesterday

I am glad that the hon Minister m 
detailing the task of the committee 
rightly pointed out what they were 
supposed to do The Government was 
undoubtedly concerned with the 
deterioration of standards in sports 
and games, as is evident from Dr 
Shrimah's indications to the com
mittee But I am surprised how this 
committee was appointed consisting of 
persons whose names ®re given here 
Mr Jaipal Singh, who perhaps is th 
only Member of this House to have 
hfcd the honour of leading India’s 
hockey team to ‘ victory in the 
Olympics, has given a minute of
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dissent which every Member should 
take note of I may be permitted to 
read out one or two sentences from 
it

“By their very composition, the 
committee have been handicapped 
m making a thorough probe into 
the state of affairs of our sports 
and games and more so in sub
mitting bold and realistic recom
mendations It was a mistake to 
put some of the members m the 
insidious role of prosecutors and 
ludges They would have been 
much more useful as witnesses 
The committee met only half a 
dozen times and no witnesses were 
invited ”

1 ask this very simple question what 
was this committee appointed for’  
Who were the persons from whom the 
Government wanted an enquiry into 
the causes for deterioration of the 
standards7—The very persons who are 
holding key positions in the organisa
tions which brought about (his catas
trophic downfall I may say here that 
I have the highest regard for the 
persons mentioned in this list, but I 
must submit that they were not at all 
fit enough to play the role which they 
were given For example, I find the 
President of the Indian Olympic 
Association is His Highness, the 
Maharaja of Patiala He is a good 
friend of mine and I have the greatest 
admiration for him I have watched 
him pla\ing cricket several times He 
has been the President of the Indian 
Ohmpic Association for not less than 
ten vears Then comes Shri Naval 
Tata He was the President of the 
Indian Hockey Federation God knows 
whether he has ever handled a hockey 
stick m his life but he has been there 
and during his tenure as President we 
find a decline After the days of Shri 
Jaipal Singh’s leadership Indian 
hockey has been on the decline Until 
1955 when I said that all was not well, 
th ' Minister did not take very serious 
notice of it and we found to oar 
dismay that we lost the hockey medal 
in the Asian Games •
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Then comes Rajkuman Aront Kaur 

In 19SS she started a coaching scheme, 
subsidised by the Government of 
India, run in her own name as the 
Rajkuman Coaching Scheme Follow
ing that Is the name of Mr Moin-ul- 
Huq who was there for the last 17 
years m the Indian Olympic Associa
tion Of course, Dr Subbarayan is 
there He is no longer connected with 
the Board of Control I know that 
once upon a time it was he who pulled 
our cnket from the quagmire in which 
the game was Then there are many 
other persons If the Government had 
appointed a committee consisting of 
the right type of people—some of the 
persons included m this committee are 
of the right type, no doubt, and I have 
no grudge against any one of them—if 
it was a committee competent to make 
a detailed probe and to examine some 
of the members now included in the 
committee as witnesses, as very right
ly pointed out by Shn Jaipal Singh, 
we could have known the causes for 
the deterioration 1 find from the 
body of the report that event after 
event are detailed—time, distance and 
so on They have all been tabulated 
One can find by going through that 
statistics that m athletics at least we 
are making improvement But where 
do we stand m the field of world 
athletics’  We were 7th m the last 
Asiad As pointed out by comrade 
T B Vittal Rao, we were 2nd m 1951 
when the Asian Games were held m 
the National Stadium here We came 
down to 4th when we went to Manila 
When we went to Tokyo we came 
down to the 7th

Smaller countries with lesser popul
ations have come better than us In 
1951 we beat Indonesia in football by 
3-0 Next year when we went to 
Manila the same Indonesia beat us 
by 4-1 Why does it happen? How 
are we going to cheek it? We are not 
able to check it because the organisa
tion of these games remains in the 
hands of certain persons whose main 
interest is not in promoting the games 
but still they retain the office, the 
purposes of which I do not know

and Sparta

It would have been vfery profitable 
for the Committee to go into this 
question and they could have taken 
the advice or the opinion or even the 
criticism of some of the members from 
a capacity different from the capacity 
of a member of such a very import
ant committee And what has the 
All India Sports Council been doing?
I say that the organisation was not 
properly constituted. But then Dr 
Shnmali defended them by saying 
that they are running a Coaching 
Scheme They spent some money for 
it Then what happened? Even in 
the First Five Year Plan we find that 
there were distinct targets in the Add 
of norms for physical standards. I do 
not know what happened to that Pro- 1 
bably they have done something I 
find m China that norms have been 
laid down, and millions of students 
had exceeded the limits in one year ’ 
I And that m other countries also the 
samp thing has happened But what 
arc our norms? Is any encouragement 
given to the deserving college stu
dents9 who are very promising m 
ports and games

I find that the committee has re
commended 10 acres for 1,500 students 
Ten acres will not cover even 8 or 4 
foot-ball courts Just imagine that.
1,500 students will have to play in one 
or two foot-ball grounds, which can
not take in the evening more than 
two teams, each consisting of eleven 
people So, about 75 students can use 
the plav-field

This is the type of report which has 
been produced by the Committee. So, 
it is quite natural to say that we must 
have very comprehensive study 
made about this problem I, therefore, 
request the hon Minister to appoint 
another committee to study the prob
lem in its proper perspective

I find from the compoaition o f the 
committee that an official of the 
Finance Ministry has found a place 
there A Joint Secretary of the Edu
cation Ministry is also put there. 1 
know that the Secretary of the C an-
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mittee, Mr Masud, was a player who 
represented India, who had the dis
tinction of representing India m the 
Olympic Games His selection was 
quite correct But why do we have a 
Joint Secretary from the Finance Mi
nistry? Arc there any financial im
plications here to warrant expert 
opinion of the Joint Secretary? I do 
not understand it

Then there are eminent members of 
this Hou«e who also happen to know 
very many details about sports Of 
course, some of them have been in
cluded I say that Government's atti
tude in respect of this has to change 
and the sports and games have to be 
pulled out of the despicable situation 
m which they are at present Some
thing has to be done in that direction

Speaking about cncket, I am very 
sorry to hear from Shri Jaipal Singh 
that there has been lobbying in res
pect of one of the managers of the 
team We all know how our Indian 
cncket has been continuously fading 
out Once upon a time it was not 
long ago—Indian cncket was describ
ed in glowing terms Here is a book 
on “Indian Cricket Cavalcade” fiom 
which I may be permitted to read 
just one sentence It refers to Indian 
cncket as seen m England then

Mr. Chairman: By whom7

Shri V. F Nayar By ARBI” This 
is one of the very few books which 
gives a chronological history of Indian 
cncket It is stated there

‘‘For, while Hutton has been 
compared to sound claret, McCabe 
to full-blooded burgandy, Ham
mond to vintage port and Learie 
Constantine to a champagne cock
tail, Indian players brought to the 
cncket field the atmosphere of a 
ballet, expressing the vanous 
human moods through rhythmic 
and subtle limb movements. In 
fact, no one looked at the score
board when Mushtaq All played 
his innings at Manchester m 1936 "

That was what was written by Arbi
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Indians) Now we have prohibition.

Shri V. P Nayar: Now we have 
prohibition, but not in UK where we 
sent our team

The Board of Control for Cncket 
has many misfortunes Even at the 
top level there has been so much of 
canva sing for vanous places I do 
not know even the composition of the 
Selection Committee, but I find that 
many people who deserve to represent 
India do not find a place at all there. 
The result is very obvious When the 
West Indies came here the Board of 
Control would not accept the team 
because they did not provisionally 
include Weekes, Walcot and Worrel 
Even without them we have been 
licked

Now we are sending a team to Eng
land For what9 What is the composi
tion of the team likely to be* I 
understand that tomorrow or the day 
after the team will be announced 
Madam you must understand that 
cricket is played m India under very 
different conditions Take, for exam
ple our own batsmen We have not 
even the ordinary fast bowlers like 
Gilchrist and Hall Then how can we 
make any contribution in batting? 
When we cannot have fast bowlers for 
years to come how can we do any
thing m the matter7 As a matter of 
fact after Mohammed Nissar we 
never had anv fast bowler of class 
Then u c have no good wicket-keeper 
whom we can send as a substitute 
Have » e  any dependable batsmen7 
Then, what is the use of the Board of 
Cricket Control sending a team9 I 
do not understand it In any case, St 
will not cost Government anything in 
the form of foreign exchange We 
have nothing to lose in cricket Tha 
is the position So, instead of sending 
people who have passed 30 or 40 just 
because in the past they have done 
good batting or bowling, if  at all we 
send a team, we must send a team of 
youngsters who, gaming experience in 
England will come back and enrich 
Indian cncket, which is very badly
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in need of experience. So, I would 
submit that instead of sending some 
team, the Government, especially the 
External Affairs Ministry, should do 
something m the matter. If the team 
is not acceptable, then certainly they 
can put their foot down and stop 
them from going We know, for 
example, that after partition we have 
not produced a cricket player of the 
calibre at Mohammad Haneef of Pakis
tan, who today holds a world record 
Pakistan plays Nas Ghani who is only 
1? years old m test matches Where 
is a 17 year old boy in India who has 
obtained a place m a test match* 
What about the young boy, Wadekar, 
who happened to hit a treble century’  
I do not find him in the test side be
cause he docs not have enough in
fluence to pull wires with the Board 
And obtain a place in the cricket team.

Therefore, if at all we are sending 
«  team it must be confined to young
sters who will get that much of match 
experience in U K , so that on their 
Teturn they can at least give some 
.advantage to Indian cricket

Once again, Madam, making a re
quest to the hon Minister to please 
considei sports as important to our 
country as education and once again 
requesting him to allot more funds for 
the betterment of sports and games in 
our country especially in the matter of 
helping the various institutions to 
*build up stadia, gymnasia and fields, 
tracks and courts and to tram a cadre 
of coaches with an eye that in the 
Third Five Year Plan every school 
will have one or two competent well 
Iramed coaches, I command this re
solution to the House

Dr. P. Subbanyan (Tiruchengode) 
Madam Chairman, Shri Vittal Rao 
who moved this motion referred par
ticularly to the change of captainc\ 
that has happened during the present 
series against the West Indies Per
haps he is not as aware as I am of 
cricket technique or captaincy May 
I remind him that ip 1926, when Eng>
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land won back the ashes, Chapmaa 
was brought in as captain during the 
last test which they won and Mr. 
Carr who had captained the side tor 
the first four tests was dropped? These 
things do happen. I should also like 
to remind him that in 1912 when tha 
Australian team went to England some 
of their best men were left behind lor 
the simple reason that the Board 
wanted to maintain their position and 
to prove that they had the right to 
appoint the manager. The trobule 
arose because five of the most im
portant men in the cncket world then, 
not only m Australia but in almost the 
whole world—people like Clement 
Hill who was to have been the cap
tain, Victor Trumper whose name 
was magic m the circket world, and 
W W Armstrong who afterwards 
captained m 1920 and 1921—they all 
said that they would not go unless 
Frank Laver was appointed the 
manager But the Board, on the other 
hand, felt that they had got control 
of the administration and they should 
have their say in the appointment of 
the manager The insisted on their 
rights and the result was that m 1912 
the Australian team turned up dunng 
the triangular test without their bats
men and paid the penalty for it  
Therefore, it so happens that very 
often when you want to get discipline 
you have got to do certain things, 
perhaps leave behind people who are 
worth their place

I am not defending the Board of 
Control m this matter They have 
made mistakes I do myself feel, as 
Shri Jaipal Singh pointed out, that 
things have been done in such a man
ner that would not redound to the 
credit of the Board. Well, I can take 
pride m the fact that I was President 
of the Board of Control for nine long 
years, the longest tune anybody has 
occupied that position, and I tried 
my best to see that something was 
done to improve the standard oi 
cricket because I know something 
about it



Shri V. P* Nayar: Why don’t you 
stage a come-back?

Or P Subbarayan: Well, it does not 
lie in your or my hands to come back 
But, as I said, I do not think things 
are^s bad as people think

Shn Vittal Rao asked, why have 
you not got fast bowlers My only 
answer to him is that you cannot 
manufacture them You cannot get a 
fellow into the field and ask him to 
bowl and say that he is going to be 
a fast bowler He has got to have 
the formation for it He has. got to 
have the shoulders for it He has got 
to put his weight into i t  You realise 
that Larwood during his Australian 
tour, because of the way he was made 
to bowl and press his foot down, was 
not able to continue to play the game 
because he got his heel bone splinter
ed and he cou d not bowl again 
Therefore, fast bowlers are not manu
factured

It so happens that ue have not got 
any England suffered from that from 
1920 onwards till Larwood was found, 
till Tate was able to get a pace out of 
the wicket Therefore, you really 
cannot manufacture these people I 
find that the young man, Desai, who 
bowled here m Delhi is fairly fast 
He may be trained I rather think 
that physically he has not got the 
formation of a fast bowler But still 
he was able to get lift out of that pitch 
which, I think is a very good sign 
Perhaps with a little more feeding 
and more looking after he may be the 
person we want in the cricket world

Therefore, it l* no use saying that 
we are going down bcc-mse there are 
ups and downs You know, I have 
one satisfaction which is rather a 
cruel one that England did as badly 
as we havi done against the West 
Indies in Australia this year It is a 
consolation And, mind you, that was 
also due to the fact that as we have 
not had the good fortune to play 
against fast bowling, the Englishmen 
seem to have floundered because they 
have no leg spin bowler of any repute 
ia England They found Benaud hard
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ip play It so happens like that What 
j.s more, England's batting was brittle 
in the middle They had no opening 
stand of any reputable kind, and there 
tfas, on the other hand, Burke and 
jyledonald putting up 170 for the first 
V/icket partnership and you know 
^hat happens when they get a first 
picket jtand of such a magnitude, of 
]70 runs Poor England was always 
batting with three wickets down for 
7 and three for 27, and May and 
CJowdrey had to get into the field and 
give support Then some erred, and 
if is always human to err, and it was 
followed up against Benaud’s spin 
•fhat was because they were not ac
customed to play spin bowling

Therefore, you cannot really judge 
fjom one senes the way in which we 
Have deteriorated I still think we 
have some very good players We can 
Keep on doing very well in England 
provided we keep up our team spirit 
I must frankly confess that our 
team on the field looked like eleven 
individuals rather than a team, where
as the West Indies played together as 
a team That has got to come That 
can be brought about only by the 
captain who can hold his side to
gether I was rather glad to see 
Major Adhikan m Delhi I think he 
did keep the side together and pulled 
His weight He played a Captain’s 
innings during this match He did 
vt’ell even m the second innings He 
vras the man who sided with Borde 
and saved the match, though I waa 
sonv he let himself go about and get 
caught at a critical stage But that 
happens m the cricket field You 
have to be in the field to understand 
v?hat sort of feeling you get You 
sometimes do make mistakes, as it is 
human to err But, at the same time, 
our team did well here in Delhi and 
proved that we can get a side to 
England which can render a good 
account o ' in England

Well Shn V  P Nayar said, why not 
cancel the tour You know, there are 
always two sides to a question We 
h»ve made the engagement The Eng
lish County programme is made up of
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the Indian team’s visit There are SO 
matches to be played by the Indian 
team in England. If you do not go at 
this stage it would be very hard to 
re-make the programme giving up 
these SO matches and introducing 
other matches.

Shri Jaipal Singh: He says, send 
younger players.

Shri V. P, Nayar: I do not say that 
the team should not be sent

IS b n .

with you when you say that we should 
built up our future side with younger 
players, but we have a certain kind of 
balance with the older ones too, 
because English wickets are not what 
they are here in this country. I can 
tell you from my experience. You 
have got to have some people who 
have had some experience of English 
wickets who could at least be on 
example to the younger people you 
send to England. Therefore we would 
like to have some balance with 
some of the older players in. It may 
be that we need not have too many 
of them. We must try and send the 
younger ones for the simple reason 
that from them we will build our 
future teams. I hope the seletors will 
keep all this m mind when they make 
the final selection.

Finally, I hope we shall get a 
manager who will be able to carry 
the diplomatic status that he will en
joy as an ambassador from this coun
try because so much depends on the 
social qualities of the players who go 
out from this country.

8hrl V. P. Nayar: Why not send 
Shri Fatesinhrao Gaekwad?

Dr. P. Subbarayan: I shall be very 
glad to send him if the Board will 
select him. I think he will be a very 
good choice. But it does not lie in 
our hands.

Mr. Chairman; I suggest that we 
do not lobby over here.

Dr. P. Subbarayan: I am not lob-
pying. The lobbying is being done 
from your side. •

Mr. Chairman: Irrespective of sides, 
I would rather suggest that we should 
i»ot lobby.

Dr. P. Subbarayan: My hon. friend, 
jShri Nayar, mentioned his name and I 
gaid that it will be a good choice. That 
is what 1 have said. I was not lobby
ing for anybody and I do not intend 
to lobby either here or elsewhere be
cause that is not my business. What 
\ said was that we should send an 
individual who will carry the reputa
tion of this country on his shoulders 
find who will be able to render a 
good account of himself and keep our 
players also m trim so that they will 
pe fit when they get on to the field to 
fender a good account of themselves.

There was some criticism about 
gome of the members of the Commit
tee, especially about the Chairman, 
jlis Highness the Maharaja of Patiala, 
t do not know if Shri Nayar knows 
(low much service the Patiala House 
pas rendered specially to Indian cric
ket and to other games as well. The 
late Maharaja of Patiala brought out 
{first and Rhodes in their prime who 
trained some cricketers. Frank Tar- 
j-ant was brought out from Australia 
^nd something was done to Indian 
pricket. Amamath himself, of whom 
1/e have heard so much, was a cricket
er who gained by the teaching of 
^arrant, for instance. So it happens 
that there are people whose services 
you have got to recognise.

I would like to tell one thing which 
£hri Nayar may well understand.

Shri V. P. Nayar: I never criticised 
tiim.

Dr. P. Subbarayan: When I was the 
president of the Bcprd of Control in 
}846, we had to sand a team to Eng
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land and I had to find some money 
because we had nothing in the bank 
It was the Maharaja of Patiala who 
came forward, I mean the present His 
Highness, to open credit for me in the 
bank so that the team could leave 
lndi% I think that is a service which 
His Highness has rendered for which 
we must be grateful He might have 
made mistakes We all make mis
takes I would like to ask whether 
Shri Nayar does not make mistakes 
sometimes

Shri V P. Nayar: Several

Dr P. Sabbarayan: Therefore you 
must think not of personalities but 
of the contribution that they have 
made towards the advancement of 
Indian sport That is really what 
counts I hope when the new Council 
gets into working order, they will be 
able to do something and the Govern
ment will be helpful to make Indian 
sports go forward, not only in cncket 
but in other fields as well

Shri V P. Navar: I did not criticise 
any member I only said that these 
members could have been used more 
for the purpose if they had been kept 
outside the Committee I know the 
contnbutions made bv the Patiala 
House

Shri Hem Barua (Gauhati) Madam,
I support this Motion I do not want 
to deal with sports m general, but I 
have some old boy's interest m 
cncket and cricket is m the doldrums 
today So, I just want, to make a few 
observations on this aspect of our 
sports

This is a fact that there is a steady 
deterioration m our sports, particularly 
in cncket and I think it is because of 
the fact that there is too much of 
rancour, too much of recrimination 
and too much of wirepulling in sports 
today, jparticularly, in cricket There 
u  no denying this fact

India played as many as 57 official 
test matches since India entered the 
international arena of sports. Out at
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these 57 matches, she has so tar won 
only five We have entered into 
matches agamst England since 1932. 
We have so far played 10 test matches 
against England Out of these 19 
matches, we have lost ten and have 
won only one, that is, against a 
second-rate MCC team in Madras 
possibly in 1952 This is our record

When we see the West Indies—we 
were having a series of test matches 
with them in our country—we find 
that they are steam-rollering into vic
tory crushing all resistance and oppo
sition from our side We have to find 
out the reasons for this Why is it 
that the West Indies, who were play
ing a senes of test matches m this 
country, were steam-rollering into 
victory like this, breaking all our re
sistance*

Thi-, particular aspect, not to speak 
of the previous record, makes this 
Motion vei> urgent and very import
ant

What about our record agair^t other 
countries’  We have not been able to 
win a single match against Australia 
or a gainst West Indies so far Then 
when we think of our glorious past, 
at least in the cricket field, we find 
that we have had certain outstanding 
personalities—Ranji, Dulecp, Naidu, 
Amar Singh, Merchant, Mushtaq, 
Mankad and all these people I re
member one thing I was reading the 
report in the newspaper when Mankad 
was playing there in England He 
wa:> so wonderful there I remember 
that the newspaper reporter had to 
bite the stump of his pencil because 
he had by then exhausted all the 
possible adjectives on Mankad and he 
was trying to find out more adjectives 
to shower on him That is a record.

We are having a glaxy of outstand
ing sportsmen, rather cncketers, in 
the past Why is it that we have not 
been able to produce anyone today, at 
least if not of the standard of MankaJ 
or Amar Singh or C K Naidu, of the 
standard of Hazare* We have failed
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miserably What are the reasons? We 
have to find out the reasons as well

Shri Frank Anthony: Egalitarian 
society.

Shri Hem Barua: Egalitarian socie
ty I think a lot of dross, a lot of 
dirt and, in fact, a lot of rot has 
accumulated in the portals of the 
cricket world today in India There is 
no denying this fact What about 
Indian cricket today? Indian cricket 
today lacks in dynamic leadership. I 
think it cannot be challenged We 
have to apportion the blame. If we 
want to apportion the blame for our 
miserable failure in standards today 
in the cricket world, I think it square
ly lies on the shoulders of the Board 
of Control There is no denying this 
fact as well

Now what about the members of 
thi, Board of Control’  They slump 
back into their cosy seats, plan out 
tours, plan out test matches without 
any idea of the real situation and of 
the real facts That is happening in 
the context of today What about 
thesp office-bearers’  There are office
bearers. officials and selectors, who 
have monopolised the entire field not 
only at the Centre but also in the 
State associations That is what they 
have been doing It is because of 
this—thev do not ha\e an interest, I 
think, in the country’s sports—that I 
feel, for the ri generation of the coun
try—cricket 1-, as much necessary or 
essential as a steel plant is—that 
these people who now control cucket, 
who control our sports and who are at 
the helm of affairs should go They 
are interested m certain other things 
rather than m sports. There were 
times when people used to give every
thing for sports Now there are peo
ple who want to take everything out 
of sports for themselves. That has 
happened in this country.

Now this also is a fact—somebody 
has made a mention of the Raikumari 
Sports Coaching Scheme—that through

and Sports

the Rajkuman Sports Coaching 
Scheme funds are available and be
cause funds are available there has 
been a rising tendency in these men, 
as I have mentioned just now, to cap
ture power. Power can be captured 
by winning votes These people, are 
Interested more in collecting votes 
than in raising the standard of games 
and sports That is what has happen
ed. Now, t&erc are adequate funds. 
Because funds are available, they are 
making extravagant use of the funds. 
Recently they have opened a training 
camp m Bombay, as far as I remem
ber, m November, and Rs 25,000 are 
spent, on 60 cricketers Money is 
squandered in travelling allowances. 
It is a pity to see that these committee 
meetings are held at the time of these 
Test matches so as to enable the mem
bers of the committees to enjoy the 
test matches and at the same time 
enjoy the travelling allowances and 
other allowances This is the depth, 
the abyss into which it has degenerat
ed in this country today What about 
cricket today? I find only the carcass 
of cricket living today, its spirit is 
destroyed, the soul is dead and the 
tore is being damaged That is what 
has happened m this country It is 
done by whom’  By people interested 
in themselves, I should rather say, 
who are interested in power, who have 
powei-psychosis, who have the monev 
spirit and also the rapacity for man- 
oeuvnng m the cricket world toda\ 
There i» no use in accusing them We 
must adopt cirtain measures so as to 
improve our sports

There wer<> da>s when our young 
boys went out in the gieen turf, in the 
fields in foreign countries, and they 
were our ambassadors of goodwill and 
amity That was when we were not a 
free country It is now more than 
necessary that we send out ambassa
dors of sports to different countries. 
There are Members in this House who 
have spoken and they have already 
laid emphasis on this aspect because 
much ol the goodwill is achieved 
through sports.
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We have to create facilities for 

coaching, facilities for improvement 
For this, I think facilities should be 
provided at the University stage, 
facilities should be provided in the 
colleges as well, because it is thric 
that we have our young people who 
cau be ideal cricketers of our 
country

About fast bowlmg, there was re
ference and pointed reference too 
We have not been able to create
fast bowlers Rama Kant Desai, I
remember him, of the Bombay Uni
versity, a young boy who is making 
his debut as a fast bowler,—he had 
to rot m the portals of the Univer
sity foi a long time before he could 
catch the eyes of the people who 
control and monopolise the cricket 
world today Then, there should be 
scope for competitions as well The 
Rohmton Baria and Ranji Trophy 
matches should be more liberally 
held m this country so that people 
may pick up ideas from them as
well At the same time, I would
say that the services of renowned 
cricketers not only of this country 
but also of renowned cricketers of 
foreign countries should be utilised 
so that oui cricketers could be 
trained up I remember Allan Moss 
who was (requisitioned from England 
to coach people m fist bowling here 
Allan Moss tcime here fm a month 
You cannot create a world of fast 
bowlers through tram>ng foi a montn 
The man comes heri onh f< a 0 
month It i<* not as i as\ as that It 
is not as easy as drinking Delhi tip 
water There should be prizes also 
That also hould be organised

About the si lection of team to 
England there ha., been much m the 
papers and thcie has been some re
ference here also We have to select 
a team We have not yet arrived at
• decision as yet What about West 
Indies cncketers .playing in the 
English League’  They always make 
Che selection fairly in advance 
These are professional players. Hiey 
JtfcVe their own * engagements, they

have their own re *pons bilities, they 
have their own commitments and 
obligations to look after Possibly 
Shn Mankad is right when he in
sists that he should be given notice 
of selection at least two years ahead 
They have their obligations, commit
ments and responsibilities If the 
West Indies Cncketers have to plav 
in the English League, the Board 
select the players much m advance, 
or much earlier Why is it that we 
alwa>s hang on to the last moment7 
I find our Cricket Board putting the 
blime or fixing it on the Patiala* 
Committee report—all sort of things,, 
that the Government have to provide 
the foreign exchange as also the 
finances That is why we have to 
depend entirely on the Government 
Whether the Government would allow 
out team to be sent to England or 
not is also a debatable thing—they 
argui These arc the arguments 
On thebe arguments they base their 
dela\ their inefficiency, and all
sorts of things They have certain 
other motives behind Possibly they 
want to pull a few wires again

About change of Captains m test 
matches it has been said that it was 
dnni in England also Some dates 
\ur< ilso quoted We have changed

> n-«anv Captains during the test 
ma’eh s in this country about 4 or 5 
Wrnt \bout this’  Some have ic -
i«jntd alreadv I think Ghulam 

’W'inmcl resigned Umrigar res gned 
Tht* ceople resigned There is no 
qu<»*« on of dropping them Theic* 
m n bt. i  question also whether sports 
should bi regimented or not We do 
not believe in 1 egimcntation of 
poi'i Po-«siblv m the world there 

is no iountr\ that believes m the 
regimentation of sports There is
(o*npUt«  autonomv m it I would 
make a lequest to the Education* 
Minjstei to see that because Gov
ernment is making funds available to 
a certain extent, to see that cricket 
is delievered in the hands of people 
who have that spu\ t in them, the 
real spirit of service not only to the 
world of cncketers, but also to thi* 
country and to our people Becauae,
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[Shri Hem Barua] 
we want to be represented honoura
bly so that the honour and prestige 
of India—these things are vital—are 
maintained abroad. We do not want 
our honour and prestige to go down 
as our .honour  and  prestige went 
<!own in Tokyo recently.  When our 
prestige  went  down  like  that 
as  it  went  down  in  Tokyo, 
there  were  people  managers 
and Captains to issue statements in 
newspapers quarrelling  over  tri
vialities and trying to And all sorts 
of lame excuses and apologies. Ex
cuses and apologies would never do. 
We have to raise the standard of our 
sports because we want to build a 
comprehensive viewpoint of life and 
we want to establish goodwill in the 
world not only through  diplomatic 
and  official  channels.  but also
through sports  channels.,  cultural 
channels and so many other chan- 
nc’s

Shri Barrow: Madam, Chairman, I 
feel that the Motion before the House 
is to focus attention on the fact that 
everything • m games and sports in 
this country “is not cricket",  if I 
might use an expression which will 
be understood  I  think there  is
considerable forcc  in the argument
that the selection  of the Committee
to go into the question of the de
terioration of sports and games in the 
country was not made in the  true 
spirit of cncket  Dr P Subbarayan 
explained to us the services of the 
Patiala House, to the country, where 
cricket is concerned, but, I do feci 
that the Maharaja of Patiala, had he 
given evidence before the Committee, 
would have rendered greater service 
to Sports and Games in this country 
than by being the Chairman of this 
Committee. I would like the Minis
try to let us know what evidence was 
given before this Committee.  Who 
were the people who gave evidence? 
Will this evidence be placed on the 
Table of the House? We  can then 
judge whether the conclusions drawn 
based on the evidence were valid. I 
believe there was no evidence given, 
and that, the questionnaire  which

yftm sent out to Sports organisations 
v/as treated with scant  respect and 
tpat in some eases replies were not 
even received.  I have not had a 
chance to study this report properly, 
but, if it is based on just superficial 
findings, obviously, we have not gone 
down to the root of the causes of the 
deterioration in sports in this coun
try- I agree with my friend  Shri
ayar,—1 do not generally agree with 
niy Communist friends, but I agree 
vtrith them that the.........

Shri V. P. Nayar: For once you 
have become wise.

Shri Barrow: For once they have 
seen the light of wisdom. ,

the constitution of sports con
trolling bodies in this  country is 
based  on  the  Stephen  Leacock 
thesis 1 do not know if you remem-

but  >n  laugh  with  leacock,
Stephen Leacock  refers  to a man 
v̂ho produced wonderful swimmers. 
jl<» used to coach them, and one day 
he fell into the pool and it was found 
h<‘ could not swim—and  he  was 
pulled out of the water by one of 
his  pupils  He  went  away  to 
another part of  America,  and he
started teaching people how to cycle 
.✓-the bicycle had just become popu
lar  One day he  thought:  “I had
getter learn to cycle myself,  other
wise I shall be found out once again”, 
go he got on to the top of a hill, 
he got on his bicycle  and he  was 
going down almost to his death till 
one of his students came and received 
him  That is what is happening in 
this country: persons who  do not
Know whether they should kick the
outside or the inside of a football are 
iP charge of all our sports and games; 
they are controlling our  sports and 
âmes; they are making selection.

1 thank Dr. Subbarayan  for  his 
j'emmescences  about  cricket;  he 
talked about the Board in England, 
the M.C.C. doing without five players 
Because they wanted to maintain dis
cipline—That is exactly what I am 
trying to emphasize.  Let  there be
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ferae discipline in the Board of 
Control here, then there will be du>- 
•dpline m the players. There is no 
point in saying that we must dis
cipline our players without disciplin
ing ourselves That is where I agree 
■witlj my friend Shri Jaipal Singh 
discipline must start here in this 
House, with the Treasury Benches, 
then only will it seep lower down into 
4he field of sports and games as well

I want to deal also with this ques
tion of the comparison with the failure 
■at England in the matches in 
Australia One of the causes there 
has been that “Captain” may did 
not have full power, he had two 
managers We get poor consolation 
from saying that England was defeated 
by Australia, and that we have not 

•done so badly over here

What I wish to emphasize is this, 
that the Captain must be given full 
power What has happened9 You 
had Ghulam Mohammed resign, then 
Umrigar resign Umngar was being 
forced to include a player, a player 
whom eventually Mankad insisted 
should be kept out of the team

I want to draw attention to the 
fact also that we cannot, as my friend 
Shn Hem Barua suggests, start find 
mg our players at the Universities 
I suggtst that we must start m the 
'School What is happening here’  We 
-are spending our money on NCC, ACC. 
National Discipline Scheme, making 
the children march up and down, try
ing to regiment them, instead of get
ting this spirit of cricket into them, 
this can only be done if we pay more 
attention to sports and games in 
.schools

My hon friend the Education Min
ister will remember what Prof A 
N Whitehead said that left-hand 
'bowling is as important as scholar
ship in a teacher, and I agree with 
that Such a teacher will inspire his 
-school children more than a man who 
9»s an M A. degree and, as 1 have 
<wid before, does not know which aide
348 (Ai) LSD—8.
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of the football to kick, the outside or 
the inside I would suggest that 
people who are selected as teachers 
must he able to inspire their children 
on the playing field as well as in the 
class room, and to this end I want also 
to suggest to the Education Minis
ter that we should award scholarships 
on the same basis as the Rhodes 
scholarships

U not only scholarship that 
counts, it is aho general character and 
ability in the field All the scholar
ships that we give for men to go to 
the um\c rsities are based on whether 
they have gamed a first class first A 
man may be a miserable specimen, 
unable to bowl a ball the whole pitch, 
or he may not be able to kick the 
football even beyond the penalty area, 
but he will get the scholarship These 
men have their place, give them 
scholarships, but reserve a certain 
number of scholarships on the princi
ple of the Rhodes scholarship.

The selection of teams has already 
com** in for considerable criticism, but 
there is scope for the Education Minis
try to see that these matters are put 
nght because they do give grants to 
teams that go abroad Here I would 
suggest that though for a certain 
period,— we cannot do it with our 
i ricket team at present, we have our 
commitments,—but let us have a five 
year period during which we will 
send no teams abroad Then you 
will not have people jockeying them
selves into position; one wanting to go 
as manager, another as sub-manager, 
^omebod> else as assistant sub-mana
ger. because they are gomg abroad. 
Invite teams from abroad, spend the 
mone> on those people coming over 
here, and let our own people here 
have healthy competition, though I am 
not very much in favour of this com
petition m this manner of only a few 
selected people doing well Only 
when the standard in every school i» 
raised when we have these norms in 
games, sports and athletics and when 
most of our children come up to these 
norms, will we be able say that them
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has been an appreciable improve- 
a w t  |p qpocts and game* in this 
country. Improvement u not tested 
Isqt winning a Teat Match here or by 
winning a hockey championship in 
Melbourne car iust losing it in Tokyo: 
It is only when the general standard 
of sports has improved in schools 
will we be able to say that.

Here, again I wish to emphasize 
that it must be m the schools and 
not at the university stage that you 
can do this And to that end I 
support Shri Jaipal Singh’s proposal 
for a National Playing Fields Asso
ciation. It has been pointed out by 

other Member* too that there are not 
enough playing fields for the school 
children and I repeat we must have a 
National Playing Fields Association. 
We must also, if we are going to 
improve in sports and games, improve 
our equipment. The greatest diffi
culties in Indian sports are that our 
players do not have even the right 
kind of equipment we need football 
boots, running shoes Unless we can 
produce the nght kind of equipment 
in this country, we cannot possibly 
improve.
1SJU hrs.

[Shri Jaipal Stngh tn the Choir]

The cricket bats, the hockey sticks, 
all these things must be standardised, 
and they must be made available to 
tile children at the earlier stages. 
There is no good getting a boy to run 
in "spikes”  after he has passed the age 
of 16 or 17; he is not going to be able 
to do it: he must start at about 10 
f r l L

I wish to stress once again the need 
for proper selection. I want to ven
tilate what has happened. We sent a 
a hockey team abroad, the premier 
hockey-playing Country in the world 
sends out a hockey team abroad with
out a Centre Half, and we put in a 
Left Id man to play Centre Half, and 
whep we lose we are all aghaat! 
Obviously there i* something wrong.

Standard of Garnet 
and Sport s

We cannot sit bade and say: Oh! thflM* 
things happen. The selections musife- 
be dqne carefully.

We must go into the accounts at all 
Vhese different federations and organi
sations, and at meetings there must 
be observers fnrni Government—F 
am against Government interference., 
'—but if the accounts of these people' 
are not submitted, if they cannot run* 
sports and games in this country pro
perly, then I say Government has no- 
business to subsidise them, and help 
them to send teams abroad for anjr 
purpose whatsoever.

ij*  * «  w f . w i f i r

ipaff vfc ^  anfr
W  P v s  »r fa r  *  v t  fa r  %

^rr W IT  £ I

faapr * ^ 3 ? *  iflfjFTr *  ?rvr sta

3TW V TtT if TOT
vr ^  f f  q-#rr «rer

Tf vtpt *wr fo  f  aj qr 
5vrsrr % i w r  m m  $ f t  ftw  
# T  *  aft-flft W f % *TPRT ^f-Wr *  ^

*  qftwrl  snfr $  fsmrw wt 
w  i fr*nr> uwwr H  v f r ,  <rrfv«rRr 

^ 3 srr t; * f» i  i % 
fN r̂ar Hr v  % **

n  IfT^ oft fRT «T> I g W  <
whptt aft ipft t f ftm  v  t t ,  
aKr *pt f j f  *pt, 
wr H v  orr^re' o jjt  ws*r «r.f t>
w  v  ffrff
I *  jtrt w  « r r  fwr ftr « j r  w f w jfijr  
vr I, w r  vr t , w  «r 
n r »  ^  m m  w  v p  % 
fa w r  f t  iw r  i « r
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ftfv F H  *ift f  1 T#t
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and Sports 
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The Depatf Mtottcr »t DUhm 
(Sardar Majithia): When I read this 
Resolution, I thought it was going to 
be a very much broader affair be
cause it mentioned, apart from 
cricket, sports in general and athletics 
alto.

Shri V. P. Nayar: In two hours, it 
is not possible to cover the Subject.

Sardar Majlthia: But ultimately I 
see that this debate has developed into 
a criticism of cricket alone and I 
thought it only right that I should, as 
one at the ex-Presidents, come out 
with my own reading of the situation. 
We have had quite a lot of suggestions 
and they have all been dampening 
without really going into the details as 
to why we have not maintained 
that standard

To begin with, I would like to say 
that it is a fallacy that we have dete
riorated. We have not deteriora
ted because in every aspect, whether 
it is athletics or other games, we have 
maintained that standard and, in most 
cases, improved it. While passing, I 
would like to say that we shall hear 
very much more of Milkha Singh and 
people of his calibre in the future 
Olympics I am quite sure of that

Shri T. B. Vlttal Kao: Provided he 
is given sufficient encouragement

Sardar Majlthia: I think he is get
ting it

Mr. Chairman: Order, order I
would just like to know if the hon 
Mover is going to exercise his nght to 
reply.

Shri T. B. Vlttal Rao: I want two 
or three minutes to clear up one or 
two misunderstandings which have 
cropped up.

Mr. Chairman: Then he will have 
his say at the end

Shri Joachim Alva (Kanara): Will 
I  get a chanoe to pay a few wordsf

Sardar MaJMUa: Talking about
cncket in particular, if I may say to, 
our matches have been lost not 
because we are very much inferior 
to the visiting sides but primarily due 
to bad fielding. This is a very very 
important point which I would like to 
make Analysing this fielding, we 
all know that we cannot produce good 
fielders unless they get practice in 
that particular aspect. How can they 
get that practice? The first essen
tial thing for that is a playing field. 
Unfortunately, at the moment we have 
got a number of additions to our 
schools and colleges during the past 
ten years

Shri Braj Raj Singh (Firozabad): 
Unfortunate?

Sardar Majlthia: Not unfortunate. 
We have got additions to our schools 
and colleges where the number of 
students has increased, but the unfor
tunate part of it is that playing fields 
have not kept pace with the increase 
in students in schools and colleges. It 
is therefore that I find that whereas 
most people go to schools, when it 
comes to taking part in active sports 
they are handicapped because there 
ar«» no playing fields, the facilities are 
not there I am quite sure that the 
present Education Minister is deeply 
aware of this lack of facilities and 
that he will do something on that 
point

Coming back to what I was saying, 
fielding and fast bowlers are, accord
ing to me, interlinked, the reason 
being that a fast bowler mainly de
pends to get his wickets on the errors 
on the part of the batsman in playing 
them, which result in catches. If 
these catches are taken by the 
fielders, they get the wickets. But 
in case the fielders do not take those 
catches, the ball* trickles down and 
goes tor a four very easily. The 
result is that the bowling analysis 
suffers, and he is Shade out to be not 
•o good a bowler as pontUy the slow
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bowler who«ets more wickets, because 
'there is more time in the ball going 
to  the fielder and possibly there are 
not so many errors. Hie result is 
that the fast bowler, in particular, is 

discouraged and that is one of the 
reasons why we have not produced fast 
bcfolers, although the Board has 
made serious efforts. As was men
tioned by one of the hon. Members, 
Mr. Alan Moss was invited. That 
was when 1 was President of the 
Board. I particularly invited him to 
•run a coaching camp and I am glad to 
n y  that in the two months—not one 
month as has been said—that he spent 
here, he got hold of a number of 
boys. Ramakant Desai, who has shown 
off well, was one of them, who got 
some benefit by his coaching.

It is not that the Board does not 
think about cricket. It certainly does 
think about it, but it has got a very 
difficult task before it. A good 
cricket team does not consist of 11 
batsmen or 11 bowlers or 11 fielders. 
It has to be a combination. Even 
going further, you have to have good 
opening batsmen; you have to have 
good opening bowlers, good spinners 
and batsmen round the middle, all- 
rounders.

Shri V. P. Nayar: Even a good
'test.

Sardar MaJithU: Yes. It has to 
present a straight bat in any case.

So, the result is that while selecting 
a team you may have two good 
players who may be suitable for the 
same place in the batting order You 
select one. Naturally, the supporters 
o f the other fellow who is dropped 
come and blame the selectors that 
favouritism has been shown. It is 
not favouritism. The main task of 
the selectors is to produce a balanced 
aide from the material that is availa
ble to them. 'Hiey- cannot produce 
fast bowlers. The fast bowlers have 
to be produced by the country. And 
the selectors havt  ̂ only to pick and 
■f h ac— from the material available

And, over hare, I would like to 
mention another point and that is 
that in this particular aspect also the 
Board has not been sleeping. It was 
at my instance that the Ranji Trophy 
was started on a semi-league basis. 
Thus many more matches were played 
than were ever played previously, and, 
with more data available, the selectors 
have got a better chance of picking 
up the right type of boys to repre
sent India.

This cannot produce any effect over
night because this was started only 2 
years ago. It will take some time 
and I am quite sure, if you follow the 
fortunes of cricket, in due course of 
time this will produce results.

Shri Barrow: What about the
arrangement of the Ranji Trophy 
matches? They clash with other Uni
versity work. These are detailed 
questions which have to be gone into.

Sardar Majithia: I entirely agree 
with my hon. fnend that unfortunate
ly that is one of the difficulties. 
Whereas in England you have got 
sports normally played in a particu
lar part of the year when there are 
no studies taking place—the rest of 
the year is taken over by studies and 
no sports are taking place then. But, 
in India, due to the weather condi
tions, both the seasons clash with each 
other and therefore you have to con
centrate both the sports and the 
studies in the same period. That is 
another reason why we are at a slight 
handicap. But, all the same, I would 
say that I am not so disheartened by 
the performance of our cricketers. 
It is true that we have not won one 
single test in this rubber.

But 1 should like to tell you that 
Gilchrist is not an ordinary fast 
bowler as is made out. He is, today, 
the fastest bowler in the world, if  I 
may say so. And, if our batameo 
have not been able to stand up to 
him, it is no disgrace. We have not 
had the experience; our batsmen have 
not had the experience at facing *  
fast bowla* w  have not had a fast
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bowler. In case we stop other people 
from coming in and give up this 
practice we shall never improve.

A suggestion was made by the hon. 
Member that wc should stop our teams 
from going abroad for 5 years. I 
certainly think that it would be a 
very retrograde step for the simple 
reason that our side will not have the 
experience of the foreign wickets 
which is absolutely essential for a 
batsman to cope with it

Shri Barrow: It may not be only 
for cricket

Sardar Majithia: Secondly, it is
only on these foreign tours that the 
Board can get some foreign exchange 
which is. most essential, and if we 
stop sending teams we are ‘.topping 
earning foreign exchange On the 
other hand, m inviting teams Lrom 
outside wo will have to give them 
foreign exchange because they will 
take away some money and we can
not balance the two As it is, due to 
the kindness of the Education Minis
try and the Finance Ministry, we 
have been pulling along so far And, 
it is as a result of their help and co
operation that wc got the West Indies 
team across Otherwise, we could 
not have got them Therefore, it is 
absolutely essential that we have to 
send our teams to get this string of 
visits on a reciprocal basis going If 
we break that and if we break the 
whole lot that would definitely not be 
any fortunate thing far cricket I 
would, therefore, strongly support that 
we should continue these visits on an 
agreed basis—which is done at the 
Imperial Cncket Conference which is 
held every year These programmes 
are made out there

I would also like to mention that 
our failure has also been due to lack 
of fast bowlers. We found one and 
we hope that another will come about 
But, as Dr. Subbarayan rightly point
ed out, that cannot be produced over
night. He has to develop into a fast 
bowler and he can only develop if he

2223 Motion re

is given enough chances. I hope that, 
with this tour coming off—because 1 
know a few of them are potential, if 
not good fast bowlers, medium fast 
bowlers—they will gain the experi
ence m this tour t

Talking about bad performances, I 
do not agree with the main reason. If 
you analyse it, it has been the same 
as England experienced in Australia; 
and that is the opening pair. We do> 
not have a really good start by our 
opening batsmen That is a special 
department of the game Every bats
man cannot be an opening batsman. 
He has to be developed He requires 
a different technique, a different 
temperament from the other The 
Board is trving its best m experiment
ing with new chaps And I am glad 
to say that one of the opening bats
men who hjs played m most of these 
Wst*- Contractor, is a youngster And 
I am quite sure that we will And 
another one too, particularly if the 
team goes along, which I am quite 
^ure it will You will have time to 
experiment with two or three poten
tial openers and then you can select 
voui regular opening pair and you 
will not fare so badly

Another thing which was brought 
out has been about the skipper of the 
Indian s.ide being changed Unfortu
nately, the Board’s resolution which 
was drdwn l'ist year at my instance 
that we should appoint one skipper 
for the whole series, which was passed 
by the Board, somehow or other did 
not work out in practice. But that 
is not the fault of the Board. n iey  
give a directive; and, if by default, 
you have to change your skipper for 
certain other reasons—-of which as yet 
I have not got the full picture and I 
should not like to go into them at this 
stage—a skipper has to be found, and 
you will have to change the skipper 
You have had in the past change of 
skippers and therq is nothing extra
ordinary about it When the full story
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is known, I am quite sure the Board 
will take proper action which it is 
capable of You should not run down 
the Board on that account

On this I would like to say one 
ttung At the meeting of the Board 
which is going to be held in the first 
week of March, the appointment of 
lae manager and th< selection of this 
team will pos&ibly be finalised. I 
am quite sure that the Board is full} 
alive to the responsibilities, which it 
has to shoulder and also will take 
due note of the speeches made in this 
hon House and take due benefit 1 
would only like to say that our Mem
bers should give an encouraging hand 
to the Board Certainly we have com
mitted mistakes as everyone does, at 
one time or another But if you start 
running them down straight off it is 
a direct discouragement It is only 
when you take action that results 
which you like to athit\ e may be 
achieved, or it may not be achieved 
as happened m the test m Australia 
when the Indian skipper put Australia 
to bat and got a beating out of it H.' 
certamlv did not want it but some
how or other it did not turn out as he 
wanted it to be If you start running 
down the skipper, certainly he will 
not be encouraged and he will never 
take the initiative Therefore, while 
you should certainly tell the Board 
where it has gone wrong, >ou should 
not run it down to suc.h an extent 
that it would lose all initiative and 
does not do any work at all That 
would kill cricket rather than achieve 
the objective that we have before us

14 bn

Mr. Chairman: How many minutes 
would the hon Minister like to take7

The Minister of Education (Dr K. 
L Shrimsli): 15 to 20 minutes*

Shri Easwara Iyer (Trivandrum) 
Mr, Chairman, I think 1 cannot boast 
of an mtimrte knowledge in the *iel 1 
of spoxts like m$ hon fnendi

Shri Easwara Iyer: I have certainly 
won an inter-collegiate entry worth 
my friend in tennis but that may bi. 
due to his talents in the field rather 
than mine

1 would like to make a few observa 
lions in respect of this motion before 
the House It is certainly dishearten
ing for us to tune our radio and heat 
about wicket after wicket fall mg down 
when the West Indies had to be faced 
by the Indian team We were enthu
siastic about our cricket team from 
the. early days when we had 
cricketeors of the calibre of Vijay 
Merchant, Hazarc or Mushtaq All or 
Mankad All these persons who have 
p a> ed cricket brought glorj to our 
countr> But when wc find that the 
team that was facing the West Indies 
had been literally collapsing without 
a backbone, it is certainly something 
which is disheartening Probably, 
justification may be given by persons 
who have got knowledge about 
cricket, but laymen like us who have 
been watching the past and also the 
present in Indian cricket are faced 
with this question what is the future 
of Indian cricket* The hon Deputy 
Minister has said that it is no use 
running down the Board of Control 
Certainly, Sir But we find, for 
instance, in the Delhi Test, a person of 
the calibre of Borde, a very good 
medium-fast bowler was there, but 
the question is why he was not select
ed before We have youngsters 
Milka Singh I am speaking about 
Milka Singh of the Loyala College 
who put up a brave fight against the 
West Indies Why are these young
sters ignored We find Borde very 
nearly escaping a double century in 
the test We are again asking the 
question what about the selection? 
Is there anything radically wrong 
with the Selection Board9 We are 
told—I do not believe it for a moment 
but it is rumoured all around the 
country—that there »  some politics



:attty JCbKoH re WBltUARY 30, 1*8»  Deterioration &» th« t j j|
Standard of Oamtt

{Shri Easwara Iyer] 
in the Board of Control and that ev«n 
in the selection of cricketers lor 
playing in the teat, as you said, Sir, 
there is lobbying for power. The 
question therefore naturally arises: 
what are we to do to stop this rot’  
It is not for me to suggest ways and 
means to improve our cncket. I have 
been looking at it not only from the 
point of view of cricket but also from 
the point of view of various sports 
like tennis, foot-ball, hockey and other 
sports

Take for instance, tennis. In the 
field of tennis, we have been finding 
a number of persons coming up and 
■aWaS-nSng Yriiernu'nontfi tfian&w&s, nefi 
to speak of Ramanathan Krishnan who 
is India’s No 1 who has become an 
International player The question is 
how he was able to attain that 
standard I know his father T K. 
Ramanathan and right from his 
younger days his father has been con
sistently encouraging the youngster to 
improve his tennis standard, with a 
sense of discipline and a sense of 
understanding Coaching has been 
given from his younger days so that 
he may be moulded into a player of 
international standard. We find thus 
players like Ramanathan Krishnan 
coming up and getting into the lime
light in the field of tennis

To speak about cricket, what is it 
that we have done7 We speak about 
getting coaches and when the coaches 
come, I may be pardoned if I am 
wrong, they coach those persons who 
had already come into the limelight. 
The question is whether it is going to 
improve the standard of cricket What 
we want is to discover talents and to 
mould them. We must start from the 
very basis and the coaching must 
start not from the top notches but 
from the schools where we may find 
talents. They have to be moulded. 
We speak of the dearth of fast bowlers.
I cannot understand this in a country 
like ours with 400 million people Why 
have we no fast bowler of the stan
dard of Hall or Muhammad Nissar or 
Ranjit Lai. The other day I was 
watching a cricket match between the 
school boys at Madras. I found a

and Sportt

yoiingster bowling He is probably 
an unknown entity. But given a good 
coaching and good training that 
ycningster could be moulded into a 
finjtclass fast bowler. Probably Us 
style of delivery or the way in which 
he is transferring the weight W  the 
ball may not be all right or accurate. 
Bu( the real point is that coaching has 
not started from the school. If we 
send a scounting committee, it will be 
able to go from school to school to 
discover talents and find out players 
who could be moulded into top-class 
players. Surely then this question 
will be answered. What is it that the 
Botxd. at Cantoi). w. dnuu& tnriag*. Ae* 
the persons who have got control over 
cnlket or tennis or whatever the 
gatne may be doing this, starting from 
the school and going to the colleges 
discovering talents? I am sorry that 
thi? has not happened

gpeaking about control and disci- 
pltfM*, I am certainly in agreement 
with some hon Members who said 
that there must be a sense of disci
pline among the players. It is not for 
tht players to dictate terms. We hear 
captains refusing captaincy and skip
ped skipping their captaincy on the 
ground that this player is selected or 
that plajer is selected This must be 
put an end to I am sorry to put this 
cnt»cism forward but when the play
ers attain a certain amount of stan
dard and get mto the limelight, they 
start blaming the Press or their fellow 
players and then everybody. Thu sort 
of indiscipline must also stop. I am 
referring to an incident. A  skipper 
like Captain Umngar after a disastr
ous failure against the West Indies 
attr*but«d the failure to the Press. 
Mo«t wonderful! He has said that the 
Pre^s had been very unkind to the 
cnc**t players and that was why K 
had resulted in the disastrous collapse 
of side I am saying that the Press 
mU0t be there to criticise the players 
and >f the performance of the players 
is b*d the blame should not be brought 
to the door of the Press. Take piay- 
an  at the standard of IfnmwttthM
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Xrishnan in tennis in Bombay. I am 
not of course criticising him. I have 
nothing against him personally—

Mr. Chainnaa: The hon. Member's 
♦ime is up.

Shri E m m  Iyer: Two minutes,
Sir.

Mr. Chairman: Only half a minute.

Shri Easwara Iyer: Playing against 
the Italian champion Marlow, he was 
in a way disspirited because a game 
was being played in the next court. 
That game was not stopped, though 
he requested that it should be stopped, 
and so he played an indifferent game 
and lost the championship.

1 am putting the question: are our 
players really sporting? I am really 
glad that we lost against West Indies. 
1 am really glad in a way—that may be 
a sense of disappointment perhaps— 
that we learnt a lesson. In the field 
of cricket, anything might happen. 
That is what we have learnt. Players 
may collapse and the whole team may 
be out for 47 or 48 runs. But the real 
point is. if we have lost against West 
Indies, let us not criticize West Indies 
or let us not criticize ourselves, but 
let us say that we lost to a superior 
side. That is sporting. But certainly 
let it be an eye-opener to us. If 
this discussion has served in anyway 
to improve the mentality and the 
approach to the field of sport, let us 
feel that in the near future there will 
not be any clamour on this 9core. Let 
us be sporting enough and give a 
challenge that we will be moulding 
our cricket or tennis or any other 
branch of our sport in such a way 
that we shall not be in any way dis
graced.

Mr. Chainnaa: May I enquire the 
Mover of the motion whether he is 
■till very keen on exercising his right 
•of reply?

Sfcrt T. B. Vittal Ra»: No. One or 
two minutes may* be given to me, if 
anfflahkt.
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Mr. Chairman: I shall call upon

the hon. Minister at quarter past two. 
Now, I call upon the hon. Member for 
Kanara.

Shri Joachim Alva: There are only 
three minutes. I can hardly say any
thing.

Mr. Chainnaa: The hon. Member
will have to restrict himself to the 
allotted time.

Shri Joachim Alva: I cannot finish 
in three minutes. Please give me ten 
minutes. I shall try to be brief. I 
have got much to say.

Mr. Chairman: Order, order. The 
discussion must end at half-past two. 
The hon. Minister wants at least IS 
minutes. If he will reduce the time, 
then alone the hon. Member may get 
more time. Not otherwise.

Shri Joachim Alva: I am going to 
refer to something more than mere 
cricket. It has not been done here.

Mr. Chairman: If the hon. Mem
ber cannot finish within three minutes, 
then I shall call upon the hon. Mem
ber for Gurdaspur.

Shri Joachim Alva: It is very un
fair, Sir. I have been waiting for my 
chance.

It is a very serious subject.

Mr. Chairman: I want the hon.
Member to realize that he is being 
given three minutes and no more.

Shri Joachim Alva: It is impossible. 
It is a national subject Anyway, I 
will try to finish it soon. Sport is In 
a very degenerating state. There is 
something rotten in the field and 
organization of sport in India. This is 
the first time that I am w«Mn| a 
speech on sport though I have played 
tennis, cricket hockey, and have 
known swimming and even done rid
ing. That was long ago. But there 
is something rotten in the state o f 
sport. The State has done tometUqg 
for music, dancing and drama and If.
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slowly coming mto its own But what 
happens to sport* It is in the hands 
of Maharaias and captains of industry 
who should mind their own business 
His Highness the Maharaja of Patiala 
is a personal friend of mine I have 
great regard for him, but it is tune 
that sport was taken out of the hands 
of Maharajas and captains of industry 
If the house of Tata has given a loan 
of Rs 14 lakhs to the Cricket Club, 
they should be thankful about it, but 
they should not demand Mr Neville 
Tata should take charge of sports and 
hockey Sport is sport of the people 
Millions of young boys and girls are 
looking out for a lead It is time that 
the Government took hold of sport in 
its own hands and not allow this thing 
to be a clique m the hands of others 
In Pakistan, every member of the 
cabinet wants to be a Prime Minister 
Here, every member of the Board of 
Control of Cricket want1- to be a Pre
sident It is time the Government 
took over this work

Gone arc the davs when Rartji play
ed cricket and the English crowds 
looked on in wonder Gone are the 
davs when Dhyan Chand and Mazhar 
Khan played hockoj and drew the 
admiration of crowd-, all over the 
world Gone art the days when 
Gama wrestled like a King but today 
our wrestlers have to wrestle down the 
dust Gone are the days when Mihir Sen 
crosscd the Dover channel and swam 
across But where is our sport now* 
There is not even a woman in this 
House who is standing up to speak cm 
behalf of sport When women take 
charge of sport or take part m sport, 
there is the progress of the nation as 
in the Soviet Union

The world press said the other day 
that the Soviet Union will wrest the 
leadership in sport How have they 
done it* They have achieved results 
by having stadia But we are to 
depend on the gift of Maharajas and 
millionaires and captains of industry 
for a stadium Why can we not put 
up a stadium m every important city 
of the land What about boys’ clubs

and Sport 1 

»
and girls’ clubs My friend spoke 
about the boys training—I mean Shri 
Barrow We should have boys’ clubs 
and girls’ clubs so that we can take 
them and teach them from the start, 
from the scratch—Catch them young! 
Today, we are helpless We are *the 
laughing stock The greatness of a 
nation is judged by the quality and 
amount of sport it can display Where 
are we* We are toddlmg m the dust 
and fighting Where are all these 
men and what is the Board of Control 
for Cricket doing’  Let us start and 
build from scratch and let the people 
thus build up sport

My friend said eloquently that he 
was watching sportsmen m the field 
of Madras Well, Sir, the fate of the 
British nation was settled on the fields 
of Eton There thiy plaved cricket, 
there- they picked up gentlemen end 
there thiv picked up their administra
tors Today, we are wallowing 
Tod<o are asking for money Why 
should v.( put sport m the hands of 
the captains of industry* Let them 
mind their own private sector They 
make enough money Why not pick 
up our leading men m sport* My 
friend o\er there is a great authonty 
on football, Shri V P Nayar He can 
be approached Why not pick up men 
and put them in the sports which they 
know* But what are we doing* 
Rajkumanji wants to have her name 
perpetuated* What is the idea of per
petuating her name* Why not put in 
the name of an ordinary humble citi- 
zcn* The whole thing is wrong

Why have you done away with
A. F S Talyarkhan* He was a 
national asset as a broad-caster He 
may have gone on to broadcast for 
Pakistan and then he may have gone 
to Ceylon Why don’t you utilize the 
talents available* Instead, you have 
allowed puny little fellows whose 
words you cannot even hear If you 
want good sportsmen and good broad
casts, you< will have to build up the 
sportsmen We have great Bingen and 
dancers and musicians Have we not 
got good sportsmen? Can we act



PHALGITNA 1, 1880 (SAKA) Deterioration tn the 2234
Standard of Games 

and Sports

3 J33 Motion re

build up oifl: swimmers, our javelm- 
throwers, hockey players and wrest
lers and what not? Even the Hutu-tu 
play which is a great national sport 
is dying in the villages of Maharash
tra and Bombay The villages have no 
biuldmgs for sport. They have no 
'Cinemas like those in urban areas 
TThe American cinema has destroyed 
•ur love for real great music and 
dance and drama, and our national 
sports are lacking because our Minis
ters will not find time to go and watch 
the villagers’ Hutu-tu with which, at 
least, the villages can be encouraged 
It is a national game of Maharashtra 
and elsewhere It is a great national 
game

I havt no prejudice against Mr 
Anthony de Mello if he* had fought 
tor a stadium If hr has fought for 
and built* up Stadia and no one has 
those achievements, why not the Gov
ernment take hold of his services and 
help sport9 You may take the help 
of any one but put those persons on 
their own legs It is time that sport 
was taken over and put in the hands 
of the Government of India Let us 
have a Ministry of Sports and Culture 
but not a Ministry of Sports and Cul
ture where the Minister will not take 
interest Let the Minister take real 
interest

I have a letter from a boy’s father 
belonging to a backward community 
m my constituency wherein he says, 
"Give him a scholarship for sport He 
is interested in sport”  I am sure if 
I hand it over to the Minister, it will 
go down his file and we will never 
get a reply England and America 
and the Soviet Union have granted 
scholarships for sportsmen and en
courage those who want to become 
sportsmen Unless we build our 
national sport 0® good lines, we can
not go ahead, and the rate of progress 
o f a nation is judged by its sporting 
progress The rate of progress of a 
nation is judged by the women who 
give a hand m sport We had one 
woman in the chair, we have no 
single woman Member in the House 
today to speak on sport Sport today

is m the hands of a clique; in the 
hands of profiteers, in the hands of 
people who want to have only posi
tions and perpetuate their name 
Rajkumanji who should have been 
known as Shnmatiji should not have 
allowed her name to be trumped 
about 1 have to be rather hard and 
unless we say hard things, we cannot 
improvp the status of sports We owe 
a duty to the boys and girls of India, 
and indeed, our football players of 
West Bengal who played without 
chappals and excited the admiration 
of Moscow crowds “Where are your 
football players.,” they asked me in 
Moscow Are you sending out football 
players without footwear’  I have seen 
great matches

Mr Chairman Order order The 
time is over

Sbri Joachim Alva* One minute 
more Sir

Mr. Chairman: Order, order

Shri Joachim Alva. It is a great
pitv I want to protest You called 
me late and gave mi very little time. 
You have been hard I had many 
things to sa> You have been very 
hard on me

Dr K L Shrimali: In the first
place, I must convey my thanks to 
the hon Members who Vought this 
motion to this House and the other 
hon Members who have participated 
m this debate I think Paihament has 
discussed today one of the most 
important subjects which i<- going to 
influence our national life It is very 
well known that sports not only reflect 
our national character, but also influ
ence in building up our national 
character

Members have rightly pointed out 
that all is not well with our sport* 
organisations Nobody will deny that 
there are cliques, that sometimes there 
is misuse of public funds that right 
persons are sometimes not selected for 
our teams These are matters which 
are of great ccrcem to the Govern-
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i>«at Our difficulty is that sport* 
organisations are autqnomous and it 
lHM> fceen the policy o f Government to 
inspect the autonomy as far w  sports 
organisation* are concerned. Mr. Alva 
pugpested that Government should 
take over the sports organisation*. I 
think it would be a very unhappy day 
when Government do that If there is 
any sphere where I would like to 
maintain autonomy, it is the field of 
q^orts.

An Hon. Member: How to remove 
the chaos?

Dr. K. L. Shrimali: There are ways 
at removing that chaos and the Gov
ernment is making an attempt to 
remove it I hope with the co-opera
tion of all concerned, we would be 
able to get nd of the cliques and fac
tionalism which are eating into the 
vitals of our sports organisations

In 1954, the Government of India 
established the All India Sports Coun
cil- Unfortunately, that Council made 
a bad start From the very beginning, 
the Chairman of the Indian Olympic 
Association, the Maharaja of Patiala 
and Rajkumanji, protested, kept out 
and did not extend their full co-opera
tion to the Sports Council It was a 
very difficult situation Hie Olympics 
play a very important part not only 
in our national games, but also inter
nationally. The Chairman of the 
Indian Olympic Association kept out 
of the Sports Council, we did not get 
any co-operation from him. It has 
been my endeavour all along to bnng 
together all the parties concerned and 
try to remove the canker which is 
eating into the vitals at our sports 
organisations

lfy  friend, Mr Nayar, has objected 
to certain members being on this com- 
mittee and he has also been supported 
by Mr. Barrow. Unfortunately, there 
is so much of politics in sports that 
it is difficult to find a person who will 
be acceptable to all the parties con
cerned. I think there was a time when 
my triend, Mr. Nayar, was strongly

gjfpprtinf the Chairman td the Indian 
CjHympte Association and he was very 
uBtytPP? th»t h* was far certain* 
r/fMons not associated with the Sport* 
council He was critical of the way in 
yhicb the Sports Council was func
tioning I made an effort to bnof; 
ui the Chairman of the Olympic 
association, because for any enquiry 
,fhich is made, w e  must have the fuUT 
cP-operation of the Chairman of the 
Indian Olympic Association. There
fo re , we had to bring in the Maharaja, 
jjow that w e  have brought him in, 
Qur friend, Mr. Nayar, is still critical 
0f the composition of the committee.

Shri V P. Nayar: Shn Motnul Huq 
r̂as Secretary for 1? years.

Dr. K L Shrimali: 1 am told that 
$3 an educationist and as one interest
ed m sports, he made a very valuable 
contribution to the whole of this 
t,nquiry Continuously I tried to keep 
these people in the committee who 
^ould take an impartial and detached 
,/iew of the whole thing We had two 
distinguished Members of this House. 
>£he Education Secretary had to be 
ttiere, because after all, it is the Min- 
!^try of Education which will have to 
jjnplement this report We wanted to 
geek the co-operation of the Finance 
Secretary and I understand he himself 
ifi greatly interested m sports. So, I 
thmk it was the best committee that 
I could appoint Now that the com
mittee has submitted the report I am 
4«ute definite that it is a valuable con
tribution

I would particularly draw the atten
tion of Members to one specific recom
mendation of this committee and that 

with regard to the distribution of 
{unds m the remaining years of the 
jPcond Plan. The committee has 
Recommended that opt of the fundi 
available, 30 per cent, should be spent 
ja  improvement of standards in spaqrta, 
jjfi per cent, on popularisation of spaces 
jnd games in educational institution* 
jnd rural areas end 8 per cent 09 
organisation expsnsw for the Vsd- 
^ration/Associations. I would Mfc*
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%dl the Houm how the mind odC the 
committee it working. They would 
like us to spend 65 per cent of the 
funds on sport* and games in educa
tional institutions and rural areas. It 
is in the rural areas and educational 
institutions that we find talent and it 
is tjbm  those places that future sports
men will come. I think my friend, 
Shri Alva, has very rightly emphasis
ed, and so also Mr. Barrow, that if 
we really want to get good sportsmen, 
i|re have to discover the talent in the 
educational institutions- -schools and 
colleges—and in rural areas. I hope 
that is the policy which we are going 
to adopt In order to build up our 
future sportsmen, we must create the 
necessary facilities inside the educa
tional institutions—provide proper
playgrounds and suitable coaching. In 
•11 these matters, this report has made 

: certain valuable recommendations. I 
hope that in the near future, I can 
announce in this House the steps that 
I propose to take after the examina
tion of this report

Shri V. P. Nayar: We should have
discussion on that.
Dr. K. L. Shrimali: I am always m 

the hands of the House I thought we 
have had a good discussion today. If 
the hon. Member still thinks that some 
discussion is necessary. I am entirely 
at the disposal of the House.

Then, emphasis has been laid on the 
deterioration in standards and of our 
defeats in international games and 
Asian games. It is a matter of very 
great concern. But I am not so much 
worried about the defeats that we get 
in international games; I am not 
worried about the fact that we do not 
get many medals What I am worried 
about is whether we maintain 
certain standards of behaviour in these 
international games, because after all, 
sports are not ends in themselves. 
They are means to certain ends; they 
are instruments for building up our 
national character. That is the aspect 
which I would like to be emphasised 
in sports. Certainly, we would like 
to have more medals and more victor
ies in the intemattonal games. These 
are the things which we all aspire for.
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But what is more important is that 
in the organisation of sports we should 
have proper leadership. We should 
have the right kind of people in the 
sports organisations, who would be 
able to influence the minds and heart* 
of the youth of the country. It is 
through sports that we can build 
esprit de corps. It is through sports 
that we can create leadership in the- 
country. It is through sports that we 
can develop co-operation. So, it is all 
the more necessary that leadership 
in sports goes into the hands of people 
who can inspire confidence in the 
youth and who can give the proper 
leadership to them

As I started late, may I have some 
more time*

Mr Chairman: Yes.

Dr K L. Shrimali: It is not our
intention to exercise any kind of con
trol over the sports organisations 
because I would like them to function 
in an autonomous manner. But, at 
the same tune, as Shn Barrow rightly 
pointed out Government cannot be 
indifferent to what is happening in 
the sports organisations. Government 
cannot be indifferent if public funds 
are being misused We shall have to- 
see that not a single pie is misused by 
any sports organisation in any way. 
If they misuse money and if they do 
not render proper accounts, the Coun
cil will see that their grants are 
stopped

A question was asked as to whether 
the committee did issue the question
naire I have been told, and it ha* 
also been mentioned in the report, that 
a questionnaire was sent to all national 
sports federations and replies were 
received from practically all the 
sports organisations. The Committee 
have stated in the report:

“The replies received have
assisted materially in its work."

I do not like to take the time of the- 
House. I can only assure th* bosi~ 
Members that it will be our teut o n
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defects which have been pointed out 
by the hon Members are removed o 
that we may play the game, our boys 
may maintain a high standard of 
integrity and high standard of behavi
our, and our sports may become true 
instruments for building up the 
national character

Mr. Chairman: Is Shri M C Jam 
■pressing his amendment9

Shri M. C. Jain: No

The amendment was, by leave, ipth- 
drawn

Shri T B Vittal Rao. If the Chair 
will give me one minute, 1 will say 
a few words

Mr Chairman. I am sorry, we have 
already exceeded the time

Shri T B. Vittal Rao* I want to 
withdraw my motion

The motion wa&, by leave, withdrawn

14-33 h » .

INDIAN FIRE ARMS BILL*
Mr. Chairman The House will now 

take up the Private Members’ Bills 
First we will take up the introduction 
of Bills

Shri U. C. Patnalk (Ganjam) I beg 
to move for leave to introduce a Bill 
to consolidate and amend the law re
lating to arms, ammunition and mih- 

-tery stores

Mr Chairman: The question is
“That leave be granted to in

troduce a Bill to consolidate and 
amend the law relating to aravs, 
ammunition and military stores"

The motion was adopted

’ Published in the Gazette of I  
20th February, 1959

I, 1W® Gltoftinal Law (Amend- 2240 
ment) Bill

Shri V. C Patnalk: I Introduce the 
Bill

Shrfanatt Rena Chakravartty (Ba&ir-
hat): Before we take up the other 
Bills, I want to point out something 
We have received a notice in ^our 
bulletins, which we received on the 
10th instant, that we have to give 
notices by the 9th for the Bills that 
have been balloted We did not re
ceive that notice till the last date, tin 
the 10th February when we arrived 
here I did not receive the papers till 
the 10th February So, even though 
the Bills are coming, we have no 
chance of giving notice So, I would 
request you to kindly so arrange 
things that the last date would be one 
or two days after the opening day of 
the session

Mr. Chairman Veiy well I shall 
look into this

14 35 hrs
CRIMINAL LAW (AMENDMENT) 

BILL*
iOmission of section 7)I

VI fw p r  fsrsr
n  «rm »  rfrr t t t#

H 1
Mr Chairman The question is:

‘That leave be granted to intro
duce a Bill further to amend the 
Criminal Law Amendment Act, 
1932 ”

The motion was adopted

srim * f W w  vt sRfer * t?it j  i

Extraordinary Part p —Section 2, dated
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14.36 hr*.
MINIMUM PRICE OP JUTE BILL*
Shri Jhttlan Staba (Siwan)' 1 beg 

to move for leave to introduce a Bill 
to provide for fixation of minimum 
price of jute.

Mr. Chatman: The question is:
“That leave be granted to intro

duce a Bill to provide for fixation 
of minimum price of jute”

The motion toos adopted

Shri Juhlan Sinba: I mtioduee the 
Bill.

14-37 hrt

PARLIAMENTARY PRIVILEGE BILL
Mr. Chairman: Shn Ram Shanker 

Lai is absent So, the House will now 
take up further consideration of tho 
following motion moved by Shn Nau- 
shir Bharucha on the 12th December, 
1958.

“That the Bill to define powers, 
privileges and immunities of Par
liament and its Members in cer
tain respects be taken into con
sideration ”

Out of 24 hours allotted for the discus
sion of the Bill, one minute was taken 
on the 12th December, 1958 and 2 
hours and 29 minutes are now avail
able Shn Naushir Bharucha may 
continue his speech.
1438 hrs.

[Mr. Depoty-Speaker m the Chair] 
Shri Naushir Bharucha (East Khan- 

desh): The Bill I propose to 
today at some length relates to the 
privilege of this hon House and of 
the hon Members. An incident 
occurred in the House of Commons 
when one MP by name Mr. Strauss 
wrote a letter to the Minuter on 8th 
February 1957, a letter in which a 
complaint about the London Electricity 
Board and its policies in connection

♦Published 'in the Gazette of India 
dated 20th February, 1959.
343 (Ai) LSD.—7.

with sale of copper scrap was made. 
THat letter was per se defamatory and 
the London Electricity Board called 
for an apology from that Member and 
threatened to prosecute him criminally. 
Mr Straubs felt that his privilege as 
a Member of Parliament was m danger 
at<d. therefore, he requested the pro
tection of the Chair, and the Chair 
referred the matter to the Privileges 
Cpmmittee On the issues before the 
privileges Committee its decision was 
that in wntmg a letter Mr Strauss 
w<!s engaged in a pioceedmg in Par
liament within the meaning of the 
Bfll of Rights, 1688

I shall discuss the phrase “proceed
ing in Parliament” at considerable 
detail presently The Privileges Com
mittee also he d that the solicitors, by 
threatening to issue a writ or sum
mons agam&t Mr Strauss committed a 
breach of privilege of Parliament and, 
thirdly, the Privileges Committee 
recommended that the opinion of the 
privy Council should be sought on 
ti»e issue whether the House would be 
acting contrary to the Parliamentary 
privileges Act of 1770 if it were to 
t^cat the issue of a writ as a breach 
0/  pm ilege

The Judicial Committee —the Privy 
Qouncil—lcplied m the negative But 
ip the mean lime, probably the solici
tors of the London Electricity Board 
thought it wise to drop the proceed
ings Therefore when the matter was 
referred back to the Privileges Com
mittee, the Privileges Committee re
commended that no action may be 
t^ken m view of the fact that the 
tpreat which was issued had been 
dropped At that time there was free 
v o t e  m the House of Commons and 
when the report of the Parliamentary 
privileges Committee came up, IT was 
npi accepted by 213 votes to 218—a 
difference of five votes, which appears 
t<? be more or less a snap vote The 
result is that today the position is 
tpat any MP, who writes to a Minister

'j^raordinary Part Il^-Section 2
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complaining even about an autono
mous body and making allegations 
against that autonomous body, stands 
the risk of being prosecuted.

How the Privileges Committee came 
to its conclusion 1s- a bit interesting. It 
came to its conclusion because it fol
lowed a report made by a committee 
on privileges in 1839 It discussed 
the arguments, which I shall mention 
in some extent It said that the basic 
statute, which enshrines the liberty of 
a Member of Parliament to speak 
freely with immunity from prosecu
tion, Is the Bill of Rights of 1688 
Article 9 of the Bill of Rights, from 
which we today in our House derive 
our liberty, reads:

"The freedom of speech and 
debate or proceedings in Parliament 
ought not to be impeached or ques
tioned in any court or any place 
outside the Parliament"

That is the source from which today 
we MPs derive our immunity from 
criminal prosecution in respect of any
thing that we say on the floor of this 
House

Now it should be noted that the 
freedom extends to anything which is 
said, that is freedom of speech free
dom of debate plus freedom in respect 
of proceedings in Parliament If I 
press a button and record my vote 
that is a proceeding in Parliament 
Even that is a proceeding in Parlia
ment. because I vote that a particular 
motion is a correct motion. Therefore 
the words ‘proceedings in Parliament’ 
have a much wider meaning th&n 
merely a speech in Parliament

The question is what can be ‘pro
ceedings in Parliament' It is a ques
tion of law and so far there is no judi
cial pronouncement as to what 'pro
ceedings in Parliament’ means. The 
Committee of Privileges came to the 
conclusion that letters written by 
MPs to a Minister should be protect
ed on the same basis as speeches made 
in the House because in that particular

case it was felt that the London Elec
tricity Board had responsibility under 
the Act of Parliament as any autor- 
omous body, for Instance, like our 
steel corporations. It has got respon
sibility under the Act of Parliament 
and the Minister is bound to answer 
criticism relating to the administraCon 
of such autonomous concerns.

When the Bill of Rights in 1688 was 
passed, the system of asking questions 
and obtaining answers on the floor of 
the House was not prevalent then. 
Questions and answers are certainly 
and admittedly now a part of the pro
ceedings in Parliament but in view of 
the fact that the amount of Parlia
mentary work has grown to such an 
extent a new practice h8s cropped up 
in the House of Commons as well as 
here that instead of asking questions 
on the floor and getting a reply on the 
floor one can write to a Minister and 
obtain his reply with regard to the 
working of a certain body. In England,
I am told, out of 100 in 99 cases a 
letter is written to the Minister rather 
than questions a«kcd on the floor of 
the House It should be appreciated 
that in the House of Commons the 
practice prevails that nobody can ask 
tiucstion* in relation to the working 
of any autonomous body, that is, about 
the day-to-day working of an autono
mous body It is ruled out of order 
Therefore practically when a Member 
wants to make allegations against the 
administration of an autonomous body, 
he has to write to the Minister That 
is the only practical procedure You 
must have noticed that repeatedly the 
Chair advises the Members, when 
questions are asked, that the hon. 
Member may write to the hon. Minis
ter. In pursuance to that he writes to 
the hon Minister and makes a com
plaint Whether that complaint 
should be protected or Whether the 
Member should continue to be sub
jected to risk of criminal proceedings 
is the issue which 1 am raising here.

It has also been appreciated by the 
Committee of Privileges which en
quired into this incident that suppose
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I write a letter to the hon. Minister 
(tying that I propose to raise such- 
and-such a question in the House and 
I want information on that—it is now 
recognised and even the Attorney- 
General, who otherwise opposed the 
Report m the House of Commons, 
stated that—that letter would be a 
proceeding in the House The fact 
must be appreciated that the pro
ceedings m the House do not mean 
only anything which is done wllhm 
the four walls of the House It may 
be done somewhere outside the House 
but it may be related to the work in 
the Hou«e If from Bombay I send 

’*a question by post, my letter dropped 
Vri ‘Crontasy -» •ptttecteik VtrcfafcYi A vs a 
thousand miles away from the House 

,.of Parliament Therefore the House 
will bear in mmd the fact that when 
we refer to proceedings in Parliament 
it does not mean only something 
which is done while the Parliament is 
sitting or geographically within the 
four walls of the House

How does all this affect us’  I shall 
presently come to that Under article 
105 of the Constitution our powers 
privileges and immunities as Members 
of Parliament are defined as being 
the same as those of the House of 
Commons unless we specifically alter

* them by legislation The net effect of 
it is that the decision of the Hou«e of 
Commons is binding on us in the 
sense that our rights and privileges 
are regulated by that Today the 
position would be that if anybody for 
instance, take the M O Mathai inci
dent, wrote to a Minister saying that 
Shri Mathai is corrupt Shri Mathai 
can prosecute him That letter 
would not be regarded as a proceed
ing in Parliament The issue then will 
be Will you permit MPs at every 
stage to be faced with threats of cri
minal prosecution or will you pass 
legislation such as of the type which I 
have introduced and protect the MPs 
so that they can discharge their duties 
fearlessly’  That is the' issue that is 
before the House today

As the law stands today, that is. the 
law of libel, under the Penal Code, it

may be argued that MPs 
have got what is known 
as a qualified privilege By 
‘qualified privilege* it is meant that 
the section of defamation is defined m 
the Penal Code and then there are ten 
exceptions made in favour of anything 
said or done by anybody in discharge 
of jus duties as a public officer and so 
forth These are protected But then 
it should also be appreciated that the 
burden of proving, that the case falls 
witfrm the four corners of one of these 
exceptions rests heavily upon the 
accused who in this case would be an 
MP If I write to the Minister saying 
that Shri Mathai or someone else is
COT'Ttfpk WtL ’A 9SKKKWA liSA 
proceedings against me, first I will 
have to defend myself, appear m a 
Court incur a lot of expense and then 
only I may get the benefit of one of 
tho?e exceptions to section 500 of the 
Indian Penal Code

Therefore the question is whether 
you would expo'e an MP, who is 
do flg purely his duty as a Member of 
Parliament, to criminal prosecution 
In the present set up we are having 
so fnanv autonomous bodies and there 
are so many complaints about those 
autonomous bodies that repeatedly we 
v,i'l find circumstances arising where 
an MP will complain about them and 
thus MPs will get into trouble, all the 
more for this reaeon Suppose, one 
makes a complaint of corruption \o a 
Mnii^tei against an autonomous body 
in his charge The Minister will 
naturally forward it and ask for an 
explanation from the particular party 
Now that particular party will tell 
the Minister, “I am prepared to clear 
my character m a court of law Give 
me permission to take it to the court ” 
Therefore the meaning of the words 
*1 tfnll clear my character in a court 
of Jaw’ is that he will prosecute the 
MP Ultimately it will boil down to 
thi* Therefore, what are we going to 
do about it’  Are we going to keep 
the position as it is or are we going to 
depart from the practice of the House 
of Commons and confer upon our 
Members a larger measure of im
munity’  That is the issue.
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[Shri Naushir Bharucha]
When this report of the Privileges 

Committee was considered in the 
House of Commons, the Mimster-in- 
charge of the Home Department, Lord 
Privy Seal, Mr R A Butler, spoke m 
favour of investing the MPs with this 
immunity He was followed by Mr 
Strauss, who was of course an inter
ested party, but from the perusal of 
his debate I find that he is an excep
tionally able man who could very 
well take care of himself even in a 
court of law but all MPs cannot 
He also supported it The Attorney 
Oeneral opposed it on certain grounds 
which I shall specify here What I 
propose "to do is to find out what are 
the possible objections which could be 
raised to the Bill which I have moved 
I found that fifteen of them are noted 
m the Commons debate and elsewhere 
If I answer all these objections satis
factorily, I think I shall have made 
out a case, not for immediate passing 
of this Bill but at least for reference 
to a Select Committee where all these 
aspects can be considered

The arguments against the Bill as 1 
could make out from the debates 
were, first, whv should an MP have 
a greater privilege than an averagt 
citizen The answer is obvious 
Because, an M P is eharged with an 
additional dutv wi‘ h which an 
average citizen i« not charged There 
fore, he must have an additional pn 
vilege and immunity to perform thit 
duty An average citizen is not re
quired to write to a Minister or crack 
open public scandal as it is the dutv 
of an M P Where an additional dutv 
or a greater duty or responsibility is 
imposed on an M P , he must have a 
greater privilege than an average 
citizen There is nothing wrong in 
that

The second objection is, why should 
a private party be deprived of his 
right to resort to law Private parties 
arc by law, being deprived of much 
bigger rights tlftn merely resorting to 
law If injustice is caused to even 
half a dozen individuals, it is much

better that private indfviduals suffer 
injustice in the larger cause so that 
an M P can discharge his duties pro
perly Whicn is more important, half 
a dozen private people bemg denied 
justice on account of imaginary or 
real defamation or all the M P s ^>eing 
rendered powerless in seeking redress 
of grievances in which millions of 
other people are interested* Therefore, 
I say that this is a fit answer to that 
objection

The third objection is, must an 
M P write to a Minister any defama- 
tor> or malicious thing, and the Bill 
must seek to prevent it Of course, a 
defamatory thing must be written 
How is a Minister to know what is the 
real position* That is the irux of the 
situation Because, if I ask for an en
quiry from a Minister, I must make a 
defamatory allegation Till then I 
cannot ask an enquiry into corruption 
for instance Such occasions would 
at ise and defamatory things may have 
to be written Freedom of speech 
would not be freedom of speech if it 
did not include freedom to make de
famatory allegation against parties, 
uheie an MP feels that certain cor- 
luption or some *ort of grave m e 
gularitj ha-> occuned

The fouith argument is, one can 
make a complaint to a Minister in a 
lcttei in a language that is not defa
matory With great respect, I submit 
that is impossible If I want to say 
that a man is corrupt, that is the 
essence of my complaint No amount 
of mild language that I can use can 
convey that impression that there is 
corruption If I try to tone down mv 
language, then 1 do not convey my 
idea Therefore it is no use I was 
surprised to find that argument 
advanced by no less a person than 
Mr Morrison who urged that a Mem
ber should not use language such as 
‘scandal' and say that the conduct of 
the London Electricity Board is open 
to suspicion But these are mild 
terms m themselves. He has said 
that ‘if in the mlttor of diapoml of
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scrap copper, I find that gross irre
gularities are Committed which cost 
millions of poundB to the tax-payers, 
■why should I not say that it is open to 
suspicion9’ Therefore, my submis
sion is no amount of mild language 
can change the meaning If in essence 
you want to convey that the com
plaint is one of corruption then you 
become immediately open to the 
chargc of defamation

The next argument is, where will 
you draw a line in defining ‘proceed
ing in Parliament—only to matters 

> pertaining to autonomous bodies,—or 
where do you stop7 That also can be 
answered that a line can be drawn like 
this it mu«t be a matter of public 
importance Secondly it must be a 
matter in respect of which the hon 
Minister is responsible under law 

.Thirdly it must be a complaint by an 
M P and in the discharge of his dutv 
as an M P It must be in the dis
charge of his dutv as an M P and as 
no other If I write as a lawyer, I 
need not be protected Therefore 
there are well defined limits within 
which you can contain the phrase 
'proceeding m Parliament’

The sixth argument would be 
should wc elevate our rights and pri
vileges to the extent of denying 
normal rights to ordinary citizens7 
This particular privilege is for the 
benefit of the citizens Therefore I 
feel that although our demand may 
result in denying normal rights to a 
few citizens it should be denied m 
the interests of the larger masses The 
next argument would be, if we pass 
thic Bill, any member of the Bar, who 
accepts a summons on behalf of an 
M P client will be guilty of breach of 
privilege This requires some expla
nation If we hold that a particular 
act is a breach of privilege, and if the 
court issues summons on me, I as an 
M P must not care for the summons 
and say I do not accept it If I ac
cept, I become guilty at breach of pri
vilege by submitting myself to the 
Jurisdiction o f the court Therefore, 
If that happens, it npy be a minor in
convenience But if anybody wants

to traverse the privilege of Parlia
ment he must be prepared to take 
the consequence of it.

The eighth argument would be, why 
cannot an M P not raise the same 
issue as the one covered by his letter 
m other ways at Budget time or at 
the time of discussing the annual re
pot t of that particular body But sup
posing the Budget is passed and in 
April or May and I discover that 
fiaud is being committed, and unless 
it is stopped immediately, the public 
will lose a considerable amount of 
money mu«t I wait till the next 
Budget or till the next report comes, 
when we know that reports of auto
nomous bodies sometimes do not come 
for two or three years together7 
Therefore that is not a remedy This 
in thi argument against those who 
want to argue against the Bill which 
"oursc is better from the point of 
view of prtvate citizens, for whom so 
much concern is shown7 Would it be 
better that I write privately to the 
Minister that Mr X  is corrupt7 Or 
would it be better that I raise it on 
the floor of the House, when 400 
papers will the next day report it in 
the newspapers7 Taking all these 
things into consideration, it is obvious 
that the procedure of writing to a 
Mini ter needs protection

The ninth objection which may be 
raised is what is the justification for 
extending the privilege now, it has 
worked well since 1688 Why not let 
Iht sleeping dogs lie7 The answer to 
that is obvious We are fast moving 
in a changing world Today our au
tonomous bodies really command 
sources of revenue which are tar 
gi eater than the Budget itself There
fore, if m Parliament, the day-to-day 
working cannot be questioned in the 
shape of questions and answers, cer
tainly, the new method or practice 
which we have developed, namely, 
waiting to the Minister requires to be 
placed on a footing of protection to 
the same extent as a speech in the 
House
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[Shri Naushir Bharucha]
Then, it vnt urged by the Attorney 

General hi the House of Commons 
that the fears of prosecution are 
really groundless. In the last 75 
years, he said, only three prosecu
tion* of this type have occurred. 
There are two answers to this. If 
only three prosecutions have occurred, 
it really means that if you pass the 
Bill, only three private citizens 
would have been denied the right of 
going to the court of law in 75 years. 
This is very insignificant compared to 
the advantage. Secondly, why is it 
that there are only three prosecu
tions? Because the immunity was 
there to that big an extent. Otherwise, 
titenr atay Aaw flwar pn&tnnv-
tions. Who knows? That is not an 
argument at all. I was surprised it 
was advanced by the Attorney Gene
ral in the House of Commons.

Then, it is argued that a prosecuted 
M.P. is protected by a qualified privi
lege and the courts will take a liberal 
view. Before 1 establish qualified pri
vilege, what is my position? I may 
write a letter from Bombay to a 
Minister who happens to be in Delhi, 
who sends the letter for enquiry to 
Calcutta. In law, the publication of 
defamation may well be at Calcutta. 
The officer whom I am trying to take 
to task would take me to task by 
filing a prosecution or suit in Calcutta 
and not in Bombay. First, I have got 
to run about from Bombay to Cal
cutta several times before my case is 
taken up. When it is taken up, 1 have 
to establish my qualified privilege. 
Only an M.P. who is either a fool or 
not a lawyer will fall into that trap. 
I for one would not fall into the trap 
because I know what it costs to gain 
that qualified privilege. Practically 
the whole case may have to be
fought ou tto  the end. Not only I
may have to fly from Bombay to
Calcutta, but I may have to see that 
my witnesses also fly with me. It is 
impossible at times and the expendi
ture involved may be so great (hat if 
once a Member u  involved, he will 
learn the lesson of his life time and

^ever point out to a SLnister that a 
Particular official is corrupt

Then, another argument that may 
t)e advanced is: even if you pass the 
feill, can you really prevent any person 
trom taking the M.P. to court? He 
Vill have to defend himself even then.

15 hrs.

It is true, but then I can point blank 
3efy the summons of the court and 
^ay I am not going to attend. If the 
law is passed, I can claim the privi
lege sitting in my house. '

Secondly, what is mor^, if the man 
applies to a court for issue of sum-, 
^hons, the court knowing that the law 
‘s there will not issue the summons, 
^hey will say that it is an abuse of 
the process of the court and they will' 
*tot issue the summons. They will 
Qismi'-s the complaint straightaway. 
*>0, there is a definite advantage in 
Connection with that.

It has been said that no M.P. has 
tiver felt in writing a letter to a 
Minister that his letter has become a 
Proceeding in Parliament. Of course, 
Ve know nobody knows of it, but now 
that we are faced with a situation, let 
Lis make it clear that this type of com- 
■nunication is protected. Otherwise, 
riot only the M.P. is exposed to prose
cution, even the Minister will be 
Exposed. Let the Ministers not remain 
linder the impression that they are 
%afe. The law does not make a dis
tinction between an M.P. from the 
Opposition and a Minister on the 
treasury Bench. Therefore, even if 
I write a letter which is defamatory, 
tad the hon. Minister passes it on to 
% third party, that third party has the 
*ight in law, whether he exercises it 
**r not is a different matter, to prose
cute the Minister.

Then it is said, just because the 
bractice obtains of writing letters to 
Ministers instead,of asking questions, 
l»ve  all those letters also to appear
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in our minutes of proceedings? They 
need not dppear. Only, what Is 
claimed is immunity for those letters.

The last one is the same, a repeti
tion, which says that we are giving 
unrestricted right of freedom to injure 
thef reputation of anybody. I think 
Ministers are fairly sensible people, 
and they can be depended upon to 
see that unnecessary publicity is not 
given to a letter which is otherwise 
defamatory.

Then, what are the advantages? The 
advantages are these. What is the use 
of my freedom of speech in the House 
if I cannot write a letter to the 
Minister with immunity from criminal 
proceedings and tell him that such 
and such a person is corrupt or such 
and such an administration is corrupt9 
If we deny this common freedom to 
the M P , the result will be that his 
so-called freedom of speech will not 
be worth the paper on which it is 
written. After all, how many subjects 
can this hon. House discuss on the 
floor of the House?—a very limited 
number, not even one per cent of the 
entire administration; discussion on 
99 per cent of the subjects covered 
by the administration may have to be 
carried on in the form of letters to 
the Ministers or any other form.

Therefore, what does this Bill 
want? This Bill wants to define what 
is parliamentary proceeding. It says:

“Without prejudice to the 
generality of the powers contain
ed in article 105 of the Constitu
tion of India, the following shall 
be deemed to be a proceeding in 
Parliament; (and therefore free 
from any prosecution);

“ (a) Letters addressed by a 
Member of Parliament to the 
Presiding Officer *or the Secre
taries of either House of Parlia
ment or a Minister on a public 
matter in the cpurse of discharge 
of his duties as such member;

(b) Communication of such 
letter by a Minister to any person 
or body of persons or an institu
tion in course of discharge of his 
duties as a Minister.

(c) Any reply addressed by the 
Minister to such letter in the 
course of discharge of his duties 
as such Minister”

The whole thing is extremely limited, 
and it is definitely laid down that a 
letter will be entitled to be consider
ed as a proceeding in Parliament only 
if it fulfus certain conditions, namely 
that it is by an MP., written in the 
course of the discharge of his duties 
3s an MP., and to a Minister who 
has got responsibility for the adminis
tration of that particular subject.

1 do not say that this thing should 
be straightaway passed into law. I 
hope the Government will consider the 
whole position, because it is a ques
tion of privilege and once it becomes 
known to officers and others in
autonomous bodies that they can
threaten, and there is nothing to
prevent such letters to the Ministers 
being made the subject matter of a 
criminal charge m a court, I am sure 
these people will come out in any 
number to see that the M.Ps. dare 
not raise their voice against corrupt 
'idmmisiration This is a very high 
principle which is at stake, and I 
would appeal to the Government not 
to reject this thing off-hand, but if 
they so choose to refer it to the Select 
Committee, it t.an even go to the 
Privileges Committee if they think so, 
but any way to see that the subject 
matter of this Bill is sufficiently dis
cussed and thrashed out so that the 
hon. Members may perform their duty 
fearlessly and with immunity.

Mr. Depaty-Spoaker: Motion
moved

“That the Bib to define powers, 
privileges and immunities of
Parliament and its Members in 
certain respects be taken into con
sideration."
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(Mr Deputy Speaker]
May I have an idea of how many 

Members want to participate in the 
discussion9 Six hon Members, and 
the hon Minister

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Binha):
'  wo of us

Mr Deputy-Speaker: Eight Shall 
Are have a tune-hmit then for the 
Members9

Shri Mahanty (Dhenkanal) Let us 
see what happens9

Mr Deputy-Speaker. We can veiy 
weil foresee what is going to happen 
At least, all those Members who wish 
to paiticipatc must bi g.ven some 
time So Mcmbcis will take note of 
it Easwara Iver I hope he will be 
conU.nl with ten minutes

Shri Easwara Iyer (Trivandrum) 
This Bill seeks to protcct Members of 
Parliament from action at law for 
publishing defamatory matter m a 
letter addressed to a Minister or to 
the Secietary of either House of 
Parliament Of course, the Mover of 
the Bill has explained it m detail

Mr Deputy-Speaker' Also to the 
Presiding Officer

Shri Ea.swara Iyer AKo to the 
Presiding Office 1

The question is whether such privi- 
w gvt from action at law should be 
conftrrtd upon Membeis of Parlia
ment bccauu we know that wc enjoy 
such privileges based perh ips on the 
traditions of the House of Commons 
01 the House of I<ords regarding pro
ceedings inside Parliament Whether 
letters written to Ministers or other 
parliamentary officials should be 
treated as a proceeding in Parliament 
m order to confer some pnvilege on 
Members of Parliament is a different 
matter That has to be discussed In 
detail

I am not on that queftion for the 
moment. We have to consider what, 
subsequent to the passing of our Con
stitution, are the privileges of Mem
bers of Parliament or Members of the 
legislatures We are, I would submit, 
m a very nebulous state.

Article 105 of the Constitution which 
my hon friend referred to says that 
m the absence of legislation, the 
powers and privileges of Members of 
Parliament shall be the same as the 
powers and privileges of the Members 
of Parliament in England at the date 
of the commencement of the Constitu
tion Of course, my friend did not 
refer to that, that the poweis and 
privileges will be the same as those 
available in England at the date of 
the commencement of the Constitu
tion So, if there is any subsequent 
change in England regarding the 
powers and pnvileges, any modifica
tion any alteration subsequent to the 
coming into force of our Constitution, 
we may not take note of it So, 
whatever was available on the date 
of the coming into force of our Con
stitution only w’ lll govern us

Still w’e are m doubt We hear of 
so many breaches of privileges being 
committed either as against Members 
of Pailiament or Members of State 
It gislatures or against the House itself 
I have also thought that it is belter 
foi us to know where we are Quite 
apirt from the Members of Parlia
ment and Members of the State legis
latures, it is better for the people to 
know where they are, w»here the 
privilege starts and where it ends It 
is of fundamental importance for the 
purpose to know whether they can 
comment upon the speeches of 
Members of Parliament either m this 
House or outside the House Where is 
the drawing line9—because it is one 
of the rights (I would not say funda
mental rights) of persons now In a 
modern society to make a fair com*
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ment upon the speeches made by any 
Member oi Parliament So, the 
question is m doubt Where does 
the privilege start’  On what con
duct can they comment’  What action 
can they comment upon—whether it 
is the press or whether it is the 
ordyiary citizen of India

So, the question assumes a vital 
importance, and quite apart from this 
Bill, I would, personally speaking—I 
am not voicing the opinion of any
body else, it is my personal view on 
the matter—have welcomed a Bill
which would put down clearly the 
powers, privileges and duties of Mem
bers of Parliament, with more 
emphasis on the duties of Members of 
Parliament, to indicate where we 
stand, so that the ordinary citizcn 
who is outside the foui walls of this 
Parliament mas know on what action 
he can comment I am referring to 
this case because we now say that 
under article 105 of the Constitution, 
so fat as the Members of Parliament 
are concerned, we have the precedents 
of the House of Commons If we 
refer to another article, namely article 
194, we find that it defines the powers 
and pnvileges of Members of State 
Legislatures as equal to those of the 
Members of the House of Commons 
We are in a federal State, and we are 
now faccd with a situation where a 
Member of a State Legislature is not 
inferior to a Member of Parliament, 
and their lights and privileges rank 
equally Supposing there is a conflict 
inter se between the Members of a 
State Legislatuie and the Members 
of Parliament, who should take pro
ceedings against a particular person’  
That is a matter that is to be defined 
by law We have no law m this 
matter.

Let me take, for instance, a case 
where there is a breach of privilege 
committed by a Member of Parlia
ment against a Member of another 
House; let us say that in England, a 
Member of the House of Commons 
commits a breach of privilege as 
against a Member of the House of

Lords, then the question naturally 
arises which House is to deal with that 
breach of privilege There, it has 
been held—I am subject to correction 
when I say this—that it is not for the 
House against which a breach of pri
vilege has been committed to deal 
with the breach of pnvilege, but it 
is for the House of which the offend
ing Member is a Member to deal with 
the breach of privilege We must 
follow that here also

Supposing a Member of a State 
Legislature comments upon the con
duct of a Member of Parliament, on 
whom is the right conferred. Is it for 
this House to decide the question as 
to whether there is a breach of privi
lege or is it a matter that should be 
communicated to the State Legislature 
which ranks pan passu with this 
House on the question of status and 
othe>r things to deal with the breach 
of privilege as if it is a State Legisla
ture matter which is m doubt’  I 
would say, following the precedents 
of the House of Commons, that it may 
be for the State Legislature of which 
the offending Member is a Member to 
deal with the breach of privilege, if 
it feels that a breach of privilege has 
been committed

Personally speaking, a good deal of 
confusion has arisen between a breach 
of privilege and a contempt of the 
House I am making a nice distinc
tion here Article 105(3) reads.

“In other respects, the powers, 
pnvileges and immunities of each 
House of Parliament, and of the 
members and the committees of 
each House, shall be such as may 
from time to time be defined by 
Parliament by law, and, until so 
defined, shall be those of the 
House of Commons of the Parlia
ment of the United Kingdom, and 
of its members and committees, 
at the commencement of this Con
stitution ”

So, this article deals with two privi
leges, privileges of Members of Parlia
ment and privileges of the House. So,
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[Shri Easwara Iyer] 
a nice distinction has to be kept in 
view, according to me, between the 
privilege which a Member enjoys and 
the privilege which the House enjoys

Now, let us take a case where the 
conduct of a Member is called into 
question Suppose an hon Member 
of the House calls another gentleman 
outside this House a scoundrel—of
course, I am not oblivious of the fact 
that you, Sir, are always there, having 
the power to pull that Member up, 
but let us take, for instance, an 
extreme case where a Member of the 
House calls another person outside 
the ambit of this House, a scoundrel, 
sir jf i t  sir jf .map, Avp .1?
protected from the law, he cannot be 
>ued for defamation, because he 
enjo>s absolute immunity by the law 
of this House But what is the remedy 
so far as the o'hor gentleman is con
cerned7 Can he comment upon that 
and say that in so speaking the Mem
ber has redaced himself to the 
position of a contemptuous liar’  Can 
the other person who is defamed, I 
would say, not legally but morally 
stand up on a platform and say that 
that Member in making a statement 
in Parliament like that has reduccd 
himself to the position of a contemp
tuous Lar, without exposing himself 
to the charge of a breach of pn\ ilege’  
Certainly, is this elementary right 
denied to him9 He cannot go to a 
court of law and sue him for defama
tion but is it not open to him to 
vindicate himself bv saying that what 
has been stated by the Member is 
wrong, that the Member is a liar, and 
throw the hon Member who has 
spoken like that to face the music m 
a court of law if he wants to vindi
cate himself?

I am submitting that if breaches cf 
privileges of a Member of Parliament 
are to be extended to this extreme 
case, then the ordinary citizens will 
not be protected So, I would humbly 
submit for the consideration of this 
House that let Members at Parliament

not be too sensitive I t  is a ease 
where Members of Parliament have 
thfe right by virtue of the position they 

enjoying here, but let us not give 
thfem absolute immunity to speak any* 
thing and everything they like, tcur- 
nlously attacking persons without 
exposing themselves to any action at 

we have conferred upon them 
this right for the purpose of enabling 
them to discharge their duties duly 
Blit let the elementary right which a 
<-Uucen enjoys, to comment upon the 
conduct of a Member by saying that 
what he has stated is not correct, and 
he is a liar in so saying, shall not in 
®fly way be infringed

I am bringing in this analogy for 
this purpose namely to consider the 
ca e where we write to a Minister 
saVing that so-and-so is a corrupt 
m^n Is it absolutely necessary for U3

write to a Minister7 We have ever 
s0 many other methods here by which 
th^ could be brought to the notice of 
thh House If a particular man, I feel,

corrupt or is a bad man, and he 
sh^id not be entertained in service, I 
rould bring the matter to your notice, 
ind through you to the notice of this 
Htfcise, and I can speak on that, and 
WIth the protection that I have got 
®Lit is it absolutely necessary for me 
to write to the Minister and say that 
he is a bad fellow7 If I write to the 
Minister saying that he is a bad 
feUow, I must have the material with 
m%, and I must have the courage to 
W1'ite it, and even if I am sued in a 
coUrt of law for libel, slander or 
defamation, I must be there ready to 
v *idicate myself

My hon friend, the Mover of the 
Blll, might say that we may not al
ways find tune to bring this matter 
to tiie notice of the House in the 
oniinary course of business, and, 
therefore, we have to write to the 
Minister concerned But my respect- 
ful submission to this Rouse is this. 
Why should we deqy to that officer 
concerned the right to vindicate
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himself by, saying) that what is 
stated m that letter is not correct, 
and that he may be allowed to sue 
the Member concerned, so that he 
may vindicate his honour9 This is 
a matter which I am placing before 
this House for its consideration 

9
The law of defamation is there, no 

doubt, but it is not so clear Suppose 
1 write a letter to the Minister com
plaining about the conduct of a parti
cular officer and mark it ‘confidential’, 
does it amount to publication7 Of 
course, it may, according to some 
decision, and it may not, according tr* 
stone D'iti&T bec'sioris ^npposxng tnt 
Minister m his turn sends it to his 
office or to the officer concerned or 
the corporation concerned, whether he 
also will be visiled with the technical 
blame of publication is a matter that 
the law has not yet settled But <t 
may be said without any doubt, and 
the balance of opinion is in that favour 
in the courts of law, that whenever I 
write a letter to the Minister and 
mark it ‘confidential’, and the Minister 
feels that it has to be enqu red into,— 
it is not a case where the Minister 1s 
unaware of his responsibility,—he
must see that it is enquired uuo 
without making it technically a thing 
which amounts to publication So, it 
is a case where if it is given into the 
hands of the Minister concerned, the 
officer concerned cannot rely upon the 
fact that I have written a letter to 
the Minister as amounting to publica
tion in law, to sue me for defamation 
Take an extreme case Even if it is 
necessary that I have to wnte to th*> 
Minister, it may not amount to 
defamation so as to necessitate legis
lation of this nature We have a 
number of instances where Members 
of Parliament or of State Legislatures 
stand up and say there is a breach 
of privilege* there is a breach of 
privilege’  The question has to be 
analysed in its fullness, and we would 
welcome piece of legislation which 
would deal with it in an all-compre
hensive manner Particularly whet we 
have a Constitution which is of a 
federal nature, we have to consider

thP respective rights, powers and 
mjmumties of Members, of Parliament 
and of the State Legislatures and of 
even Ministers Supposing a Minister
i5 in the course of an official com
munication makmg a comment, will it

a breach of privilege regarding the 
member concerned7 That is a matter 
^at has to be considered, because the 
Minister is responsible to his legisla
ture under the provisions of the Con
stitution If his collective responsi
bility and answerability to his legis
lature is such that he is writing to 
the Central Minister concerned, could 
h<? be hauled up by this Parliament or 
by any otner 'State ‘legis ature whicb 
cimes in’  This is a matter which is 
still in doubt I would submit that 
,t is not for this Parliament but for 
<pe respective legislature, to which 
tpe offending Member belongs, to deal 
wrilh him effectively

So we have to consider all these 
tp ngs to determine what should be 
d#ne Th s shou d be m the nature 
Q{ a comprehensive legislation I 
v^ould have welcomed this Bill, had 
it contained all these comprehensive 
n*a‘ teis

Shri Ajlt Singh Sarhadi
(Ludhiana) The Bill under discussion

of great importance and calls for 
dispassionate consideration in all its 
a peels It proposes to extend the 
immunity for Cuminal Prosecution to 
jAembers of Parliament not only to 
v^hat they say here in this House but 
to also what they write in a communi
cation to the Minister, to the Secre
tary to Parliament and to other 
^fficu-bcarers of this House

The question at issue is whether 
ihc present protection is quite suffi
cient, secondly, whether the Members 
^re entitled to any immunities Tak
ing the second point first, that is, 
whether Members of Parliament are 
entitled to any immunity I do nol 
think there can be any issue on that, 
pi order to discharge their duties, 
they are naturally entitled to a 
certain protection. That protection 
has already been given to tom  extant
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under article 105 of the Constitution. 
They have been protected to the 
extent of what they say in the House 
and this inununity is unqualified. 
This protection has also been extend
ed to what prevails in the House of 
Commons. Now a certain change has 
come in that privilege in the House of 
Commons by a certain decision taken, 
to which the hon. Mover referred. If 
hon. Members of Parliament are 
entitled to certain privileges for the 
due discharge of their duties—and 
those duties cannot be discharged 
unless they are given those immuni
ties which are essential—it is to be 
seen to what protection they are 
entitled.

Now the Bill is a very simple one. 
It only proposes to extend tho 
immunity to ihe private communica
tions of a Member to the Minister in 
the discharge of his duties as a 
Member. The law of defamation is 
well known It is certainly defama
tion if I write a letter to the Minister 
or dictate a letter to a steno who gets 
it typed by a typist It becomes a 
publication. Even if it is marked ‘con
fidential’, though even if it is marked 
‘secret’, the publication is there. The 
moment the letter is written, the Mem
ber who writes it becomes liable to 
criminal prosecution for the publica
tion of that defamatory allegation.

Not only that. If the Minister 
replies agreeing with the opinion of 
the Member, bo too becomes liable tc 
criminal prosecution.

There, under the rules of the House, 
as you are well aware it is necessary 
that whenever a Member wishes to 
make a certain defamatory allegation 
against a public servant, he must 
necessarily send a .ommuricaiion to 
the Minister as well as to you as 
Speaker, to give an opportunity to 
the Minister to be prepared to meet 
it or to have a chance to give an 
explanation. Now, the position is

very anomalous Under {he .ules, he 
must inform the Min.ster of a certain 
defamatory allegation which he wants 
to make in the Housu in the due dia- 
charge of his duties pertaining to an 
individual. He cannot make it under 
the rules unles* he sends a commusd* 
cation to the Minister. If he makes 
such a communication, ha becomes 
liable to criminal prosecutiou. There
fore, the Government and the Law 
Minister will have to give considera
tion to the proposal contain'd in this 
Bill.

I think this Bill is not comprehen
sive enough. I would say that it is 
most necessary that Members of 
Parliament should have the right at 
access to information about nil indivi
duals They cannot have this infor
mation unless this privilege is extend
ed not only to them but to those who 
want to inform them about such an 
allegation against the public servant. 
So legislation of a comprehensive 
nature is called for.

Now let us see if the present law 
is quite sufficient. The hon. Mover 
has dealt with it to a great extent. I 
would not repeat his arguments, but 
I would certainly say that the present 
law of defamation does not give 
sufficient protection. It is quite differ
ent from what the law of defamation 
in England is. We have not got an 
unqualified immunity or unqualified 
privilege in any thing. Ours is a 
qualified immunity under the present 
law, and the onuB lies on him; under 
the exceptions to the law of libel, he 
has got to prove not only the justifi
cation but in some cases, the truth 
of the allegations. It will be very 
difficult for Members of Parliament if 
m the due discharge of their duties, 
on a certain information which they 
believe to be true, which is bona fide 
and which has bqen given to them, 
they make an allegation and pass 
information to the Minister concerned, 
for which they are hauled up for 
criminal prosecution.* And as for the
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venue of the prosecution. Heaven 
knows whefte the Minuter gets the 
letter

So, my respectful submission to the 
House and to the Law Minister is to 
take this aspect into account Mem
b e r  of Parliament do need this 
privilege They do need immunities, 
not of a qualified nature but of an 
unqualified nature How can they have 
these immunities as the law at present 
stands9 Article 105 has been read by 
the hon speaker preceding me By 
a certain decision m the House of 
Commons, it is now clear that the 
privilege no longer extends to us

Those who work on the criminal 
side know very well how easily 
criminal prosecutions can be launched 
and how easily individuals can be 
harassed So unless this protection is 
given I apprehend that it would be 
very difficult for a Member to dis
charge his duties There will be a 
lot of prosecutions Of course, we all 
come by election There is always 
partisanship there are opposite blocs 
Such things are there In case pro
tection is not there, how will we be 
able to discharge our duties9 In case 
Government wants— and I hope it 
does—that corruption should be eradi
cated Government should be inform
ed about the corrupt officers, of course 
m a bona fide manner, not maliciously 
In this view a certain protection is 
called for for Members

I commend the principle underlying 
the Bill and I hope that Government 
will give due consideration to this Bill 
and will come forward, if they do not 
accept this, with a more comprehen
sive legislation of a kind whereby 
Members of Parliament could have 
immunity in the discharge of their 
duties

Shri Mahanty: Mr Deputy-Speaker, 
Sir, this Bill is very simple Whet it 
seeks is merely to expand the scope 
and enlarge the definition of parlia
mentary proceedings as mentioned in 
article 105(2) of the Constitution, so

as to include correspondence address
ed by Members of Parliament m the 
due discharge of their duties, to the 
Ministers and to the Presiding Officers 
The genesis of this matter has been 
dealt with at length by the hon 
Mover I do not wish to cover that 
ground over again

As it has been made out by my hon 
colleague, Mr Easwara Iyer, it seems 
as though it is an issue between a 
Member of Parliament and any other 
citizen so far as the immunities and 
privileges are concerned To me it 
appears that it is not an issue between 
a Member of Parliament and a citizen 
or a public servant It is essentially 
an issue between the due discharge of 
duties as a Member of Parliament in 
good faith and the impediment in its 
wav It will be for this House to 
consider this in a non-partisan spint, 
m a spirit that transcends all partisan 
considerations For here, we are 
addressing ourselves to a momentous 
issue wh<ch relates to the inviolability 
of Parliamentary proceedings and to 
the sovereignty of Parliament on 
which democracy m this country is 
going to rest Therefore it is no 
question of supporting or opposing 
this Bill

Here we have even to consider 
another aspect Article 105 of the 
Constitution with the seriousness it 
deserves To that extent, I am in 
perfect agreement with the hon 
Mover of this Bill Let not Govern
ment reject this Bill outright one way 
or the other Let it refer this Bill 
to a Select Committee of the House 
or even to the Privileges Committee 
for their considered opinion I hope 
this humble request will not go in 
vain The smile of the hon Minister 
of Parl’amentarv Affairs encourages 
me to entertain this hope

An Hon Member: Very deceptive
Shri 8atya Narayan Sinha: Just

wait and see
Shri Mahaaty: The whole difficulty 

arises on account of the fact tint we 
and the Government have choMR in
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their wisdom to continue to allow a 
twilight of uncertainty to hang over 
the powers, privileges and immunities 
as mentioned in article 105 of the 
Constitution. Article 105 of the Con
stitution was article 85 of the draft 
Constitution. When it came up before 
the Constituent Assembly, it was 
debated at length. Here are some of 
the authoritative pronouncements 
which will be helpful in considering 
this Bill. Never was a doubt left that 
article 105 was merely a temporary 
provision and it was assured by no 
less a person than the then hon. Law 
Minister himself that in times to come 
the Indian Parliament will have to 
codify, define and determine the 
r’ghts. privileges and immunities of 
the Parliament and the Members 
thereof.

The then Law Minister, late Shri
B. R. Ambedk&r said:

"I may inform my friend Shri 
Sidhva that since the time when 
the discussion took place I mads 
a little research and I find that 
a little research and I find that 
the South African Parliament has 
passed an Act defining the immu
nities and privileges. It might be 
possible latrr for our Parliament 
to codify the privileges.”

Even though ten years have passed 
since the Government had made an 
assurance that in times to come Par
liament will codify ’ ts own powers, 
privileges and immunities—the hon. 
Minister of Parliamentary Affairs 
will excuse my saving so—he has 
failed patently in the dut;es which 
devolved on him. The President, Dr. 
Ralendra Prasad had no illusions 
about the assurance given by the 
Minister. He said:

"So it is only a temporary 
affair. Of course, Parliament may 
never legislate on that. And, it is, 
therefore, for the Members to be 
vigilant."

Therefore, the President of the 
Constituent Assembly had no illusion

about this kind of assurance. He had 
warned, Parliament was never going 
to legislate on this. Therefore, he 
had asked the Members to be vigilant 
And I congratulate Shri Bharucha that 
he has been vigilant and, doubtless, 
his vigilance will now compensate tbe 
indifference of the Government. And,
I believe, they will not put up any 
kind of obstacle in the way of accept
ance of, though not of this Bill, at 
least of the request to refer the Bill 
to a Committee of the House.

Com:ng to the main issue, what is 
the present position of the law? Now, 
a Member of Parliament can say on 
the floor of the House that Mr. X  is 
an unmitigated scoundrel, and no 
action is going to lie against him in 
any court of law. Of course, if he 
says something seditious or defama
tory, it will be for the Chair to 
expunge it from the proceedings. But 
certainly, the Chair has also no right 
to lake any other action. Also, if 
his speech is published by a news
paper no action is going to lie against 
t'tc paper concerned. They are con
sidered privileged statements and pri- 
vilepod publications.

We have promoted a hundred and 
one autonomous corporations. These 
autonomous corporations enjoy special 
privileges to the effect that in their 
dav to day working the Execut’ve 
will not interfere. Naturally, when 
thev have been registered as private 
limited companies and constituted as 
autonomous bodies over which Gov
ernment has no voice—like the Uni
versities—;n their day to day adminis
tration, Parliament has got pretty 
little opportunity to address itself 
with a certain amount of vigilance to 
the day to day working of these 
corporations.

Asking a question on the floor of 
the House or making mention of it 
is an inherent right of any hon. Mem
ber. But a situation arises when the 
question may not be admitted, when 
there may not be any opportunity to
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puitf any reference to any matter 
concerning an;; corporation during the 
course of debates or any other motion. 
Therefore, if a Member of Parliament, 
in good faith, addresses a communica
tion to a Minister or to, you that he 
has got strong suspicions about such 
•nd such matters, then, certainly, it 
should be considered a privileged 
communication.

It is being said that Members of 
Parliament do not constitute a separate 
class by themselves. They should not 
claim special privileges or immunities. 
True. I have no pretensions to any 
const’tutional knowledge, but those 
who have got even a cursory know
ledge of it know that it is for the 
supreme and sovereign body itself to 
determine what should be the special 
privileges—not as a body itself but— 
of even of its individual members. It 
is not either for the government to 
determ’ne or any court of law to 
determine whether this is a privilege 
of the House or whether that is a 
privilege of any member. It will 
basically be the power of the sovereign 
body to consider whether a certain 
matter amounts to a privilege or an 
immunity or not

I am very chary of leaving this 
matter for either the Government or 
the court of law to determine. So. I 
come back to the original request that 
T have made. It is, therefore, in the 
fitness of things that this matter about 
which divided opinions have been 
exprewed even *n the U.K. Parliament 
should be referred to the Privileges 
Committee, Or to a Committee of the 
House where the matter can be con
sidered and where we will try to 
define and codifv the privileges and 
immunities and rights of Members of 
Parliament.

There ts another small matter. What 
is the scheme of our Constitution? In 
the scheme of our Constitution, Par
liament is the supreme, sovereign 
body. Article 58 of the Constitution 
though it vests all the executive 
power, which also jnclude* the func
tioning of tiie autonomous corpora

tions, in the President, in (3) (b) of 
the same article, Parliament is more 
supreme than the President himself. 
It says that Parliament may confer by 
law functions on authorities other than 
the President. It can invest certain 
powers on the President; it can take 
them away also and confer them on 
some other authority. Why I am 
saying this is to show that Parliament 
is the supreme and sovereign body in 
this democratic country and as such 
if Members exercised that supremacy 
and sovereignty in the due discharge 
of the duties, it should not be inter
preted in any other way, whether it 
is a speech made or a correspondence 
addressed. The President even, can 
be impeached and removed from office 
under article 61 if he acts contrary to 
the provisions in the Constitution. 
Article 70 empowers Parliament to 
make provis'ons for the discharge of 
functions by the President not provid
ed for in the Constitution. Under 
article 73 it has been acknowledged 
that the executive power of the Indian 
Union is coterminous with the legis
lative jurisdiction of the Parliament. 
So, there can be no dispute or doubt 
that Parliament is the supreme and 
sovereign power in this country and 
therefore, as Members thereof, in the 
due discharge of their duties, if any 
correspondence is entered into with 
the Minister or any of the Pres'ding 
Officers, it should be considered as a 
privileged document and no case of 
libel or defamation should lie against 
that correspondence in any court of 
law T believe it is a worthwhile pro- 
posit:on and it deserves all serious 
consideration bv the Government. 
They have alreadv taken ten vears I 
Inve mv own susoicion. In the 1935 
Government of India Act. a similar 
provision was there that as long as it 
was not defined, the powers, privileges 
and immunities would cont;nue to he 
those of the House of Commons. We 
all knowr that even though the 1985 
Art was srrapoed and was lost in 
oblivion, the proposed Bill neverenme 
up and even though ten vears have 
passed have yet to attend to this 
aspect of the nnesHon whirh i« vitally 
important. Therefore, I once again
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request that the Government, without 
rejecting it, out of hand, may agree to 
refer this Bill to a Select Committee.

Shri Jaganatha Rao (Koraput): Mr. 
Deputy-Speaker, my friend, the Mover 
of the Bill seeks to extend the powers, 
privileges and immunities of the 
Members of Parliament to all commu
nications that they may have to write 
in respect of any public undertaking. 
Before we proceed to discuss the 
merits or demerits of the measure, we 
shall have to see what exactly are 
the powers and privileges. Article 105 
says:

“Subject to the provisions of 
this Constitution and to the rules 
and standing orders regulating the 
procedure of Parliament, there 
shall be freedom of speech in 
Parl;ament."

So, it is subject to the provisions of 
the Constitution. Article 118 gives 
this power to the Speaker to frame 
rules. Each House of Parliament may 
make rules for regulating, subject to 
the provisions of this Constitution, its 
procedure and the conduct of its 
business. So, even this freedom of 
speech contained in articlc 105 is con* 
trolled by the other articles of the 
Constitution. So, even when we make 
a speech here, we are required accord
ing to the conventions to use decent 
language and observe decorum. Even 
the freedom of speech is limited. The 
Speaker can pull up a Member who
indulges in indecent language___(An
Hon. Member: . . .  .sedition) .. (Inter
ruptions.) seditious or defamatory 
speech. We have a responsibility in 
the discharge of our duties to be more 
careful and cautious when we make a 
statement. We should weigh each 
word that we use and see that we do 
not hurt or transgress the limits of 
decency and morality.

What are the fundamental rights of 
the citizens of this country in respect 
of the freedom of speech. Article 
19(1) gives freedom of expression but 
that is subject to a proviso. It sets

limits to the freedom ot speech. Th 
limitations are the security of th- 
State, friendly relations with foreign 
States, public order, decency or mora
lity, or in relation to contempt of 
court, defamation or incitement to an 
offence. That is the freedom of expres
sion that a citizen enjoys. I do not 
concede the position that Members 
should get greater freedom for indulg
ing in any one of these acts. Article 
105(2) refers to the publication of the 
proceedings of Parliament. A Member 
has the privilege to speak whatever 
he likes within the four walls of 
Parliament for which if he speaks 
elsewhere he may be liable under the 
criminal law of the land and the 
publisher and printer would also 
similarly be liable.

We have recently a case of the 
Orissa High Court. Shri Mahanty 
initiated proceedings against the Chief 
Minister of Orissa for contempt of the 
High Court on the ground he uttered 
some slanderous statement against the 
H:gh Court Judges. But the High 
Court, under article 194, held that he 
was absolutely privileged in making 
a spcoch but the printer and publisher 
had no right to publish it and they 
were found guilty. So, this freedom 
or this immunity which is conferred 
on Members of Parliament should be 
used sparingly and cautiously. My 
friend, Shri Bharucha. envisages a 
situation where a Member of Parlia
ment in the discharge of his duties 
bona fide may have to make or send a 
communication in writing to a Min
ister wherein he may have to use 
some language which may be defa
matory. To appreciate that position 
We have to consider whether entering 
into communication with the Minister 
in writing would come within the 
definition of proceedings in Parlia
ment. For that we have to refer to 
article 105(3). *

Shri Naushir Bharucha: It doaa not 
and hence this Bill.
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Shri Jafanatha Rao: Article 105(3)
w *
1 “In other respects, the powers, 

privileges and immunities of each 
House of Parliament, and of the 
members and the committees of 
each House, shall bt such as may 
frqm time to time be defined by 
Parliament by law, and until so 
defined, shall be tho^e of the House 
of Commons of the Parliament of 
the United Kingdom, and of its 
members and committees at the 
commencement of Ihi-. Constitu
tion”

My friend has bi ought forth this 
measure because of the case of Mr 
Straws, a Member of the British 
House of Commons He was hauled 
up for defamation This matter was 
brought up before the House of Com
mon*! The privileges committee held 
<1 i\ The* opinion ot the judicul 
committee was received and the House 
of Commons bv a slight majoritj 
rcjofWd this 1 is« of privilege

Sir, to envisage such a situation, I 
would consider that this present 
moment d, not t xpcdient, because we 
have passed through 11 years after 
adopting the Constitution and we 
have been following the conventions 
and rules and practices cstabl'shed in 
the House of Commons which is con
sidered the Mother of Parliaments 
Any change m the conventional pro
cedure which the House of Commons 
has adopted or has to adopt after the 
26th Januarv 1950 is not binding on 
us What has been the established 
practice and usage upto 26th January, 
1050, m England governs us There
fore, I think we need not get agitated 
about Mr Strauss's case So, to have 
a Bill at the present moment is not 
necessary

Apart from writing letters, we have 
got other remedies such as putting 
questions, initiating resolutions and 
motions and so on H at all we have 
to write letters to Ministers hi the 
discharge of our duties m respect of 
any public under ta'ring, we should be 
343(Ai) LSD -8.

cautious while bringing forth our com
plaints, and it does not befit us to 
use language which is defamatory. 
There is also the question of good 
faith If we use such a language 
which may defame anybody, then 
there is the question of good faith, 
and it protects us

Shn Mahanty says that the Bill may 
be ref cried to the Committee of Pri
vileges But I fear that the question 
of privilege* does not come m Take 
a particular incident that happens. 
Supposing a Member of Parliament is 
held up for defamation by a court 
Then, it is open to the Member to 
raise the question of privilege Then 
this House can consider and send the 
matt< r to the Committee of Privileges 
Thf*n thr Committee of Priv leges 
com' to its conclusion and gives its 
roporl Otherwise, the jurisdiction of 
the Committee of Privileges cannot be 
invoked

Secondly, I might sav that till today 
wo have not decided exactly what the 
powers of Parliament are and what 
the jurisdiction of Parliament is over 
the public undertakings In the day- 
to dav administration of these under
takings has Parliament power and 
jurisdiction to go nto arv question* 
It ha-, to be dm did befoic we think 
of a situation which mav arise where 
a Member of Parliament may have to 
write some letters to the Minister 
concerning an\ undertaking

So regarding the conventions and 
usages, thej are well settled They 
can be found m May’s Parliamentary 
Practice and m Halsburv's Laws of 
England It cannot be argued 
entertained that we are m a state of 
uncertainty and that the question is 
nebulous an<j so we should know 
where we are That fear or anxiety 
does not arise, because the conven
tions and privileges are well defined 
in these standard treatises

As we find from Strauss’s case, 
which is ata> contained in brief in the 
Journal of Parliamentary InformaHtm, 
the Committee ef Privileges in the
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House of Commons held that the 
writing of a letter would amount to a 
proceeding of parliament So, till 
the decision of Parliament on the 8th 
July, 1958, the conventions or the 
practices and usages in England were 
considered to include even a commu
nication by a Member of Parliament 
to a Minister in the discharge of his 
official duties Therefore, even if 
such cases arise in future, we are 
going by this and fall back upon 
the conventions which prevailed m 
England and which prevailed till the 
26th January 1950 So, at the com
mencement of our Constitution, the

in England governed the conduct of 
business of our House Therefore, I 
would not share the anxiety or the 
worry which my hon friend Shri 
Naushir Bharucha apprehends Hence, 
I consider that there is no need for 
this measure which he has brought 
forth

The Minister of Law (Shri A. K 
Sen): Mr Deputy-Speakei, Sir, ftank- 
ly speaking, I have not real!} followed 
the relevancy of any reference to 
article 105 in the Bill What the hon 
Member seeks to do is to changt the 
law of libel by making certain com
munications and publications privileg
ed So far as the law of libel is con
cerned, he has triLd to cover up thi3 
apparent or real purpose of the Bill 
by trying to attract tht privilege 
which attaches to the hon Members 
of this House

After all. it is now acknowledged 
more or less universally that matters 
of pnviltge should bp left uncodified 
rather than codified I think many, 
many years ago, a question of privi
lege arose m England I was trying 
to And a reference from Blackstone 
in which that great jurist had laid 
down the golden rule to be followed 
in these matters I may read out 
the commentary of Blackstone which 
was quoted by the Rt Hon Mr Butler 
in the debate in the House o f Com
mons which was held on the 16th 
April, 1957 It reads as follows:

“The dignity and independence 
of the two House* are in a great 
measure preserved by keeping 
their privileges indefinite”

It is all the more so in this country. 
Though m England, Parliament Vnay, 
if it so chooses, pass any law con
cerning privilege without any limita
tion whatsoever either by way of 
extending it or restricting it, m this 
country the moment we think of 
passing any law we shall have to 
contend with the limitations which 
the Constitution imposes upon us. * 
Let us not be deluded into the idea 
'imfi 'ftiis 'ftouse can pass any 'law 
concerning its privileges It is all 
right to stick to those which have 
been inherited by reason of article 105 
of the Constitution But the moment 
we try to legislate, some of the laws 
we have inheiited may be condemned 
if we try to codify them by passing 
laws ourselves, for, the whole of the 
limitations m part III of the Consti
tution and the other limitations will 
have full play the moment Parliament 
seeks to legislate That matter has 
been made quite clear in the recent 
judgment of the Supreme Court in 
the Patna Searchlight case wherein it 
appears to have been laid down that 
if Parliament sought to pass a law 
seek nf* to confer some privilege 
which it now enjoys, it might have 
been bad 111 law as well as against the 
Constitution

Yet, since no law has conferred it, 
and it is only a matter of inheritance, 
we continue to enjoy it That is the 
position Therefore, I think it will 
be a good rule of caution and pru
dence if we do not indulge in large- 
scale legislation or indiscriminate 
legislation concerning the privileges of 
this House or of the other House 
After all, centuries of experience of 
other Parliaments have cautioned 
them against landing themselves into 
Ik body of codified laws of privilege 
I think we can safely follow it as a 
rule of caution.
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Apart from that general observation, 
viz., that we should be very cautious 
in legislating on matters of privilege, 
1 personally have objection on the 
merits of the legislation now before 
ub. I agree largely with the views 
expressed by my esteemed friend, 
Shri Easwara Iyer. 1 intend to read 
to the House extracts from the speech 
of the Attorney-General on the floor 
of the House of Commons when the 
motion of privilege relating to the 
complaint of Mr. Strauss came up. 
Hon. Members will possibly recollect— 
those who may not know the history 
of this case will take it from me— 
that that one instance exemplifies the 
restraint and the self-imposed limita
tions which the Members of the House 
of Commons have throughout observ
ed, so that they can enjoy all the 
better the amenit es which centuries 
of parliamentary life have given them.

It is not by trying to extend our 
privileges or by making them arbi
trary or by trying to curb the rights 
of the ordinary citizens to seek remedy 
in a court of law that we sustain the 
foundations for the privileges which 
we enjoy, but by imposing 011 our
selves restraint, caution and prudence 
that we sustain for ourselves that 
great body of privileges. After all, 
on the floor of this House, any Mem
ber can indulge in any abuses he likes 
aga nst anyone in this world and yet, 
what is the reason which prevents 
him from doing so1’ The primary 
reason is their consciousness that as 
responsible Members of this House, 
they must not abuse the privilege 
which the law grants them; and. that 
is the surest sanction for the preser
vation of that privilege.

Though under the law, we enjoy 
unlimited rights to open our tongue 
against anyone, yet as a matter of 
convention, as a matter of prudence, 
this House does not choose to exercise 
those unlimited rights in that unguid
ed fashion or in that un-controlled 
manner.

What would be the consequence of 
this B.ll? It says that a citizen will 
have no remedy whatsoever ui a court 
of law against any malicious or pre
meditated attack which may be cana
lized through a Member, though such 
communications may not be part of 
the proceedings of this House. But 
undoubtedly, the communications 
referred to m the Bill are not part of 
the proceedings of this House; there 
is no dispute about that, as the 
Attorney General said and as the 
House of Commons accepted in 
England. And yet, just for the pur
pose of injuring a man, if a Member 
of Parliament chooses to send a com
munication without any due care or 
investigating the truth or otherwise 
of the contents and the Member of 
Parliament either by himself on his 
own motion or being guided by others, 
chooses to circulate it and publish it 
among other Members, Ministers and 
others, the man will be without any 
remedy whatsoever This is exactly 
the point which the Attorney General 
had placed before the House of Com
mons and told them that it is not for 
the House of Commons to rob the 
citizens of their valuable rights. I 
intend to read that portion of his 
speech, for I can do no better. I am 
reading from page 262 of the Parlia
mentary Debates (Hansard), House of 
Commons, Vol 591, No 137:

“If the hon. Member ;s asking 
for my opinion, I should say with
out hesitation, on the facts of this 
case, that the court would hold 
that the letter written by the 
right hon Gentleman was not a 
proceeding in Parliament.

It is true that the service of a 
writ upon a Member used to be 
regarded and treated as a breach 
of privilege, but the last case that 
I can find where the House of 
Commons did that was in 1757, at 
a time when privileges were 
treated as being far more exten
sive than they are now. In that 
case, the plaintiff, his attorney 
and another were committed to 
the custody of the Serjeant-at- 
Arms for serving a writ for
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trespass. One can find other 
examples of the lengths to which 
the House went in those days. In 
1700, one Rogers, an attorney was 
committed for sending an exorbi
tant bill of costs to the gunners 
of Portsmouth, and in 1753 some 
unfortunate person was committed 
for a breach of privilege of this 
House for fishing m Mr. Joliffe’s 
pond. As far as I can find out, 
for 200 years, this House has not 
treated the question of legal pro
ceedings as a breach of privilege.

“I submit that we should think 
long before, by endorsing the 
conclusions oC the Committee, we 
interfere with and seek to prevent 
the exercise of what the Judicial 
Committee described as,

‘the inalienable right of Her 
Majesty’s subjects to have 
recourse to Her Courts of Law 
for the remedy of their wrongs.’

That statement echoes the address 
of the House of Lords to Her 
Majesty in relation to the five 
men of Ay.esbury which said:

‘It is the birth right of every 
Englishmm—as it is the b*rth 
right of every Indian—who 
apprehends himself to be injur
ed to seek for redress in your 
Majesty’s Courts of Justice, and 
if there be any power can con
trol this right and can prescribe 
when he .shall and when he shall 
not be allowed the benefit of the 
Laws, he ceases to be a Freeman 
and his liberty Bnd property cure 
precarious .The Crown lays 
cHim to no such power and we 
are sure the Law has trusted no 
such authority with any subjects 
whatsoever.

If a man mistakes his case, 
in bel'eving himself to have a 
good cause of suit when he has 
not; if he mistakes his Court by 
applying to an incompetent 
jurisdiction; he will fail of relief 
and be liable to costs but to no 
other punishment. He is not 
guiUy of a crime nor is it a con

tempt of the Court that has the 
proper jurisdiction.’ *

It is for the reasons that I have 
done my best to make clear that 
1 hold the view that a threat to 
issue a writ, or the issue of a 
writ—no matter what the subject- 
matter o f  the action may fcq— 
cannot properly be regarded or 
treated as a breach of the Pri
vilege of Parliament. The Bill of 
Rights says that a proceeding m 
Parliament may not be impeach
ed or questioned in any court or 
place out of Parliament. A 
breach of that privilege, in my 
view, occurs when, and not be- 
tore, a court entertains an action 
brought in relation to our pro
ceedings. That stage is not reach
ed by the issue of a writ, or on 
its service ”

Then, he proceeds further At page 
263. the last paragraph says:

“I began by saying that it was 
not for us to debate today whit 
should or should not b*- the Pri
vileges of Parliament, but I th’nk 
that I should be failing in mv dutv 
if I did not point out as clearly as 
I can what is involved in the 
decision which the House has to 
take today The law of libel 
recognise, as entitled to qual'ficd 
privilege the letter which a Mem
ber of Parliament writes to a Min
ister. such as the right hon. 
Gentleman wrote here”

“There is no doubt about that 
That means that, even if the letter 
be both defamatory and false— 
and I do not suggest for one 
moment that it is in this case—the 
action against the Member cannot 
succeed if the letter was written 
m good faith."

That is the greatest protection. So a 
libel action will not lie when a Mem
ber of Parliament is held by a court 
of law to have acted in good faith. 
Everyone knows that when one speaks 
on the floor of the House one cannot 
be sure or one cannot insure the vera
city of everything that he says or 
writes when he communicates in the 
course of his duty.* But the least that
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one expects of a Member of Parlia
ment is that what he does, he dots in 
good faith. Therefore, to try to cover 
up even bad faith would be robbing 
the citizens o£ a very valuable right.

After all, there is a country outside 
this »House, and the citzens' rights 
are as important as ours, and their 
rights may be very severely prejudic
ed if bad faith on the par* of Mem
bers of this House is sought to be 
covered by a law passed m this House

I have not gone into the constitu
tionality of such a provision I doubt, 
subject to correction, whether a court 
would sustain a law of this nature 
which seeks to cover up actions 
prompted by bad faith and whether 
or not courts will strike down such a 
law as an unreasonable restriction on 
peoples' rights But I am not raising 
my objection on the basis of the con
stitutionality of this Bill 1 am oppos
ing it on far wider grounds, on the 
giound of the moie valuable rights 
which we, as Members of Parliament, 
must reserve for the citizcns outside 
the House, and on the ground that this 
Houce should not be instrumental in 
pi electing acts of bad faith, even if 
they be of the Members themselves

Shri D. C. Sharma (Gurdaspui) 
On the floor of this House, I have had 
the honour of listening to discussions 
many a time on the privileges ameni 
ties and lmmumt es of the Mi mbi rs 
of Parliament, but I have never had 
the pn\ iloge of listening to anj dis
cussion on the duties of the Members 
of Parliament I think, instead of 
looking at this Bill from the con
stitutional point of view or the legal 
point of view—they ate very neces
sary, I know; perhaps they are very 
urgent—we should look at this Bill 
also from the point of view of our 
voters, from the point of view of those 
persons who sent us to this august and 
sovereign House

Shri Naushir Bharucha: That you 
feel only at the election time.

Shri D C Shanoa: I will come to 
you, please listen to me I was sub
mitting very resj>ectfully .

Mr. Deputy-Speaker: Would the
hon Member go to another hon. Mem
ber while he is speaking’

Shri D C. Sharma: I was saying 
that metaphorically I can go there

Shri Braj Raj Singh (Firozabad): 
But only through the Chair

Shri D C. Sharma: I was submit
ting that whenever I go about m my 
constituency and have talks with the 
voters, whether they are dwellers in 
the villages or m the cities, whether 
they are persons who are following 
very lucrative professions or who are 
farmers, I hear from them a grtat 
complaint that we are trying to grab 
this privilege or that privilege, we are 
trying to have this amenity or that 
amenity and that we are trying to 
make use of our privileges in this 
House for getting so many things for 
ourselves At the same time, I hear 
from them that the quorum bell rings 
in the House and the Members of 
Parliament arc not there

Shri Braj Raj Singh. We have no 
quorum now

Mr. Deputy-Speaker. Is the hon
Mt mb or making an enquirs7 Is it a 
question7 Whnt is it that the hon 
Member desires,

Shri Braj Raj Sin ph. I was wonder
ing whether we have quorum

Mr Deputy-Speaker. I cannot 
unswei his wonders The hon Mem
ber might continue

Shri D. C Sharma: I do not know 
whither there are any duties to 
counter-balance all these privileges, 
immunities and amenities This is a 
question which is put to some of us. 
It may not be a question which is put 
to all, but it is a question which is put 
to us I think in view of the public 
opinion, m view of what our voters
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say, we should be the last persons to 
ask lor anything of this kind. I think 
a Member of Parliament should bring 
forward a Bill, if the Minister of Par
liamentary Affairs does not do it, 
regarding the duties of the Members of 
Parliament. So far as privileges are 
concerned, I think it is public opinion 
that should demand from the House 
an extension or amplification or some
thing of that kind. I think that is the 
procedure that we should have. But, 
I am afraid, all the time we are talk* 
ing about getting more and more for 
ourselves, and that is not a very 
healthy democratic practice.

At the same time, I would say that 
it was said that in the House of Com
mons this was defeated by a few 
votes, it was a snap vote and so on. 
If in ihe Umtid Kingdom, they have 
turned down a thing of this kind it 
shows a sign of maturity, a sign of 
political judgment, a sign of faith in 
parliamentary institutions.

Shri A. K Sen: I forgot to say that 
it was a free vote.

Shri D. C. Sharma: I think the
British House of Commons did very 
well in not extending the privileges 
of the members in that respect

Further, we have a federal legisla
ture There are thousands of legisla
tors m the country. So, I believe that 
the privileges are bound to be more 
abused than used properly. 1 am 
making this submission with a due 
sense of responsibility. I believe that 
this kind of privilege to be given to a 
parliamentary democracy which is 
about 12 years’ old is not the right kind 
of thing. We should, first of all, build 
up traditions in our country, parlia
mentary traditions in our country, 
parliamentary conventions in our 
country, parliamentary procedures in 
our country. After we have done 
that, we can go forward asking for 
more privileges and more things o f 
that kind.

Now, we have privileges here. For 
instance, point of order. I am not 
talking of this House. But are we 
always very careful in making use of 
the point of order privilege? Then 
there is the privilege o f moving 
motions for adjournment Are we 
always careful in moving motions**for 
adjournment?

Shri BraJ Raj Singh: I think it is 
somewhat unfair, because I think he 
has never moved any adjournment 
motion.

Shri D. C. Sharma: I am saying
that we have those privileges. We 
have the privilege for calling for a 
division. But are we always careful 
m exercising that right? First of all, 
we should learn to make use of those 
privileges carefully, cautiously and 
dutifully. Then we can try to get 
more privileges for ourselves. Again,
I was going to submit that we have 
more than a hundred autonomous cor
porations.

I believe that while we aw* the 
mouthpiece-, of the public we should 
also remember that the administrator 
also has a difficult duty to perform. 
Moreover, what we hear from others 
it> not always the last word on a sub
ject There are always two sides to a 
question. There are always, two 
points of view to a question. I would 
say that instead of making the w'min- 
is.tration of our country more difficult, 
more onerous and more full of 
obstacles, we should try to make the 
task of our administrators as smooth 
and as easy as possible.

When we go about our constituen
cies, we hear of all kinds of things 
about administration. If we ire  given 
this privilege of writing about them 
to the hon. Ministers, or to the Secre
taries, or to the hon. Speaker or to 
the presiding officers, I do not know 
where our democracy will land itself 
and where our administration will 
land itself. Already, X thtnk, on 
Account of certain things the adminis
trator is not feeling very happy
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because he thinks that he is subject 
to more criticism than is necessary. Z 
do not think*that we should try to 
make his task more difficult by this 
kind of thing than it already is.

1 would again submit very respect
fully that we already have so many 
safely valves for our democracy, for 
ventilating our grievances, for bring
ing the wrong-doings of others to the 
notice of the hon. Ministers and 
others. We have already got so many 
things here. While those things have 
not been made adequate use of, there 
is no use in getting hold ot more 
privileges in order to add to what we 
already have.

Shri Nanshir Bharueha: On a point 
of order, Sir.

When my hon friend says that the 
privileges which are already in 
existence and are in possession of this 
House are not bc>ing used judiciously 
or properly, he is really casting a 
reflection on the Chair that the Chair 
cannot control the debate properly.

Shri D. C. Sharma: I never used 
the word judiciously I said ‘ade
quately’. I used the word ‘adequate
ly*.

An Hon. Member: It reflects.

Shri D. C. Sharma: This refers as 
much to me as to others. We do not 
make use of those things adequately 
and, therefore, I say that.

Mr. Deputy-Speaker: The hon.
Member might be saying this much 
that hon. Members try that rule but 
the Speaker keeps them under control.

Shri D. C. Sharma: So, I was sub
mitting very respectfully that we do 
not need this privilege in this age of 
our nascent parliamentary democracy. 
We do not need this privilege.

My hon. friend gave a list of so 
many objections which were raised 
and gave his reply to those objections. 
I congratulate him for giving those

replies. But I think there is one 
objection—one fundamental objec
tion—which cannot be overruled and 
it is that this privilege is liable more 
to be abused than it is used. There
fore, I think that we should not pass 
this Bill. But I would say all the 
same that if the hon. Minister of Par
liamentary Affairs wants to bring 
forward a bill covering our privileges, 
immunities, amenities and also our 
duties, I will welcome it and, I think, 
I would support this.

tJTTWl :

’I#  tott f  fa
#  f o r  % mfcnmfe

% % fasiq ifMW'fl %
srrepT *pY vtftrsr t  ^
«rrar i

qft fa jiqifoyK snft sept % 
vr  sifter t  s t o t  «rc srw ftr fptTT 
t  3T?r

fsn? ^  ’ th $  fa  ftrcr f a w -

^  *tft

«

$  [f fa  SfigT
t o  hwrt f ,  A  JTFraT g fa
% 5pt ̂  fastarfw *
•fV v r f w  ^  5fsftV 
^  fa  fFrm spra--* t
f o p f  5* »n*ifTiK srnrO t t
s r fw r fo u t i A ?ft to  jj
fa  + i*jh «r  ?it
y n m  s f W r t f s r o

T̂5IT *  f t  3|T7, ftTCW fifJTT g*T $ ;

“The State shall not deny to any 
person equality before the law or 
the equal protection o f the laws 
within the territory of India.”
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«w n r «na| w  fcsw iflw ri  
«ft wf*r *rfcn f % sw p* ?nfr twbt 
t  Rrovt f*r irer v rb n f v m r  
' t t ^  | ,  njtf *r S* t  farnrfr n r a r*

*n*roT ?r f a  #  far f*r fcr srrofar
•Ft aft *[FPfiT « rfw r STM |
|t» r w & t n rtf {  i ?ft 5ir w  
sw  ssar $ % n r ?R5 wi wfarcn 
»n?nfor v t forr ^ tr t *n f&  *rc 
*i$, fiw R r v r  % $ 3<a% <rar f , 
fllV l n̂ TT A  MWfll Jf f*F $MK!
faifam f i r m  i ,  <ft farfoRr fawj*r 3
#  epmrm ?W r ^  ^  T|f ^nwft

5RW*ft*l fafa *Wt 3  ^  5?5 TTT̂ T 
qfr, “ q̂ T”  *  ^ t t  % fo  3*$# 
tPflfr *TW> % fS  5T VT ft^T  % |F3S
« f b  v u r t  #  aft qsrff-3RT?r *  
ferr «rr s s v t  $  n^r v tz  t o  * t  r n  
• f r f  i A fMfor t o t  «5iT?rfT $ % ?rar 
s ro  Jpnr>¥ #  i?spff-3rfnw sn 
^  f  **rf*rc ̂ ?t fri*f f t  ?w?rT f  w tfa  
^ t  qr ufafcrcr f?*rpr ?  i faftrcr favnr 
3f f t  ?pRft 5  *tt ^
sft sfafaRr f r o  *  ?tt*i fRft | *fr 
tnp v m i  ?  f3RT 'TT f w  T O  «Ft H- 
5W<JT f  !

?f|- 3fiCT fafTH ^ t «rm ?o**T
r̂̂ Tvf w rit f  % * | t  gq«riTT 3 *

HTaTFZTT vt imt f

“In other respects, the powers, 
privileges and immunities of each 
House of Parliament, and of the 
members and the committees of 
each House, shall be such as may 
from time to time be defined by 
Parliament by law. .’*

*fr f*wR Pwfawff *T S'S W  
flw ir <n fa? ^  ^rt *r  fatNrr-

f*TTTTf f W  TRT
fa?fNNRn?R w |  i

Her ♦ tfQ fl t o  j, far 
n r  % wrctf % «nrr «jftrw^c f  qg 
?r twrr t  ^
f t a r  i f w *  ^ r  « n * r  « R ? r r  v t  

i f t  in? ? n ^ flr  ^ stt  ^ r r f ^  i n  * r ?  ^ n ?W T  

j  far n r % ^Rfr f l^  % *n^
? * w t  r ^ s i<nf q y T< f t r i f  s t m

TT'T vrtsnr ^  v^ ft 1 
f  A  u p ?  ^ ir p n f  5  ^  t o t  
s f r ^ r « f f t f t ? f t w w * r t v t ^  n r < r n |  « f t  

W5T w rit |  ?ft 5*r ?ft ?<nw srcm* 
*Ft v t f w t .  ^

R̂TT ^  5TOTT̂  f% fJT
3 T ^ IT ^  T W  T T  T t f  f ^ h n f ^ T T  3 ft  J T R T

t  >»npTt 1 m^fhr ^r t o
v t *ik  ft îT fv  w  * i* t % fq^# 
?pr n  qifamq-d % ftrq; ?afr$
3i?T3r *5t ?tptt v t gfiftrr jtt̂ t t o  vt 
stjim fsfpqn irmr «rr ?fr ftro *ftoifa?e 
qr#f % ^  i?t «nr fa h
%?T?r f^Tt 3r^R ^ft f̂atrT ^t J^r 
f im t r̂ffTT Jmret «pt art ^  
WHST W T ^t^f^TT STRT f
"3?T% 5T?H ■ift ^ f f t  ?ft̂ TT «frr 
^t 3TRt T̂T%r I 3 T̂BFTT T̂f»TT % WT 
5fiTV?r 'TTcff %  *TT f r * f t  %ftr < n € f %  f % # t

# n r ?pt5 v t fsrw  1 ?ftf*r% 
^ tt %  w r  f o t a f r t r t  ffm  «npft

AfHT ^rr^ f  »m?T t  1 ?rt n r 
?r^ ^ t n r snr v t z m
^ ifw  f  1 w ^  ^ tto t jj far n r 
«?!T n r ?re? «pt fashnfvvrr 
srr̂ r vrfsm *n*rft*r *Bn*ff v t
?nft TO t i wf*FT A ^  3hr 
^ i t  j  fa? «nr f  ^
w fW K  «FTT t  n n ft JffNT f a l m  $  
arrtt’'nfip* 13iw w f ^st iw  «nfif jfWV
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w  W f ?  srer* tar ^Ffrmr 
v fr  t?[ *nrcM  1 A ifR m  j f t r ^ r  

a n w  tn ft jftnr srcfa fctr A 
f t  stRtot arpft, ssrcr s r o n  

*t»rc i tft jrm r $ f% *r?
*PT*f i m  % ^  «f^F 4-W<l*flf % f t  
^ t t  $ 1 frfon A m m cTff ftra 
i w  ft  1 w fa t  ^  *|?r v r w f  t  
fa  &  iw  % v r f  <f? ftnsi%fa

3R3T A f t f  JWdVCHt *  <fer I
ip r  W N  [f o und  f t  arrcr ^ * w r  

q^rpft ^  * t r t  ^rrf^ 1 ^  arff 
% fa  % t^yw w  wnrK gm  |

f|t̂ T8T «RTTT ^  rTVf! % W t  
*TT fg R TMW ^  % fair $5tTT STT
n f c f t  ^ M u f t  * n f t ,  3r ?tt  3  ^  s f H

u f t m  t o  fim  t  1 n* n *nr ^

3lfr <FP r ^ tfMyTT VT
% q? <ft 4  # t r  f  fa  A Pffwq gt grre

I T T  #  Sf^r ^ » T T  f a  3 * f a  

pHC' T ( f  V P T ^ T  ^  S R  '3TPT I + 1 ^  f P J J T  

MR\ «fTT 3TTT fcRWlfasPK
?TFT *R% S*T «Rtf T O  ^T f f c
«rnrfrv v t <fn*rrT iFnm ^  + o il 

i # f^ r  vpfV rft *tV*tt faft^RT 
f t  3Tpfr T̂f̂ tT f% q # rm ?  % H?wfT 
% ssfar w r t  wt^ -3?!% « r fa w  **rr 
$ i sr^rr ?rt A 3ft sm ppnft w  
« T 3 R * r r  s p m  m  v | |  % t\r ^ r W  

v w  *rc y f  # *flr r r r  *n met- 
•rnm awjm vppt ^ ’ t  t  "3̂  3ft 
*RW  ̂ |ft ^tHY * ■5’TF ^RFT
m  w r  w tt i t  ^  ^  ^  ^  
$ » f t » ?np?nf ^  ji? <rfqrn> «fhc 
•Pisrt ^  ?ft*rr ?r ?r «Trf%«TT- 
^2 % ?WW w  fenT H WIT «TPT ^  
w r  %  *  v k  « f k  w « t  a w ? m

tr ^RT# ^  <T»fiwiite % 
«rf^PR % vnr ?t «r  i snf?RT3«r

vr* TRJT STTGT *n?qT | I ?̂ rf?TC[ 
«nf*rcrfld % *rq^ft jmreff
n?rvni<R<mrvT erfWrr ^ rr  ■?if^ i 
^f^*t ?If Prfĵ RT ^ tt P̂IT ft» H5Wf 
% WT T#S*T t  xftK WPT 'Rf̂ FTT f  ?ft
vfe^rrt q̂ T fn ft i

?ft ^ T  ?W SR*T W  4^ 1  
i  *f «fV gfr % s t*  *PTfT v[
?ft fl^rer ^ i ^  f ^ v r
**>h i  tt «rnr ?»x.
^ «it sra?«fT vt *nft 5  ^ t t
| ftp nftwR % fJTRkr trr^%~ 
*tt, «r«i^ »To «trw pt % ftm»r ^  ^  
3 tr t  v t  P f  * m r  55T * * r
%m  w®rt % fan? v lf  f^ r fw «n < 
vr Gupr *wifrn m f t i  ^ttt 
f¥N^T vrtft i efr A warnt g ftp 

5srfwTft ^T s jn  Prfe^a r̂t̂ T 
’srrfgtr iftx  ?h %s fPF A f t  fV^rr 
v r  * r * p t a  ^  %  ? r r f  v * r ^  

snt sfr v t  ^ r  *ft fMbnr ^  i sw 
w f t  % fn r  ^  fsnr >ft ?rraT m  m m
t  q r  'i^ T f it  ftp?rV ^ T T f  5PTRTT 3TT

*T^nt ?rfVTRT itfc
^Tsql *Pt 4 m  OlfwRT WWW ’Sfff^T 
sftr ? r o  *r? *nft îpt 5rt ^nifiT fip 

t t  ^qpfm r m  i tT  ̂T r̂ 
»TRRk ?T3RPT ^T f f ^ T R  % ?TO «TI5
?tm «r  jĵ t V3r%f err ^
ji?  w*r fstriRRt % m * %
«flT ^ scrran w  t  ft: % ? m t  

^  frr? f w m  i m  A 
T̂si mi-mi nu art? ^nrm ^t w ?  

fw r r f-m r  f̂ TT w  m # 
jfrrr ^ T  I qftR- A ^  T̂?cTT g f¥ V tf 
mfr sfxr€r -stft ^=rnft srra- sft f t  strt

9TTT >̂\ ft> Wl "Wi fW4TSt'
f s ^ R  « f t r  • w s s r  ^ n f ^  i  ^  ^  

^  n̂rrar t  #  <tprit f  1̂
mpR «TWT vt fwr <n% ViN*f
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* t  ft r  w tf  <nc £  «rtf m  m m  $ i 
m r  «m r  v<f«(r i w r  PtaT
$  ? j t  ^ R T T  «PT U f i W T T  #
* 1 #  i  w f a *  S r r r  f M h r r $  f t  * s r  
fa«nr 3  vp j*  *t jt j *fr ^  m&ff
&, **----V --%-- J __ -N_ #V »N_ft____W>-- .
W W W K ! VK +SSwn v t  rn T  TWTPW 
«pt ^r%r m fa aprmr f?r *TF£*r
—**>- fy  -, -f%-,| , f  ,r ^  V r-  *Y -- - *■»_ *»_W  T V  M lH H N < i V  V R R T  V  JRTT M W T -  
f ^ F T T  i %ftK >RT f a  f a t f t
% fiw w  ^  ^  *r
#  WrRFT * t »nnf?T ftpn arw *% ifo: 
^m n m  i &r ^  *R?p«r v t *mr
arer  ̂ ^  jti v t ^ t v  5  %
^ r  %  a f a r a - q r  m f a q r f f d  s s r r  5 ^
■3nf?rr | rT#ft % ’TmfXVt qT «RR
«r? w r r  1 1 w r̂r r̂r g fa  s«t * t  vt# 
«rprf<y  5T %  MTfrî iPTd vr 
»r^r «P*T $ I ^  fir rr̂ TT <r*fr
$ * r  * m  « r t  ^ r r  5p r  w  1

f t  fr^rwr apt stmtt— f*ww> 
% sjpra JT ft#  gtr vft A ?^rr ^nf*rr fa  
f a t f t  s p p r  w  * r  « n « r r  ? > #
^ n ffT T T  f a  q rf a q w g  a|r i t T S R t  %  % f a r « m r -

farrc t  t  t
Shri Satya Narayan Sinba: Mr

Deputy-Speaker Sir, the intervention 
in this debate by my hon colleague 
the Law Minister has made my task 
very easy. He has very ably dealt 
with the matter and I hope Shn 
Naushir Bharucha might have been 
satisfied by now.

Shri Naushir Bharucha: Far from it.

Mr. Deputy-Speaker: That is only 
a hope

Shri Satya Narayan Sinha: There
fore, I have not much to «,<iy. Before 
I proceed, I must pay my compliments 
to the Mover of this Bill, Shri Nainhir 
Bharucha. I have great admiration 
for his versatility and vigilance. But,

if I can say with all respect, more 
often than not. both these qualities are 
exercised or used in a wrong direc
tion, or, at any rate, he tries to over
do it.

I have listened to his speech and 
also of the other Members who iMQre 
contributed to this debate Theoreti
cally the point involved is exceeding
ly complex and the proposals made 
in the Bill would, if accepted, be of 
far reaching significance. In stating 
my opposition to this Bill, however, 
my task is greatly facilitated by the 
Mover himself, who has stated in the 
Statement of Objects and Reasons 
attached to the Bill that a proposal 
similar in content m the House of 
Commons was rejected by that House. 
Members have doubtless, read m the 
Statement of Objects and Reasons that 
m the House of Commons in the 
United Kingdom, a question aiose re
cently whether a letter addressed by 
a Member of Parliament to a Minister 
containing some dcfamatoiy remarks 
about the London Electricity Board 
would be completely privileged, deny
ing to the aggtieved person his 
remedy at law to bring a libel action 
against such Member In thu parti
cular case, the Member was threaten
ed with a libel action and he claimed 
protection of the Chair The Chair 
felt that there was a pntna facie case 
of breach of privilege of the House. 
Hie matler was referred to the Com
mittee of Privileges of the House of 
Commons which held m its report that 
the letter written to the Minister was 
a proceeding in Parliament and that 
the threat by the London Electricity 
Board to sue, constituted a breach of 
privilege of Parliament We are fur
ther informed that on 8th July, 1058, 
the House of Commons considered 
this report and rejected it by 218 votes 
to 213 thus exposing the Member in 
question to legal action on account of 
libel in a court of law.

Now, let us see what the Constitu
tion of India has to say in regard to 
the powers, privileges and immunities 
of Parliament and its Members. Shri
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Naushir Bharucha has himself quoted 
article 105 ^nd I, therefore, do not 
need to repeat it. Clause (3) of the 
same article provides that—

"In other respects, the powers, 
privileges and immunities of each 
Bouse of Parliament, and of the 
Alfmbers and the committees of 
each House, shall be such as may 
from time to time be defined by 
Parliament by law and, until so 
defined, shall be those of the 
House of Commons at the Parlia
ment of the United Kingdom, and 
of its members and committees, 
at the commencement of this 
Constitution."

Wc have not taken steps yet to 
pass any law to determine the powers, 
«tc. As the hon Law Minister 
explained, we have done it deliberate
ly. In thi absence of any such law, 
it follows that these shall be those of 
the House of Commons of the Parlia
ment of the United Kingdom, as they 
stood at the time of the passing of the 
Constitution.

Now, it is somewhat odd that what 
the House of Commons has ricently 
rejected should be attempted to be 
jgiven legal sanction by this Parlia
ment I submit that any attempt to 
do so would go against not only the 
spirit but also the letter of article 105 
of our Constitution.

Shri Naushir Bharucha: Why?
How?

Shri Satya Narayaa Sinha: We can
not also proceed piecemeal in this 
fashion and certainly not in respect of 
a matter which has been rejected by 
a Parliament the privileges of which 
we have adopted as our model.

Shri Mahanty: May I ask him a 
question—if only he yields. Now, that 
he is relying on the traditions of the 
United Kingdom Parliament, may I 
know from him, in all humility? In 
the United Kingdom, the Speaker was 
being tied to the Chair with a rope. 
Is he going to advise the same thing 
to be followed hfre also?

Hr, Deputy-Speaker: That we have 
not adopted here.

Shri Satya Narayaa Sinha: Not that

There is no other model before us 
except that, and so far we have been 
following that It is so obvious.

Mr. Deputy-Speaker: I do not know 
whether the hon. Member proposes to 
bring such a Bill in future!

Shri Mahaaty: Since he is relying 
on U.K. precedents, I mentioned it.

Shri Satya Narayaa Sinha: We shall 
see when it comes.

The Bill apparently aims at remov
ing a threat of cnmmal or civil action 
against a Member in the bona fide 
discharge of his duties Broadly, these 
are covered b> art cle 105 of the Con
stitution. But this Bill goes further 
and would include in bona fide dis
charge of duties, such matters as 
letters addressed by a Member of 
Parliament to the Presiding Officer or 
the Secretary of either House of Par
liament or a Minister on a public 
matter in the course of discharge of 
his duties as such Member. It would 
include communication of such letter 
by a Minister to any person or body of 
persons or an institution in course of 
discharge of his duties as a Minister 
and any reply addressed by the Min-  
ister to such letter.

Now, Sir, the general question of 
legislation apart, and even for the 
moment setting aside article 105 of 
our Constitution, let us look at the 
proposals of the Bill on merits. It 
appears to seek to invest Members 
with a privilege which may not always 
be used in the public interest and 
which is, indeed, liable to be abused 
through making use of documents or 
information of a questionable charac
ter, through good intentions or 
through malice. It may even be
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[Shri Satya Narayan Sinha] 
derogatory to the dignity of Parlia
ment it the privilege is used with 
questionable motives

An Hob. Member: Why attribute 
motives?

Shri Satya Narayan Sinha: It is cer
tainly liable to promote irresponsible 
action at least It would, moreover, 
place many other parties at a dis
advantage in relation to Members in 
spheres outside the ambit of their par
liamentary duties

Already, there is a feeling that 
Members enjoy privileges which can 
react adversely on Citizens without 
redress The hon Mover must be 
aware of the criticism by the ordinary 
citizens of this country and also by 
the press that we are already enjoy
ing powers, privileges and immunities 
which, m their opinion, are too much 
I do not think they are absolutely 
justified

1 had some discussions with certain 
friends who hold such view ai.d vlu\ 
cited certain examples Th«»v said 
that you people, meaning the Mtm- 
bers of Parliament sometimes put 
questions sometimes make rcmarws 
m the House against certain indivi
duals outride which are absolutely of 
a defamatory character, and pirticu 
larly when those persons are not pre
sent m the House They say tluic i-> 
a tendencv growing among the Mem
bers of Parliament—that is the cr ti- 
cism—that sometimes at least we 
become unchivalrous because know 
mg that the1 person is not present to 
hit back we say things against those 
people It is human nature to do so 
when we know that we are protected 
within the four walls of this Parlia
ment Perhaps each one of us would 
think a hundred tunes before utter ng 
those words outside the House There
fore, we have to take into considera
tion that thing also 1 do not agree 
with those people

Mr. Deputy-Speaker: Again, the
tame objection might be taken that

the Chair has been alow in chccking 
this Our rules provide sufficient 
security

Shri Satya Narayan Sinha: They
may not voice their criticism publicly 
because you may haul them up here 
for breach of privilege, but in the pfi- 
vate circles where things are not 
reported, they do not spare the Chair 
also Let us be very frank That is 
true. They may not dare to say this 
publicly because of fear

Mr Deputy-Speaker: Is the hon.
Minister of the same idea?

Shri Satya Narayan Sinha: I do not
say, I am just telling you the criti
cism which is made against us also. 
They include us, they do not except 
us When they speak, they speak of 
the House generally

I do not agree with those people 
who think that the rights enjoyed hy 
Members of Parliament should be 
absolutely the same as the r ght* 
enjojc*d b> the citizens In the very 
nature of our work we must possess 
cirtain powers, pnvileges and immu
nities which « c  are having but to 
tr\ to add to what we have, I must 
submit in all humility, will be neither 
desirable nor proper in the present 
circumstances

Aiticlc 105 of the Constitution pro
vides foi adequate protection to Mem
bers m the discharge of their duties 
Dming the last mm years, there has 
not been a single case where any 
Member has been placed in jeopardy 
on account of the discharge of his 
dut os a a Member Befoie we 
decide to enlarge upon our present 
privileges, we must not forget that the 
privileges should necessarily be privi
leges of Parliament and not as Mem 
bers of Parliament. Their purpose 
should be to protect our great demo
cratic and sovereign institution.

With your permission, Sir, before I 
finish, I would like to read some 
extracts from an article which appear-
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«d  in the London Timex, which is 
relevant, after the matter was dispos
ed of in Parliament.

Shri N&nshlr Bharucha: That is also 
hostile.

Shri Satya Narayan Sinha: Any- 
bc^y who disagrees with >ou is 
hostile. That is a very convenient 
argument.

The article says:
“The historical and continuing 

justification for parliatm ntary 
privilege >« to enable Membei * to 
speak (1 hope hon Members will 
mark these words) an honest 
mind without fear of molestation 
®>id so vindicate the right; and 
freedom of the people they repre
sent For this th"y need the pro
tection privilege affords, but if 
the protection is extended too far, 
there is a danger that corpora- 
t ons and private citizens m'ght 
suffer damage from an arrang - 
rv>nt which is supposed to bo to 
iheir advantage And there is 
ienson to suspect that danger 
might creep m if the report of the 
Committer of Privileges were 
accepted.

Privileges arc privileges of 
Parliament and not of Members 
of Parliament Their purpose i*, Vo 
protect the institution as an effi
cient forum for public purposes, 
not to create a class of citizens 
with a roving commission above 
the law. It is well to keep them 
that way. Privilege should be 
vested as attaching to the transac- 
t on of business in Parliament, not 
primarily to be exercised, how
ever legitimately, by Members of 
Parliament in their functions as 
Members.”
I would, therefore, appeal to the 

hon. Mover to withdraw his Bill, but 
if he does not, I would appeal to the 
House to reject it outright.

Shri NansMr Bharucha: I propose 
4o reply only to the Law Minister and 
the Minister of Parliamentary Affairs.

The Law Minister advances the 
argument that the present tendency is 
to leave the law relating to privileges 
unmodified He says it is better to leave 
it u’vcodiftad so that, in the confusion 
and V4guenes~ that prevails, the hon. 
Members might enjoy a larger measure 
of privilege than they would if they 
ti > to define it, m which case they 
niifjht find themselves up against the 
Constitution, and that a precise defini
tion of such privileges may be against 
the intcre-ts of the Members themsel- 
ve- Thr answei to that is very clear. Doe-, this Government, when faced 
with r legal issue, wish to bury its 
head in the sand like an ostrich, or 
does it w\int to face issues squarely? 
If not today, a day may come when 
1  M.'thai or anybody may haul up not 
onlv a Member of Parliament writing 
to th< Minister b’i' the Minister him- 
«i If Let it bi understood that the 
Ministers aie 'iot above the law, and 
if the M P is liable, the Minister is 
equi’ lv liable Therefore, the first 
point !*■ ihit to ay that the law' should 
be left uncidjfi <d. and that th-t is the 
b^st, is even to betray the hope raised 
under Article 105 of the Constitution 
which contemplates that at a future 
date a law relating to privileges will 
be legislated upon or codified.

The second point is: why should we 
follow the House of Commons in all 
matter® so \er> closely’  Of course, 
the Hou e of Commons has experience 
of democracy for 700 years. But in 
England there is no written constitu
tion and we did not follow England 
in that respect and say: let us not 
have a written constitution as well, 
otherwise our privileges might be 
curtailed No. we took courage, we 
departed from that practice and we 
had a written Constitution If we can 
have the whole of a wntten constitu
tion running into hundreds of articles, 
1 fail to see why we should shirk when 
it comes to defining properly what 
our privileges are

The third point is that if we try 
to codify the law on the subject this 
is what the Law Minister said, the 
position will be that we will be up
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[Shri Naushir Bharucha] 
against the Constitution. If that is 
the position, let us not remain under 
an Illusion. If even our present pri
vileges conflict with the Constitution, 
the law courts have a right to pull 
us up. That is very clear. This is 
a legal proposition which nobody can 
dispute. Therefore, it is much better, 
if we arc going to face difficulty, to 
face it squarely and legislate on it 
and finish with it.

He also quoted at considerable length 
the Attorney-General’s argument in 
the course of the debate in the Hduse 
of Commons. May I point out that 
In the past, we, have differed very 
considerably from the practices in the 
House of Commons? I do not see what 
is there in the argument of the 
Attorney-General which conflicts with 
the provisions of the Bill. All that 
th» Attorney-General pointed out was 
let the House of Commons not be 
under an impression that if they 
passed that resolution that night, they 
were enacting anything as a law But 
that is an obvious proposition. Nobody 
dispute.'- it. By passing a resolution 
accepting the Privileges Committee’s 
report, the House of Commons cannot 
compel the court to act according to 
that resolution. That is the sum and 
substance of it. The writs can be 
issued still. All that he pleaded was 
that if the House of Commons wanted 
to change the law and extend its pri
vilege, it will have to legislate. A 
mere resolution accepting the com
mittee’s report will have no effect. I, 
therefore, fail to see any objection. 
Perhaps, the hon. Minister was not 
here when I advanced my arguments, 
and that is the reason probably why 
he has not caught the point I had in 
mind.

Coming to the hon. Minister of Par
liamentary Affairs.........

An Hoa Member: Why should you 
come to him? He would go to you.

Shit Naushir Bharucha:................
I would like to return the generous

compliment which he paid to me, and 
I also say that he has got energy and 
enthusiasm which often he misdirects 
at different people and at different 
pieces of legislation. What I was try
ing to impress upon him was this.

<•'
His main argument is that this is a 

privilege, which, if extended, is more 
liable to abuse than the existing pri
vilege. I fail to see why when a man 
speaks in Parliament.........

Shri Jadhav (Malegaon): He is a 
prudent man.

Shri Naushir Bharucha: He it,
a prudent man, and the moment he 
takes his pen in his hand, he becomes 
so very unwise and malicious that he 
will write something against which 
the ordinary citizen has to be protec
ted.

Mr. Deputy-Speaker: There is oru 
diflicult>; if the hon. Member woulo 
excu.-.o me. I might say this. Really, 
every Member of Parliament here is 
a very prudent man, as the hon. 
Member himself has said, and he 
remains discreet when he speaks here 
but there is a cheek also exercised 
which is laid down under the rules. 
It is laid down under rule 352 that 
no Member shall utter ‘reasonable, 
seditious or defamatory, words’, and it 
is for the Chair to see that this rule 
is enforced. If a Member takes it 
upon himself to utter such words, the 
Chair exercises its discretion and at 
once puts a stop to it. So, there is a 
wholesome check on the speech of the 
Member Whatever he might say, it 
is not absolute freedom, as perhaps 
the words that were uttered by the 
Law Minister might give an Impres
sion of. There is a restriction, and 
there is check, and the Chair is there 
to exercise that, to see that these 
limits are not transgressed. Though 
the Member going beyond the limits 
cannot be ryn down in a court of 
law, yet there is a restraint exercised 
by the Chair. That cheek Is there.
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But if the Member were to write from 
his house a. letter, what is the check 
or restraint?

Shri Jadhav: His conscience is
there.

Shri Naushir Bharucha: I can say
tht^ apart from conscience. The 
argument is very clear, that the Chair 
undoubtedly exercises a check and 
limits our so-called absolute privilege, 
but when a Member writes to a 
Minister, am I to take it that the 
Minister is so very unwise that he 
will not exercise a salutary check and 
write back to the MP. and say that 
“No, I do not agree with this.’? Why 
should we presume.........

Mr Deputy-Speaker: Whatever mis
chief was to be done has been done 
by his writing to the Minister.

Shri Naushir Bharucha: The mis
chief done m the House is greater. 
When I speak here, there are five 

"hundred odd Members listening, apart 
' from the visitors in the galleries, even 
if the remarks are expunged But when 

, I write, it is only the Minister who 
gets it, and he exercises that same 
salutary check by writing back to 

, me

Mr. Deputy-Speaker: If it is only 
the Mimsltr that gets vt, then there 
is no defamation at all pnly when 
it is published, it will become actiona
ble If it is between a Member and 
the Minister only, it would not expose 
itself to any action in the court of 
law It is only when it is published— 
the hon. Member knows it much 
better than I do—that it becomes 
actionable.

My object was this, that there is a 
distinction here. Here is some check 
exercised by the Chair and by the 
rules that are there. The Members 
know those rules; they themselves 
exercise a restraint on themselves, but 
when this House is not there, and 
this is a correspondence that is to be 
carried on by the hon. Member with 
the Minister, and he is going to write

it, then these rules do not apply to- 
him; he would not be bound down 
by those rules; those rules obtain 
only here inside the House, and the 
Chair has to see that they are really 
observed, but there will be no check 
when a letter is written. That was 
what I wanted to point out

Shri Naushir Bharucha: With regard 
to the question of publication, it is 
an erroneous impression, if I may 
submit with great humility In the 
Penal Code, the word ‘publication’ has 
got a technical meaning. If I write 
to you or to a Minister saying that 
officer X  is corrupt, and only the 
Minister gets it and reads it, it is a 
publication, in the eyes of the law, to 
the Minister, and, therefore, it renders 
me criminally liable.

Mr Deputy-Speaker: But then,
there are those exceptions.........

Shri Naushir Bharucha: There may 
be exceptions, but then . . . .

Mr. Deputy-Speaker: ___when it
is written to the Minister who has 
authority to deal with it.

Shri Naushir Bharucha: So far as
those exceptions are concerned, I have 
got to go to a court of law and defend 
myself, and be put to the expense of 
defence and the worry of the defence. 
That is exactly the point that I am 
making

If wc do not confer this immunity 
upon Members whom often the Chair 
invites to write to the Minister, then 
corruption cannot be controlled at all; 
corruption cannot be brought to the 
notice of the Ministers. That is the 
biggest isbue we have got to face.

What is the use of talking of the 
right of a few people who cannot go to 
a court of law7 Half a dozen people 
may not get justice; assuming that, is 
that much more important or the fact 
that corruption should be eliminated 
from the administration? The letter 
is undoubtedly more important. IT 
today I cannot write openly and>
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frankly to the Minister that so-and- 
-®» »  corrupt, how will the Ministers 
■come to know of it? 1$ the Minis
ter omniscient* It will be tant

amount to the fact that we shall have 
to connive at corruption and keep 
•quiot for fear of being prosecuted.

If I write today, as I said m my 
speech, that Mr Mathai has accepted 
illegal gratification, with a view to 
helping the Minister m an enquiry, 
still, I am open to prosecution Though 
the Minister passes on to someone else 
that lettir for enquiry, he is open to 
prosccutmn as well It may be that 
in fact, the Minister may not be 
actually hauled up in a court of law, 

dui* iliaV js> a alif&reni' matter
There is just one more word which 

I would like to say with regard to 
the comments of The Times The feud 
between Members of Parliament— 
with regard to the puvilege. of Mem
bers of Parliament—and the Press is 
a historical one Ever since nearly 
two hundred years ago when the agi- 
tition was started, the press has 
always taken up that attitude, and in 
the present circumstances, the remarks 
of The Times are peculiarly inept It 
says ‘privilege-* of the Parliament, and 
not of the Members’ But article 105 
definitely says, of the members of the 
Parliament and of the committers

Shri Jadhav: Which shall be defin
ed

Shri Naushir Bharucha: Therefore,
I say that those remarks do not 
apply

It is up to this House to reject this 
Bill if it likes, but I thought that here 
was a very important question of pri
vilege involved, and I thought that it 
would be better that this House 
should concentrate its attention and in 
its wisdom to take whatever line of 
action it wants to take I can wily 
say that it will be a sad day when 
Members of Parliament are deterred 
from freely making complaints of 
corruption to the Minister One hon. 
Member asked, I f  this privilege is

Representation of the People 2304 
uk (Amendment) Bill

granted, what will beconje of demo
cracy? I ask, ‘What will become of 
democracy, if it is not granted?' 
Democracy will be corrupt to the coze. 
Your administration will be corrupt 
to the core No Member of Parlia
ment will dare to point out to the 
Minister any corruption for fear «of 
prosecution saying here is corruption 
right under his nose. If you think 
that the purity of administration is 
something less than the rights of half 
a dozen Members to go to a court of 
law, you are welcome to reject it 
Otherwise, I think this is a Bill on 
which Government must bestow their 
attention, and evtn if they want to 
reject it, they must see to it that they 
bi u)i> forward some other legislation 
to safeguard the position of the Mem- 
kers of Parliament, so that they can 
discharge thoir duties fearlessly and 
freely

Mr. Deputy-Speaker* The question
is

“That the Bill to define powers, 
privilege and immunit es of Par
liament and its Members in certain 
respects be taken into considera
tion ”

The motion wax negatived

1? his.

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL

(Amendment of sections 56 and 128)

Mr Deputy-Speaker: We shall take 
up the next Bill—Shn Ram Knshan 
is absent Shn Radha Raman

Shri Radha Banian (Chandni
Chowk) I beg to move.

"That the Bill further to amend 
the Representation of the People 
Act, 1951, be taken into considera
tion".
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The Bill which I have placed before 
this House* is quite an innocent and 
harmless BUI. As will be noticed 
from the Statement of Objects and 
Reasons, I have made it clear that it 
is meant to amend sections 56 and 
123 of the Representation of the Peo- 
pl^Act, 1061.

Mr. Deputy-Speaker: Would the
hon. ‘ Member like to continue next 
time?

Shri Badha Raman: Yes.

Mr. Deputy-Speaker: The House 
stands adjourned till 11-00 hours on 
Monday.

17.91 hr*.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, Feb
ruary 23, 1959/Phalguna 4, 1880
(Saka).

343 (AT; LSD—9
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O R A L  A N S W E R S  T O  Q U b S -  
T I O N S  2049— 90

SQ
No

Subject COLUMNS

00% Compulsory Social Ser
vice 2049— 51

469 Elemental Sulphur 2051— 5̂
47® Study of Mining projects

by Polish experts 2054-55
471 Oil Survey in Punjab 2055-56
47* Bungalore Airport 2056
473 Central Zonal Council 1057— 59
474 Free and compulsory pri

2059— 62mary education
475 Election Expenses 2062— 64
47* Teacher-pupiT ratio 2064-65

477 Korba Coalfields 2065— 68

479 Shunting engines for
Bhilai 2068-69

480 Closure of Kulti Furnaces 2069— 72
481 Fire at IA  F Signals

Centre, Gurgaon 2072—
4*2 Kej Boards of Hindi

Typewriters 2075—79
483 Rare manuscripts in La

dakh Archives 2079— X2
484 National Library, Cal

cutta 2082—S4
485 Questions in Lok Sabha 2084— 86
486 Handicapped children 2086—88
487 I ife Insurance Corpora

tion 2088 H9
488 Banaras Hindu University 2089-90

WRITTEN ANSWERS TO 
QUESTIONS 2090—i 172

Wr it t e n  a n s w e r s  t o
QUESTIONS—contd 

& Q Subject Columns

497 Social Welfare Projects 2095-?®
498 Terminal Tax at Howrah 4096
499 Completion of Koyna 

Project 2097
500 Scheduled Castes in 

Mysore 2097
501 Institute of Archaeology 

in Ntw Delhi 2097-98
J02 Sports Stadium at Patna 2098
503 Small Collieries 2098-99
50* Export of pig iron 2099
50S Sales Tax 2099
506 Aeronautical Research 

Institute in Bangalore 2100
507 Central Social Welfare 

Board 2100-01
508 Training boats 2101-02
509 Balano. of payments with 

West Germany 2102
510 American private Capital 2103
5ir Kerala Education Bill 2103
512 Singareni Collieries 2104
513 Dugda Coal Washery 2104-05
5*4 Frtc convertibility of 

European currencies 2105
515 Disturbance in Lajpat- 

nagar (Delhi) 2106
5i6 Diesel Oil 2106
517 Aircraft 2107
5l8 World Bank Team .107-08

SQ
No IJSQ

No
478 Selected Buildings Pro 

jects Team on Multi- 
storeyed Buildings 2090

558

489 Delhi House of Mirza 
Ghalib 2090-91 5S9

490 Survey of Living condi
tions of students 2091-92

560

491 Motor vehicle chassis 2092-93 56i
492 Double taxation 2093 562

493 Bidi Industry 2093-94
494 Legal aid to Scheduled 

castes and Scheduled 
Tribes 2094

563

564
495 Scholarships 2094-95
496 Teaching agriculture m 

Rural Secondary Sdiooli1 2095
565

Retired Government ser
vants in Bhilai Steel 
Project . 2108

Cultural delegations 2108
Writ petitions in Punjab 

High Court 2108*09
Women’s education 2109-10
Pay scales of teachers of 

local body schools in 
Punjab 2110-11

Discretionary Funds of 
Ministries 2111

Stores purchased from 
U K 2111

Income-tax cases m the 
Bombay High Court 21x3



WRITTEN ANSWERS TO 
QUESTIONS—cowtd.

V-S.Q. Subject
No.

566 Income-tax payers in 
Bombay

367 Private U .K . investments 
in India 

36S • RourkcJa Plant 
$69 I Committees and commi

ssions under Ministry 
of Home Affairs

570 Cultural Attaches in
Indian Missions

571 Archaeological Survey
of Madhya Pradesh 

Delhi Floods
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57*
573

574
575

576

577
578
579
580

581

58a
5«3
584
585

586
587

588

589

590

59*
59*

593
594

595
596

Co l u m n s

2112

2112-13
2113

2113-14

2114-15

21*3
2 1 1 5 -1 6

Use of Hindi in Ministry 
of Defence 2116

National Discipline Scheme 2116-17 
Archaeological survey in 

Punjab 2117-18
Cases in Supreme Court . 211H
Industrial disputes 211 v  19
Commercial banks 2119
Co-operative banks 2120
Appointment Board in 

Himachal Pradesh 2120-21
Agricultural Income-tax 

Tribunal in Himachal 
Pxadesh 2121

Teachers’ training 2121
Pathankot Accident • 2121-22
Students* hostels . 2122
Supply o f Iron and Steel 

to Mysore 2122-23

Mysore High Court 2124
Scheduled Canes and

Scheduled Tribes 2123

Prosecutions under Un- 
tonchability (Offences)
Act in Mysore .

Scheduled Castes in 
Mysore

Model Villages for Sche» 
duled Castes and Sche
dule Tribes 

Scheduled Castes .
Scheduled Castes and

Scheduled Tribes in 
Mysore . 2I2S

Flag Day . . 2128-29
Export of iron ore to 

Japan 2129
Loans to States . 2x29-30
Land for Scheduled Castes 

and Scheduled Tribe* 2130

2t 24

2I2S-26

2125-26 
21 = 7

WRITTEN ANSWERS TO 
QUESTIONS—contd.

V.S.Q. subject
No.
597 Medical relief to Schedu

led Castes and Sche
duled Tribes

598 Central Excise Collecto-
rate, Baroda

599 Property returns
600 Trained personnel in Ge

ology Department
601 Leave Travel Concession
602 Use of regional and Hindi

languages
603 Life Insurance Corpora

tion
604 Quarters for Workers of

steel plants

ArmeJ'^rwi5̂
606 Regional languages in

Punjab
607 West German Scholar

ships
605 Coal m Andhra Pradesh .
609 National laboratories
610 Baiuns Hindo University
611 Survey of India
612 Steel re-rolling mills in

U.P.
6n  Rocket experiments in 

India
614 Violation of foreign

exchange regulations
615 Linguistic minorities
616 Steel Plant at Raugbat .
617 Landless Scheduled Cas

tes and Scheduled 
Tribes

618 Indianisation of Oil and 
Nrtutal Gas Commission

619 Coal in Andhra Pradesh ■
620 Marine fossils of War-

kallai
621 Repair of “ Suryadaya” ■
622 Defence Production

Board
623 Central and State Social

Welfare Boards
624 Central Advisory Boanl

for Harijan Welfare
625 Untouchability
626 Scheduled Castes and

Scheduled Tribes Assi
stants in the Cental 
Secretariat

6*7 Re-Finance Corporation

2310

COUMMS

2130-31 

2131
2 1 3 1 -3 2

213*

2133

2134

2134-35 

213<

2135

2135-36

2136 
2 1 3 7  
2 13# 
213ft

2i 3«*-39

2139

-139-40

2140-41
2141

2141-42

2142

2142
2143

2143-44
2144

2144

2145

2145-146
2146-47

2147-48
2X47-48
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U.S.Q. Subject
No.

A t.
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Co l u m n s

*30.

631.

« 3».
<33-
«34-

«35-

636.

637.

638. 

«39.

640.

641.
642.

« 43-

644.

645.

446. 
«47.

648.

649.
650.

651.
652.

<53.

654.
«S5- 

656. 

«57 •

Gnnta to private educa- 
tioaal Institutions in 
Punjab 1x49

Crime* in Delhi . 2x49-50
Social Service camps in 
Gurdaspur District 2150

Viak of the Manhal of 
Royal Air Force . 2150-51

Three Year Degree Course 2x51-52 
Gaqja plants in Manipur 2152-53 
Educational grants to 
Delhi Corporation 2153

Translation of Hindi lit
erature in regional ]an- 

ages jus*
Cases in the City Civil 

Court, Calcutta . 2154-55
Community Hall, New 
Delhi 2155

Probation of Offenders 
Act . . .  2155-56

Technical Institute in 
Orista 2156

Stock verification in Or
dnance Factories 2157-58

Assam Otl Refinery . 2157-58 
Houses for Scheduled Cas
tes in Delhi . 2158-59
Evening educational Ins
titutions in Union Te- 
ritories 2159

Cancellation of requisi
tions placed on U.P.S.C. 2159-60 
Life Insurance Cor
poration 2160
Educational grants 2161
Life Insurance Corpora
tion . . . .  2161-62 

Issue o f transit passes in 
Tripura 2162
Chini School 2162
Primary School teachers 
o f Bombay 2163
Currency Circulation • 2x63-64
Indian Institute of Te
chnology, Bombay 2x64
Study of British methods 
o f  Taxation 2165
Republic Day Parade . 2165-66
Ashram Schools for 
Tribal Children 2x66
Primary School Teachers 2166

WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.S.Q. S u b je c t -Co l u m n s

No.
658. Minis-

of

Allowances for 
ters

659. Change in the name 
Allahabad

660. Onya Drama
661. Free milk for Delhi 

school children 
Scholarships to artists * 
Bombay High Court 
Granulation Plant 
Museum at Lothal

662.
663.
664.
665.

2x67-68

?.&
4X68
t
2169 

2169-70 
2x70 

2x70-71 
217*-7*

PAPERS LAID 
TABLE

ON THE

Guard for 
Himachal

eX 'R ulers
Pradesh

in
2x67

72*- /a&tvriir# nrper* mm  
laid on the Table :—
(1) A copy of Notification 

No. G.S.R. 163/R-Amdt. 
XXX dated the 7th 
February, 195 9 , under 
sub-section (3) of Section 
40 of the Displaced 
Persons (Compensation 
and Rehabilitation) Act, 
1954, making cer
tain further amend
ment to the Displaced 
Persons (Compensation 
and Rehabilitation) 
Rules, 1955 •

(2) A copy of Notification 
No. G. S. R. 1x63 
dated the 13th Decem
ber, 1958, under sub
section (2) of Section
3 of the All-India Ser
vices Act, 1 9 5 1 .

(3) A copy of the Rajas
than Khadi and Village 
Industries Board Order, 
1959 published in 
Notification No. G.S.R. 
118 dated the 31st 
January, 195?. under 
sub-section (5) o f Section
4 of the Inter-State 
Corporations Act, 1957-

(4)  A copy of each of the 
following Notifications, 
under section 38 of the 
Central Excises and 
Salt Act, X944 making 
certain further amend* 
ments to the Central 
Excise Rules, 1944

(0  G. S. R. No. 183 
dated the 14th Feb-

L959-.(»i) G. S. R. No. 184 
dated the 14th Feb
ruary, 1959.

. 2X74-75
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C o l u m n s

REPORT OF'COMMITTEE ON 
PRIVILEGES PRESENTED 2175-76

Eighth Report was presented.

CALLING ATTENTION TO
MATTER OF URGENT
POBLIC IMPORTANCE 2176-77

Shrf B.K. Gaikwad called 
the attention of the Mi
nister of Home Affairs 
to the alleged harassment 
o f a marriage party of 
Scheduled Castes in a 
village in Tehrt (U.P.) 
on the 14th January,
I959-

The Minister o f Home 
Affairs (Shn G. B. Pant) 
made a statement in regard 
thereto.

MOTION RE : DETERIORA
TION IN THE STANDARD
OF GAMES AND SPORTS 2178— 2239

Shri T. B. Vittal Rao moved 
the following motion :—

“ That this House expres
ses its concern at the 
deterioration in the 
standard of games and 
sports in the country 
especially of cncket and 
urges upon the Govern
ment to take suitable mea
sures to improve the 
quality of Indian athletics.”

Shri M. C, Jain moved an 
amendment thereto. After 
some discussion the 
amendment and the 
motion were, by leave, 
withdrawn.

C o lu m n s

PRIVATE MEMBERS’ BILLS, 
INTRODUCED . . 2239—41

(1) The Indian Fire
arms Bill, 1959 by 
Shri U. C. Patnaik.

(2) The Criminal Law 
(Amendment) Bill,
1958 (Omission of Sec
tion?) by Shn Jagdish 
Awasthi.

(3) The Minimum Price 
of Jute Bill, 1959 by Shn 
Jhulan Sinha.

PRIVATE MEMBER’S BILL 
NEGATIVED 2241—>2304

Further discussion on the 
motion to consider the 
Parliamentary Privilege 
Bill, 1958 by Shri Nau
shir Bharucha moved 
on 12-12-^8 was resu
med. Shn Naushir 
Bharucha replied to the 
debate. The motion 
for consideration was 
negatived and the 
discussion was concluded.

PRIVATE MEMBER’ S’ BILL 
UNDER CONSIDERA7 ION 2304—06 
Shri Radha Raman moved 

that the Representation 
o f the People (Amendment)
Bill, 1958 (Amendment 
o f Sections 56 and 123) be 
taken into consideration.
The discussion was not 
concluded.

AGENDA FOR MONDAY, 
FEBRUARY 23, 1959/PHAL- 
GUNA 4, 1880 (SAKA)
Further consideration of 

the Workmen’s Compensa
tion (Amendment) Bill 
as passed by the R*jva 
Sabha and passing of the 
Bill.



m

PrdA m l a t  T in  P arliam entary  W m e o r  th *  G ovxrnm cnt o r  India 
‘ New BtLia, amo pu busrcd i*v th e  L o r  Sabha S ecretaria t undkr ruucs 379 . 
182 o r  t i l  t o i a  o r  Pnoaanntt and C ohdtjct o r  B r o o r z u  w  L ok  Sa

(F ifth  T t s m m ) .




